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From:

€ KoTA BHASKARA RAO,
ﬁ‘w. M. Com, s L. L. B.
- advocate,
Additicnal Central Govt.
Standing Counsel,
CAT,
HYDERABAD.,

To

The Registrar,
CAT,HyCGerabad Bench
HYDERAEAD,

FOR BEING MENTIONED.

The © A 1237/87 was disposed of on 17-9-97 with a

direction that Rl and RZ should dispose of the represen?%tions

of the applicants judiciously takeup due note of the
observations/directions given in OA 1022/95 dt,13-12-95,

within a pericd of two months from the date of receipt %f

b o——— -

i
!
{
i

i
L
H
N

I

a copy of the Judgement and the OA was ordered accordinﬁly

at the admission stage.

————— ———

|

It is submitted that the officials against whom the

applicents claimed seniority were transfered under Rule

L38 of .

P & T Manual, VolIV and were promoted to L3G cadre undef

T BOP Scheme vide 3T/47/45/Co=-Ro's/93 dt 4-1-94, The

H
|

applicants submittec identical representations against %he
orders dt 4~1-94.  After that the respondents "issued i

modification orders vide 22-5/95-PE-I dt 8-2-96 and !
22-5+/95-pE~T dt 26-3~96 and the -same were circulated to
all the employees. .As the representations of the aoplidants

-

were identical no individual replies were clven te them”by

the respondents., The dppllcants have not: &ubmltteo anyd

representations after issue of the modifie¢d orders dt 8;4 ~-96
and 26-3-96, As such the order dt 17-9-%97 needs modltlcatlonﬂ

It is therefore requested to post the above 0A under

- -

for Being Mentioned after circulation.

(Hﬁf-’f (XOTA BHASKARA
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1 ’ mE i
_____ O HoR [

'_________w_ - M&AQ < 3 NN

e T 28T O T Anplicant (s)

a'

- . 0

Union ef India,'Réﬁd by. _E;QECZJNCjZ -CQJkJ?ﬂ L
L, and G,L«uQ PJ?@ J

WM_4W~

Respondent(;)

L
"-'—'—"':'_-——

LI

The applicantion has peen submitted te the Tribunal by
‘shri YT V_, l/-S‘ M '

S AdVocatey
7 the Administrative

T e PR B [ e CAFW

I =
Party- in - Person Under section 19 o€

AL

Tribunal dct, 1985 and the same has been sCrutinised with
reference to the points mentioned in the check list in the
light of the Provisions in the “dministrative Tribunal
(Procedure) Rules 1987, ‘

'1&‘ : _ : : - ‘

] " Theé Epplicati@nhis in order and may be listed for

Admission on

A [ be u/éw

ﬁ’lﬂ R | 1

l
OEPUTY REGISTRAR (JUDL) : :




l .1' L

12.

13,

14,

%

i
I
|
|
!
|
|
1

dave 1eglule cories of the‘annexure duly*i?
attes ed veen filed.

Has thelapplidant exhaustéd‘al1 available remicies, ?é;>

-.as the . Tzdex of documean b@ﬁn filed, ana
~asinat 1on done drorerly.’

Has Lhelqeclaratlon as required by item ko, -7 of

Torm, ]b@en made, .

.- . ! i .

have reguired number of envelops (file size) - :3{7
searing Full addreses of the resnondents bﬁen Fileg

i
’ 3 l
(a; Lhether the relief uouint for,
51nf'€ cause of action,

.h tnel any interim relief is praved Lor, E}7

e

an HA for condonation of delay in filed,
2

arise out‘of

ig i ugrortsd by an aificdavit of the aprlicant,
] ~ .
netner %ils case be heared by single Jencnh. FJT) :
<y other Point. — - 7
| )
Lo . bl s \ .
result off the Serutiny with dnitial of the’ scrutinw &é&_
clerk, | , S GM?
l _ . b

deputy Recistrar.

Registrar,




lu‘tbﬂ - J_}_.NC I

CLJI\,TRAL AJM T ISTRAT TVL TRI3U: NAL i LYDJ_‘,

-
S

keport in the E;crutinr of A nlication,

Presented by

I Tt . Jate of Pr‘eseﬁtation
Arrlicant: 58)5_&‘.4/{«_.'_‘__ foedlo. _QCL Bm H ’797
kespondernt (LJ),,*_H_.“ > _P_,ﬁ_,_,k _hacéyék W

Nature of grievance . 6; :_ léZt |

—— e ....-_.-.-....» " e

i
! -
. _ _ 1
No., of anpl lcants_ _M____M__M_’j fo_ . No of Re,soondents

K
CLASS IXTCAT ION

) e
Suoject \(FtﬂM 5"@ , Devartment ;;.,,.e,,;.,“....,o,g(L [

-
|
1, Is the ar-lication 1n the »reoper form, h

(three coplete get: in pa; *er books \g( Y
P form in two compilations., ) ' '

2 .;hethw name, QeS“rl‘")thI'l and addresgse-d 0L all ‘Eé
. Partied been furnished in the cays e titley ‘

3. (a)Hdas the aprlication been fuly sicnegs and verifi eid.\é

(b} .iatv . the cories heen £ - duly qJ'g Siel |

aoplication been fijeq,

i i _ . . N
whether all the Necessary Partiesg are 1m*g_-leaded. ‘é&

5, -ihether zEnglis:
1la

|3
{c) Have suiliclent number of covies of the o
|

1

g traﬂslatlon of Jdocumentgs’

in a ,
Nguage other than an- ilish or .iindi been fileq. .1
1

Is the arplication o in time , (See Section 21)

: 7. 'Has the Vakalatnama/Memo of apperance,/Authorisat io ' 4 "
'gb‘ : been fileco.

8. It thne an-

llcatlon maintainabil it- Va é
. (U5 2, 14... 18, or J'Ee 8 ete. )

9. Iz the application &ccompained 120/ 05, for ¥. 50 ° \(S

10. Has the impug

N2d orders Ori- vinal, duly attesteg 4
legitable CO"'\Y aeen fllec, ‘

2.T,0,

pre AR

i
v
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VST R uetts The OTBLS e el gr. 2> %c}
/;7 inﬁ éf5 K) aud Lreck Toe . & st
Qe bherne WC A J 75 Cﬁm_/é |
'f*u..Co’ Mﬁ'm s 4 ol

“}f“ - mu _.NIRf W' ToeE, n‘i?'Z:}sy&iD %
a‘ h BENCH c «Now. l ZSJ—Of 1997 |

e s[Chronolo;fical Statement of Bvents Rwen ‘ Q

, S : : N e )'ét 5{?€ ".

,,/”’/)’ CiiZD =

S1.No, " Date ' Event ﬁ%!a

!
. . — —— it

. A=l 1-7-86 - Circle gradation 1ist as on 1-7-36.
A2 1-7-96 o " 1-7—96

3

A-3  22-7-93  Order No.,4-12/88-P.E T (pt) dated g{

posts (R-1) intraducing THEOP/BCR B¢
in €.0s/R.0s,

AL T-1-04 Memo No . St/47-5/COTBOP/93 dated 7-1~Gl
issued by the CPMG Hyderaoad (R-n2)

bringing a)l the staff in C .0s5/R .0s upder
/‘. ' the scheme,

A-5 L=1=04 Memo issued by R=2 promoting the Jjuniors
To the applicants to LSG Cadre under the
TBOP scheme (No.ST/49-5/CofRos|TROP/92
dated 6~1-94,

A=6 5=12=9L4 = e DOmmmo—
- (No.St/a7-5/c°4aos/TBop dated 5-12-94)
A=T7 31-8+95 m—eeeee DO
i : (No .ST/LF'?-5/CO"”‘OS/TBOP/95"96
. dated 31-8-95 )
i,

A-8 25=12-95  (Clerfifications on TROP/RCR sohﬂmﬂ from
| DG posts R-1 (Do.Lr.No.22-5/95/PET |
dated 26-12~05

A=9  8-2-96 e DO = —m e

» . (Lr No.22- 5/95/Pm I dated 8-2-96)
” A=10  26-=3-96 SRR ' W
(Lr.No.22~5/95-PE,I dated 26-3-96)
A=11  2L=9-06 o e DO
(@r.NO.ua-eo/96-spB.II dated 24-9-96)
; A=12 ——— ', Extract of Rules from ﬁ’f mnual Vol ﬁ?
A%13 13-12-95 JudgeWemt dated 13-12-95 in 0.4 1022/95 ol
S ' the Hon'ble CaT, Hyderabad Bench.
€(f’” Igbﬂﬁ}31a 24=2=95 Judgcment dated 24-2-95 in 0.4 45/91 of the

Hon'ble Principal Be nch, CAT, New Delhi,

o A-15 23=12=04 Identlcal representations submitted by thei
e #r &other - xam applicatns to R-2 %o m"o*note them to

A-53 dat?s in g, the date their junioy /i)iere DI‘OH}C ted,
Dec' G4,

=

-— ks v P et St e e T et . s st s WP

Panyathy

D/2b -06-1 997 Coumel for the doplicants.
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IN TE-IE|CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABHD
Tltle © £ the case: Smt,Habeeba & 38 o thers Vs,

-un——ﬂn——-———u—————u-----—-—-c—--

e e T T

B

s e e e

BENCH AT HYDERABAD.4

| 0.A.No, | L BFof iQé;

‘ P‘Uomcl & another

INDEX OF MATERIAL PAPERS .

,Aﬁplicatio n

Material Papers:

uxbracts from circle Gradation list

as on 01-07-1986 issued by the
CPMG, Hyderzbad (R-2)

PLtracts from circle Gradation

" list as on 01-07<1g96 1ssaed

by R-2,

|
Crder No,4- 12/88-PE-I(Pt)
dated 22.07-1993 issued by the
D.G,Posts (R-1)

1
Memc,No,5T/47-5/C0OT BOP/93
dated 07-01-1994 issued by R-2

Memo,No,5T/47-5/co~R0S /TBOP/93,

dated 04-01-1994 issued by R-2
4emo.No.ST/47-5/Co-R0OS/TEOP
dated 05-12-.1994 issued by R-~2

Memo,No,ST/47-5/Co~Ros/TBCP
BE%x 95-96 dated 31-8-.95

D.0.Letter Ho.22-5/95/PE~I
dated 26-12-1995 from R-i

Letter No.22-5/95-PE1 dated
08Ll02-1996 from R-1 '

Letter No,22-5/95.PEI dated
26~ 03-1996 from R-1

Letter No,44-60/86-3PB II
dated 24~09-1996 from R-1

SI#QZXN%%&

Annexure Pap%rfNos.

No. Fr@@‘to
1 Lo 17
Al |9 295
a2 Qi: ‘Jfb 33

w3l
Aé 37 s 39
A6 Hwo
a7 oy
A8 L2
o 43biyy
A10 bs
A1l ué@gﬁ

sicontd, .. 2%
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13,

la,

15,

Hyderabad,

nt:g_l,-06_1si97. |

|
Date of f£iling:s [

Registration No:

Extracts of Rhles 27-3,
38 & 272-A ofiP & T
Manual Voir.IV,
|
Judgement dated 13- 12.1995

in 0.A. §0.1022/95, by the
Hon'ble CAT, |Hyderabad

Bench, (

Judgment datéd 24-02-1995
in 0.A,No. 45(91 of the
Hon'ble Pringipal Bench,
ChT New Delﬁl.

Identical Representations

submitted byl applicants No.l
to 39 on 23-12- 994 & .other
dates in December, 1994 to

R-2, [

' |

|
For Office use

|
|
| 1

i

SRR DYNINTS

r Signature o £ Apolicant

' Shonature og;i£7ﬁzel for c?/ Appli

212

als ‘;%ﬂT 9

}X j_‘g ’ LD C;
57

Aly

to AS53

tor Registrar,

5 bb

5
o

N0, 29

cants,

——— -

T 0%
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I THE CENTR AL ADMINISTRATIVE TRIBUNAL HYDERABRAD
BENCH AT HYDERABAD-4

\
(Under Section 19 of the A.T,Act, 1985)

- O.A.NG. 2370 £ 1997

BETWEEN: |

1)

2)

3)

4)

5)

)

7) M.

8)

&mt nabeeba, W/0 Mohd Suleman Khan,
&bged 39 years, PostalASsistant,
(PA-~for short) Office of the
Postmas¢er-General, Hyderabad Region,
(o/0 PMG, Hyderabad-for short),Hyd.l

G.Sreeramakrishna, S/0 Venkataratnam,
Aged 41 years, PA, Office of the
Chief Poscmaster;Gen ral, &.,P.Circle,
(o/0 CPMG-for shart) (Hyderabag-l,

‘R, Usharﬁni, W/o R,Manohar,
fged 43 years, .PA, 0/0 CPMC,
Hydegabad

|
K.Bhavani Shankar,
S/c K.V.Subbarao, Aged 42 years,
PA., 0/0 CPMG, Hyderabad,

Smt.AruA@. W/o M.AAkthar,
Aged 42 years, PA, 0/0 CPMG,
Hyderabaﬁ.

B, Venkateswara Raop, S/0 Late B.suubarao,

"Aged 42 lyears, PA, 0/o0 CEMG, Hyderabad,

V.Seetﬁfam, S5/0 Late ¥,Venkateswarlu,
Aged 41 years, PA,, 0/0 CPMG, Hyderabad,

I.Ving 'd Kumdar, S/o0 Late Raju,

. Aged 35 yvears, PA 0/¢c CPMG, Hyderabad.

9}

'10)

11)

12)

13)

14)

|

M.A.Raféeqg, S/0 Late M.A.Saleem,

aged 36 years, PA, 0/o CPMG, Hyderabad,
|

Smt,.N,.Shdnta, W/o Late N,Ramemurthy,

aged 54 yeadrs, PA, 0/o CPMG, Hyderabad-l,
‘ .

M.Malathi Devi W/o M.C.Revathikﬁ%r,

Aged 38 years, PA, O/o CPMG, Hyderabad

G, Vljaykumdr-III 3/o0 Late G,P,Baburao,
Aged 39 years, PA, 0/o CEMG, Hyd.

Bharat Kulkarni, S/o Late Krishnajikulkarni
aged 38 years, PA, 0/0 CPMG, Hyderabad,

B.NaESindrao, S/o @R Late B,Fochaiah,
(8C) Aged 37 years, PA, 0/0 CPMG, Hyderabad,

Hicontd. ., 2i
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15)

1g)

17)

18)

19}

20)

21)

22)

23}

24)

25)

.
.
[y
L1
L]

V.Job Jayaraju S/o Late V,J3,.5imdn (SC)
dged 41 years, PA, 0/o CPMG, Hyderabad,

K.R, Prégéyasneela W/o X.J,Deevanraj,
aged 36 years, PA 0/o0 CPMG, Hyderabad,

K.Sudarsanakumar S/c KYVL Narasimhamurcthy,
aged 34 years, PA, 0/0 CPMG, Hyasrabad,

Smt,P.Usha P rasad, W/o P.V,Varaprasad,
aged 38 years, P4, 0/0 CPMG,Hyd,

Syed Omer Hashmi ® S/¢ Syed Yousuf,
aged 43 years, PA, 0/o CPMG,Hyd,

Smt.Rema Somnath, W/o Scmnath Nair,
aged 34 years, P&, (/o CPMG,Hyderabad,

D.vVenkataramana S/o D,Vishnumurthy,
aged 37-years, PA, O/o CpMG, Hyderabad,

R.Fhani prakasarao, S/o0 R,Aypdhyaramaiah,
aged 39 years, PA, 0/o CPMG,Hyd,

K.V.Kameswararao S/o Late K.V.Satyanarayana,
aged 39 vears, PA (0/o CPMG, Hyderabad,

Smt,.G.3 reedevi W/o Late M, Venkateswararao,
aged 3Pyears, PA Q/c CFMG, Hyderabad,

Anil Chandra Sarma S/0 Late K.L.Sharma,

aged 32 years, 0/o PMG, Hyderabad,

25)

27)

30)

Kum.Shoba Menon, D/o Late K.B.Menon,
aged 31 years, PA 0/o CPMG, Hyderabad

Smt.S,Anuradha W/o H.,Prasanna,
Aged 36 years, Ph, 0/0 PMG, Hydsrabad,

Smt.Daphne E,Jamal, W/o Shaik dJamal,
aged 35 years, PA, 0/0 PMG, Hyderabad,

S.LeVenkatasubbu S/0 S.V.Lakshmanan,
aged 34 years, PA, 0/o0 CPMG, Hvderabad,

Shamanthg

Smt.M.A.%iz%xajumarl‘w/a B.,Kcishnaswamy (SC)
aged 34 yecys,”PA C/o PMG, Hyaerabad

Smt.K.Sandhya, W/o K.Viswanath,
aged 31 years, PA, 0/o0 CPMG, Hyderabad,

’ n
A, Srinivasarap, S/0 A,Nagp¥irao,
Aged 35 years, PA, 0/c CPMG, Hyderabad,

Smt,G.Vajramani, W/o Late G.Vijayakumar,
aged 47 vears, FA, 0/o CPMG, Hyderabad,

icontd. .. 3i
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s
Smt,L.Ramadevi gZo Late L.V.Rao,
aged 42 years, A,. 0/o CPMG, Hyd.

34)

35) K.Viswahath 8/0 Late K.Anjaiah,

aged 38;yea:§, PA, 0O/o CpMG, Hyd.
36} V. Durgaprasad S/0+V.T,Krishnamurthy,
aged 32 years, P&, 0/o The CPMG, Hyd.

[

C.Ravitej S/o Late C.Sitaramaiah,
aged 33 years, P&, G/o THE CPMG,

Hyderamad

37)

-

T. Srnzivas S/o Late T.P.C.Rao,
aged 33 years, PA 0/o Tha CPMG, Hyderabad,

l

P;Madhusudanarao; S/o-P.L.Narayanarao,
aged 36 years, PA, 0/o the CpMG, Hyd.
{ 3 . .

38)

39)

L

i
AND
f .
1) The Union of India rep.by the
Secretary and Director-Gengral,
Department of Posts, Dak Bhavan,

New ﬁelnl-ilo 00l,

2 )} The Chief Postmaster General,
. A.p.Circle, Hyderabad-500 ool,

<

APDRESS yoﬂ SEAVICE CF NOTICES oN THE APTLTCANTS IS THAT ﬁﬂ%’d,

QF THEIR COuNbEL-

I

; L .
T.v.V.S.Murthy, Advocate, & Y. ,Appalaraj
H.No:B-361, phase-II,
Residential Complex,
Vanasthallﬂuram,
Hyderabad-500 C70.

(a) PAR”ICULAR OF ORDERS.AGAINST WHICH THE APPLICATI

Director-General, Depdrtmenc of rosts, (D.GL
' for short) (R-1l) New Deiphi Memo.No,4-12/88=
" dated 22-07-1993, (Annexure A-3 at Page Nos

1,11,111}
and letters No.22-5/PEI dated 08802-1996
(Annexure-A9 at Page No.L?3§h+9)

| and 44-60/96-SPB-II dated 24-09-96

| (Annexure A-11 at p,Wo. HE&H‘?)

iv) CEMG,Hyderabad (R-2)
f

.+++ Réspondents,

Applicants.

I

1 ﬂd (o} GG{"'G'
J

ﬂw 18 MADE:

Posts
DEI(Pt)\

34§35/

Memos.No.St/47-5/Co-R0S /TEOP/93,

dated 04-01-1994,57/47-5C0-Ros/IBEP, dated 05-12-199% & ST
47-5/04»ROS/TBOP/95—96-date3l~8-959 SZL, 43”4*9*%“u“
o focontd, .4
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L
. - F
(Annexure A 5)6 L& 7&? P.Nos, 37 %L” )
' /-

|
V) Representations #f the applicants herein to R.? é%

Annexures A-lSﬂt& A-53 at p.NA b7 4@ 1665
\. !
| @v) SUBJECT Ifj BRIEF;- | '

»n

' s Lo
,) £§$§3 The erstwhile juniors to the applicanis herein were promo=-
: B .

ted to the higher ca%re-LSG with effect from 26-06-1993 under

£ ' - | . . 1
the Fime Bound-one-prpomotion (TBOE for short) Scheme,llignoring

their seniority in the LDC and postal Assistants cadrel due

n L |
to <enomalies in the scheme,
. L .

|
2, JURISDICTION OF THERTRIBUN&L:—

The applicants h%rein submit that the subject matter of

the orders against whiﬁh they want redressal is within the

- 4 . - . N} l -
jurisdictiof of this Hon'ble Tribunal as per section 14(ii) (b)

@,

I '.
(11) of the A,T.Act, 1985, as the dpplicants have been working
. |

- ! Y . I| — a
@8 postal assistants in'the o:fice}scﬁ?tne CPMG, Hyderabal and

3

the PMG, Hyderabad, '

3. LIMITATIONG:w

. | ]

The applicants submit and declare further that the

‘ l

A Spplication is within the limiBation period preseribed in
” |
section 21 of the A,T,Act, 1985 as their representadtions addressed

o . Neb. b7 o Jois
to R-2 vide Apnexures A-|i5 to A-53 at Pagei<have pot yet Yeen
| .

replied to, However a M.A, to condone the delay in filind this

0.A, is filed3separately.i
|
!

4, PACTS Of THE CASE:-
L |

4,1 - The applicats submiththat they were initielly appoint&d as

11

Lower Division Clerks (LOC3~for short) in the office of the CrME

| | . C e
Hyderabad and the Regional offices., Their dates of inifial

appointment are, shown under cols,5 o £ the @ircle Gradation {fist
‘. . A1

as on 01.07-1986 at internal P.No.l6 to 21 (Annexuce-&2 at
g 1.

r.Nos. 26 o 25 ) and-as showr under col.5 of the eircik

Gradation list'as on 01.07-1996 at internal P,%0.11 to 18)

|
{Annexure.d 2 at i'«".NOS. (28 '_h) 35 ). ) ) L L
‘ ° S'SL. @—A&J’&N v

Cicontd...

IL
i
|
|
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4.2, The applicants submit that the Director-General,
Departmeot of posts (D.G.posts - for ahort) (R-l), by an
order Nb.4-12/88-PE-I (Pt) dated 22-07-1993 (Annexure A=3
at pP,No.s oY EX 35 ) extended the Time.Bound-one-promotion
(TBOP~for short) scheme and Biennial cadre Review (Bcajlor
short) schome to the Groupggﬁc; staff of the Admioistrativo.

Offices (circle offices and Regional Offices) in the Department

of posts with effect from 26=-06~1993,

4.3, Para 3,12 of the order dated 22-07=1993 (hnnexure-AB
239 .
of P. No/<reada as unﬁer:

( .12. Under this scheme, only such officials as have

completed x 16 and 2b yearsf service in the pPostal AsotquDC/LDc
Crade will be eligible for promotion to the next higher Jiodes
of §8{1400ﬂ2300 and Rs,1600«2660 respectively, if they aée
ctherwise eligible, xn‘cases where a senior has not oompketed
the prosoribed period of services, whereos his/her junior hao

become eligible, then only the junior shall be considared|

eligible, xhl for promotion. However, when the seniom comPleted
t
the prescribed service and is adjudged suitable for promotion

then his/her original seniority will be restored vis-s-via his/her

junior in the lower grade. In such cases, promotion unde1 this
scheme will be subjected to the condition that the senior employee
s8hall not be able to claim the benefit of higher pay fixation

merely on the ground that officials who were junior to him'l/in the

L
lower grade are now drawing higher pay by virtue of early promotion.

4;;. Para 3.14 of the order dated 22-07-1993 (Annexure Aw=3)

at P.NOo/reads as follows:=

% “3 14 the existing ﬂDCa/UDCs/LSG 73rd quota officials
who do not nﬁié for this schame will not be eligible for
consjideration 2Eainst the existing promotional channelo“.

ficontd ... 6

Qo Qorcatsunil,
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4.5 The applicants submit that all the Group ‘C* staff
in the circle and Regional officeﬁ)were brought under the) new
scheme of TBO?/ECR\by the CPMG, Hyderabad (R=2) by his office
Memo,No,ST/47+5/COT Bop/93, dated 07-01-1994 (Annexure A4|lat
p.No, 2b )

4.6, The applicants submit that the CPMG, Hyderabad {(R=2)
1994

by his office memo,No,ST/47«5/Co=R0s/TBOP/93, dated 04-01:
(Annexure AS at P.Nbs._37‘+05? ) promoted some of thelr juniors

like Smt.A.Sesharatnam and Sri D.Sanjeeva vide S]1,Nos,85 Jnd 86

of the said meme.é%%ﬁated é%?01-1994 (Annexure=A5) to the{L.S.G
cadre in the pay scale of Rs,1400-2300urder the TBOP w Scheme,
with effect from 26-06-«1993 on the grourd that they have iompleted

16 yeara of service,

4,7 Tﬂe applicants submit that the'applicants Nb;l to 15 & 36

are shown respectively at Sl.No,31,32 35,36,37,39,41,46,48,50,51,
“42. : '
52,53,54, 59 &'9gﬂaf the seniority list of permanent LpCsllat

pages 16 to 18 of the circle gradation list as on 01-07-1986

(Annexure=-al at P.Nos.‘zﬁ'ﬁﬁg)). The applicants No.16 to]3%

are shown at serial Nos.3, 4, 6, 7, 10, 11, 12, 15, 16, 17, 19,
20, 22, 24, 25, 26, 30, 34, 48, 44, respectively in the 8aid circle

gradation list as on 1=7-1986 (4Annexure Al at P.Nos, 2% 43 25 )

- umder temporary LDCs. The applicants No.37 & 38 are not ghown

| a
in the cirele}? adatien list on 01-07-«1986, as they were rppointed
Q,

‘ o3
on 3.5--10---198@:3;<0'1"---'(:)1—198'7..l subseafnt to the issue of the Jlist,

The applicant No.39 was omitted in the said list, though he was
appointed frbm 03=02-1984, However his nama was included in the

| na
latest Gradation list as on 01-07-1996 atc$l +No.31 on page 12

A
under postal‘mssistant (Annexure=A

4.8. The applicants submit that the applicants No.1l'to 39

s Ihleng)
are now ahown under the head ‘Postal Rssistant's at P.No.8 11 to 15

A
of the 1ates¢ Gradation list as on 01-07-1996 (Annexure-A2 at

ponows 2970 39) oL Qlorpsllile

‘ Hleontd,..TH
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at serial Nos,.3,4,6,7,8,9,10,13,15,16,17,18,19, 20 22 24;25,33,

37
26,27,28,29,34,35,82, 2 36,38,38,39,40,41,44,54,76,78,11}53,55,

%,
and 31, reSpectively.

4.9, The applicants submit that Smt.A,Sesharathnam,

LDC, 5BCo, who was transferred under Rule 38 of P & T Manual

Vol,IV to the circle office on ~4-1987and who wag shown at

nal

i
8l.No.,8 of the circle gradation list as on 01-07-1986 aﬁmpagé 19

(Annexure-Al at P.No. 2% ) under temporary LDCs was jgnior to

the applicants No.1,to 15 & 36 who are permanent LDCs and who

aQ
was junior to applicants No,.1§, 17, 18 & 19 as\temporary e,

was promoted to the L.S.G.cadre with effect from 26=06~1993

under the TBOP scheme, on the ground that she completedill6 years

of service vide the CPMG, Hyderabad (R=-2) Memo.Nb.ST/&?fS/CO-ROS/

93, da 04-01-1994 (Annexure AS at Page No, 37 Fo 39
rmbqkbluobvqua dg Bhnexyme -Rg ynden PAS

)

vide 5T, 0.85 thereof.( Similarly Shri D.Sanjeeva, LDC LbC.)) sBCO,

|
who was X xi tranaferred urder Rule 38 of P & T Manual Vol,1IV

on 10-12-1986 (Vide R=2's Memo,No,ST/44-22/2/84, dated 10-11-1986

and who did@ not at all figure in the circle gradation lis

t

(Annexure-Al) as on 01-07-1986, and who figured at 81.n0.77

of the circle gradation list as on 01-07-1996 under postal

Assistants at 1nte:na1 page 15 of the list (Annexure No/,A3 at

Page No, 331 )o and who was thus junior to all the applicants

herein was similarly promoted to the L.S.G. cadre with effect

from 26-06-1993 vide 81.No,86 of R-2's Memo.No.ST/475/ComRos /TBOP/ |

93, dated 04-01-1994 (Annexure AS at Page NO. 37'%33? )

{ o

4,10, Th? applicants submit that similarly some of

officials vi%}@hri Je Ammaji T.P.Sastry, V.R, Vijayabhaekar!b

J

her

Srinivesareddy and at G.C.Saibaba at sl, Nos.56,72 84, and 89 of

the gradation list dated 01-07-1996 (Annexure-A2)who were transf-

erred under Rule 38 of P & T Man Vol.IV, and who were junior

to the applicants herein were promoted as LSG PAS on the grourd

that they completed 16 years of service, superseding thﬁ applieant§r5

@VJU«{‘S% b

S-L

Hlcontd, . .8l
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(vide R=2's Memo.No.ST/47~5/Co-R0s/TBOP, dated 05-12-1994
(Annexure-A6 at P.No. 4O ') & Memo.No, ST/47~5/Co-Ros/TBOP

L

95-9b, datea 31-08-1995 (Annexure A7 at P.No. L) p)

This is an anomaly arising out of the TBOP scheme which reguires
to be rectified by modifying the TBOP Scheme auitabl’/to
protect the interest of the officials like the applicants

tor their promotion from the FA cadre to the L.S.G. cadrelfrom

the date their juniors were promoted, But in the subsequent’ modi-
fications and clarifications issued by the D.G.Posta (R=1)[ 30 far

this aspect has not yet been considered.

5,11, In view of the anomaly arising out of the promotion
of their juniors, the applicants herein subm tted fdentical
representations &Qion 23=12=1994 and other ;iates in Dacerer,
1994 (vide Annexures A15 to A53 at P.Nos. b7 T 090 the CPMg,
Hyderabad (R-2) requesting him to promote them alsc as L. ;G.
P.A8s with Bfect from 26-06-1993, the date on which their juniors
were promoted. But no reply has been received from R-2 wgth

reference to these representations so far,

4412, The applicants submit that the existing Recruitpent
Rules dated for promotion to the L.S.G cadre in’ thelfcfgle.-
officea made under the proviso to Art.309 of the constitution.
cannot be substituted by the TBOP/BCR scheme 1ntroduced through
an administrative circular dated 22-07-1993 (Annexure A3 at
P, No.f3(15%3?)to the disadvantage of the applicants, Tt/|is now
well settled that administrative instructions cannot modify or
anngﬂl the provisions in the Recuitment Rules framed under

pnovisb to Art 309 of the constitution, unless the anomalies

pointed out by the applicants in the TBOP/BCR scheme are |consi-

¢
dered and remound. It is unfortunate that R-1 and RFZ arL not

yet seized of this position to remove these anomalies in! the
TBOP schepe.

fHeontd,..9
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4,13, The applicants submit that in pursuance to the
decision dated 27-09-1994 of the Hon'ble CAT, Hyderabad Bench
in 0.As 961/93, and 352/94, it was decided by R-1 to implement
the judgment, as the SLP filed by the Department was dismissed,
and it was intimeted by D.G.posta (R=1) vide his office Di,.Ietter
No+22-5/95-PE.II dated 26=12-1995 (Annexure A8 at P.No. Y 2;)
that it was agreed in principle to modify the BCR schme and that

further instructions would follow.

4.14, The applicants submit that the Dlé.Posts (R=1),
vide his office Memo.No.22~5/95-PE.I dated 08-02-1996 (Annexure
A-9 at P. No.[43 &’Q“} ) rectified ssme of the anomalles in the
schemes partially but atill maintained that this clarifigation
will, however, not be applicab;e to the officials who ar senlor
to those officlals bro@ght on transfef under Rule 38 of P& T

Manual Vol.IV and are ﬁlaced.in the next higher scale of] pay by j
' f
!

virtue of length service. Thus the applicants'ére discriminated

against in violation of Art.14 br the constitution, #
‘ t

4.15, The applicants submit that the D.G.Posts (R-1) vide i
)

 his office memo.N0.22~5/95~PE.I dated 26-03-1996 (Anne?ure-A%? '
|

at P.No. 45 ) further clarified that the modifications of the

scheme issued by the order dated 08. 02 96 (Annexurgi?t P.No. & ?) J
i

|

|

are also applicable to such officials whdkseniority was adversely
romotion)7 i

arfected by implementation of the TBOP scheme also, (I,
and that issues pertaining to seniority, dispute of prgmotion

under Rule 38 of F & T Man VollV , and other related issues, ﬂ
!

should be taken up with the staff Branch,

4,16, The applicants submit that the D.Geposts ig-1) by his
office letter No,44=60/96~SPB-1I, dated 24-0Y-19% ( nexure-##?"

at P, No.l4k(g q‘7 ) while reiterating the earlier stand that
the modifications aref applicable to officlals whose/seniority

ﬁcontd.. o10§§ Jf
QL. ohdubby !
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was adversely affected by the implementaﬁion of the TBOP scheme

‘ ‘ e
also still persists that the officials senior to Rule 38 transfeizf

will not be eligible for promotion to the higher scale, when a

Rule 38 transferee gets his promotion on the basis of length

Il

of serviceiﬁhe clarifications to points No.4, 7, 9, 13 am 15

D | af PNy ybYyT
in the order dated 24-09~1996. (Annexure = Rl%\ may kindly be seen
These clarifications are ambiguous and self-contradictory !
, o : |
4,17, The applicants submit that the stand taken by R=1 in J
his clarifications 1is 1h vip;ation é@ jnt tnxhtnxxtgfof,the various |
y Rules 1n~p é T Man Vbl.iv which lay'down as ahown-below.]'~
1) Rule 27«B of P & T Man vol,IVie Promotion to the [L.S.G.
bf the clerical cadre should be made normally in erer of
senibrity.
ii) Rule 38 of P & T Man, Vbl.IV:u Rule 38 transfer is approved
v only without injury ® to the rights of others. In order
to safe-guard tpe rights of men borne in the gradation list,
the official brbught in should take the place injthe new
graéétion 1ist that would have been assigned to him had he
3 ' been originally recrujited in that unig. |
111)lRule 38 (;;)_of P & T Man, Vbl.IYg When an official is f
transferred at his own request but without arranging for !
putual exchange, he will ranﬁﬂ junior in the gradation liatﬁ
v | ‘.of the new unit. T |
iv) Rule 27 2-A(1) of P & T Man.Vol,IV:~ Promotion to LSG in
circlé office in General line is made normally !in order of
senjority.
pan 4 b A3§xtract of the above Rules is enclosed| as hnnexurep
le%(i Al2 at P.Nb. ‘;%Qprplicants submit that in view of the violation f
of the Recruitment Rules and other Rules in the P & T{Man.Vol.IV f
the TBOP;scheme and the clarifications issued thereon|by R=1 are |
ﬁcontd...ll%‘L—-()“*L“*%“bu"
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arbitrary, illegal anmd violative of Arts 14 & 16 of the[consti= {
_ . . _ o |
|

tution of India, as the applicants who are senior are not beipgg
promoted to the higher scale of L.S5.,G., from the dates their |

ersﬁjwhile juniors were promoted, ﬂ

i
4,19, The applicants submit that the Recruitment Rules ”

have not been amended and the Recruitment rules do not /provide

for the eligibility condition of 16 years of length of gervice

|
for promotion to the L.S.G.Cadre., The applicants are therefore F

deprived of their right for promotion to L.S.,G. based oL their

S

senlority as per the existing Rules which have not yet 'been

|

amended, The TBOP scheme has not provided any relief to the

officials like the applicants who are seniors in LDC/PA|cadre. -
They can also be given the relief by considering their cases .

!
for promotion as per their seniority in LDC/pPA cadre, 4

. 5. GROUNDS FOR RELIEF WITH LEGAL PROVSIONS3 [

5.1, The applicants submit that they were selected|by the

;
Staff Selection Commission by merit and have become senlor, The F
introduction of the TBOP scheme of promotion after 16 years of ‘
service in the basic grade cannot be allowed to act arbitrarily ﬂ
in which the seniors will be in the lower scale, while [their ;

juniors will be placed in the higher scale. In a similar case

relating to the BCR scheme, the Honourable CAT, Bangalore Bench
in its declsion Gt 3.8.93 in 0.A.408/92 observed: * In|our
opinion, this is an ﬁnacceptable position and themnéR Jcheme

has been introduced artitrarily without looking into the poséible
effects on officials like the applicants.....'we do not|find any
Justification at all in such senor‘officials aleo not being
promoted to Grade III as per their séniority while granting

promotions to others based on the length of their service."

5.2. The applicants submit that the same ratio was]followed
by this Honourable Tribunal in O.A.Noe 1022/95 decided jon 13,12,95 !

Mﬁw bu

(Contd...12) g‘L‘Q
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annexure A~13 at P.Nb'gf

applicants to get promotion to LSG earlier thap their junl

The conditloh of 16 years service for promotion to LSG ca?

ts 12 13

in dociding the promotion of officlals from the L.S.G. to
A copy of the said judgement is enclosed

5Q10 59 ?
The same ratio was followed byth

ASE
Honourable Tribunal in O.A,Nos 352/94 & 961/93 decided ear
on 29, 7.943 and 1n 0-A-Neb. t51995 %(/qs ahq 1305 decided 4

|

the

las

lier
h 15 -11-1975

.~ 5e3e¢ The applicants submit that in‘O.a.45/91 decided

. . . |
24,2,95, the HgnourablewpnincipalwBench, New Delhi held(vi

;on

de

Para 2 at P,No.4) that seniors cannot be ignored just beca
eligible to LSG. a cOpy of the siad judgement is enclosed

Annexure A~14 at P.No. 50%3 éé

5.4 It is submitted that the acceted rights of the "
2.

use

| they had not?combleted réquisite number of years for being

as

ors

cannot be altered or taken away by the Respondents Nos, 1&2.

cannot be made applicable to them,
i
5,5 It is submitted that the applicants by virtue of

seniority in the gradation list should be promoted to LSG

before promoti’njtheir juniors with effect from 26,6493

5,6, It is submitted that the TBOP scheme ie not anja
: i

ment to Rule 27«~B of the P&T Manual Vol IV, but that it on
, : T . S : ‘ Af

—D‘

an administéaﬁive ofder.

' S, 7. It is submlfted that in the clarifications issjed

R-1
by the D.G. Postaﬂln his letterfdt 8.2.96 and 24,.9.96

(Annexures a~9 and a~11 at p..Nl:)LB’L}Li qkb”ﬁ no provision is

made for prp;acting the right of promotion of the appliéants

herein such as LDGs and UBCs working on adhoc basis to Hhe

_ |
next higher| grade i.e. LSG cadre based on the inter=se-sen

(Gontd-..la)

< L;(;L*#akﬁvhhu

re

thelir

cadre

meni-

ly

iority
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of the officials in the lower grade, though it is sta;ed 1?
q 6

para 3 of Réis letter dated 08~02-1996 (Annexure é%!ythat it

will be kept 1n tact for the purpose of eligibility for promotion

to next higher grgde;

6+ DETAILS OF REMEDIES EXHAUSTED =

The applicants aubmitted reprdsentations dated 23-12=1994
| (Annexures¥ 1 b [0S
and other detes in December, 199%{A:15 to A 53 at.p°N°s'l;2 | )

to the Chief Postmaster-General A.P. Circlé, Hyderabad (8-23|
in this_regarq)but no reply has been received by them so far.
Aggrireved by this, the applicants have filed this 0O.A. seeking

justice, a8 there is no other statutory remedy,

7¢ MATTERS NOT PREVIQUSLY FILED OR PENDING WITH ANY OTHER COURT:

The applicanﬁa declare that they have » not filed anu
application, writ petition or suit suit regarding the subject
matter for which this applicétion is made, before any court or
any other Bench of this Tribunal nor any other application, writ

petition or suit is pending before any of them. .

8+ RELIEF SOUGHT: ' |
In view of this facts mentioned in para 4 above and the
grounds mentioned in para 5 above, the applicants herein pray

that this Hon'ble Tribunal may be pleaseds=

1) To call for the relevant records relating to this casgj

1i) to quash the D.G,Posts (R=1) Memo.No,4~12/88=PEI |(Pt)

dated 22«07=1993 (Annexure-A3 at P,.No, qu&%D a:|1d the
clarifications issued by Rel in his office letters No,22«5/95«FE,I
| dated 08-02-1996 (Annexure S at P. No, 43 YY) and Mo,
| i
44*60/96~SPR~II dated 24=09«1996 (Annexure‘ﬁggrof P.Nb.L} v97,)
to the extent that they deprive the applicants herein
fromth%?&#promotion the L.5.G, cadre from the daTe thie
their juniors were promoted, and direct the D.G.gosts {Re1)

E}Scontd. n.l"m
< L.
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to modify the scheme suitably to protect the|interests

pfutne officials like the appbicants herein for their

promotion from the postal Assistants cadre to, the L.S.G.
zhomw*hqdd@‘ﬁenlenbhﬁnh gqnhmk qneprmnnwkd
cadrey and .

to direct the Respondents herein to consider |[the promotior
of the applicants to LSG cadre (Rs.1400-2300)} without

3nsia§ing‘ap,the”cqnditionﬂof their completing 16 years
service in the basic cadres as stipulated in
scheme, by virtue of their seniority in the L£c and PA
cadtes_to4the1r juniors who were promoted to %he higher

#ad:e by virtue of their having completed 16 lyears of

éervice in the basie¢ cadres, with effect from the date
The;r_e:stwhilaﬂjuniors were promoﬁed to Léc x.cadre
iRs.1400—2300)‘1.e.,rwith effect from 26«06=1993 with

all consequential service and monetary bénefits 1nclud;ng'
éeniority and payment of arrears of pay and allowances
with intereat at 18% p.a. from such date, or pass such

?ther order or orders as deemed fit and necesSary in the

circumstances of the case,

INTERIM RELIEF PRAYED FOR #m

applicants further pray that as the case i8 a covered

‘case may kindly be disposed of early by fixing an early

%ﬂﬂ \ othar Y
date ©of final hearing %g%gézggﬁigL?nd pass sucﬁxorder'or orders
9 \

as deemed fit and proper in the circumstances of the case,

10,

Application is submitted through their counsel:-

Shr

H.No:B=361, Phase=II, Residential Complex, Vanasthalipuram,

Hyderabad«500 070,

11,

&articulaxs of Indian Postal Orders filed inirespect

of Application Fees=

i T.V,V,8.,Murthy, & Y.Appalaraju, &dvocates, 5

’ ' ﬁeontd..%§§$__q;lqﬂfdéhbgq
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i) No, of Indian Postal Order s 9/1_0/437615 o R3,50 /=

_115 Name of issuingPO ] Vénasthalipuram 8.0
iii) Date of issuye of IPO : 11=01«1597
iv) Name of P.O.at which H Hyderabad G.P.0O
pagable.
12. LIST OF_EMLOSURES=- - @’b SQ\"C‘“
1) application | 9. m:8:40:DRemoved
ii) Material papers as per index
111) Vakalat

iv) Crossed IPO for Rs,50/« as stated above.

. 0 .
v) Addressed envelpes with acknowledgments,

[ /\

VERIFPICATIONS

| we}tﬁe‘applicants-herein as shown in the cause tihle)
occupation, Postal Assistants, Office of the Chief Postmaster
General, Andhra Pradesh, Circle, Hyderabad and the P.M
Hyderabad and regidenta_of,HydegabaqyJo hereby verify [On our
behalf that the contents of paras 1 to 4 ard 6 to 12 above

are_true to our personal knowledge and those of para 5{are

believed to be true as per legal advice and we have not ég?pﬁgi_\
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Y | ZA
74 fngP:ﬂeMed any fmczjr@ll@] 1%737%:
1) Smt.Habbeba \II’A/
2) G.Sreer:ama Krishna W
3) Smt.R.Usha Rani i %/
_ | W
4) K.Bhavani 8hankar |
5) Smt.Aruna
6) B.Venkateswara Rao
7) M.V.Seétaram
8) I.Vinoc%i Kumar ]
9) M.A.Rageeq
10) Smt.N.Shanta
11) Smt.M.:Ivialathi nevi .
12) G.Vijayakumar~-III ll e
13) Bharat Kulkarni l
14) B.Narsing Rao l
156) V.Job1lJayaraju_-
16} Smt.KLR.?raﬁaya Slheela
i7) K.Sud'arsana Kumaz : |
18) Sm.t.P:.Uéha ?rasa{% P UCMWMM
19) Syed 'Omer Hashw’h;ill, W/a O Wes, &“‘/\"t/t
20) Smt.ERema Somnathll a'“’”" fwm{f
21) D.Veﬁkataramana ! W
22) R.pPhani prakesa I|Rd0 i D—»\/’J%
23) K.V.Kameswara Rdg —— !( V (Ca/vmt/swm EM
24) Smt.llG.Sr_eedevi | — 65‘)&&0@@‘/‘/;—”7
25) #nil Chandra Sa%lma k}b\my
. l ! ' :
26) Km’ﬁ.!Shoba Menoni. 3 CJ/\,\ ‘,.)Jn?—' .
27) 8mt,S.Anuradha :'
28) SmtiDaphpne E.Jllamal \/KM}
29) S.L.LVenkata sughu  S' L @A&aﬁvu""
| \Slxam*ﬁ“‘"\
30) =X M.A@j{mari Ju .
| | | cLhH N
gsomastihy
Coun el TP applicontf
i . : i




w ~17-

31) Smt.K.Sandhya

32) A.Srinivasa Rao &

_ 33) smt.G.vVajaramani C% \f AJ
] 4 ' E
.'J 34) Smt.L.Rama Devi ‘ 5‘20‘"‘*& 42N

35) K. Vishwana th —

36 ) V. Durga Prasad

B L VENSCOPAL
| 37"%/ C. RAVI TEJ p,mf{a(
2 34 T. SRINIVAS '

39 -%f: .MADHUSUDHANA RAO fFVTO

Solemnly affirmed and signed
in amy presence at Hyderabad

. on the 'thh Day of June, 1997,

Hyderabad

To

The Registrar Central Administrative
Tribunal, Hyderabad Bench at Hyderabad.
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" Polnt 18.—Whether X-SCTVice
Offices a3 L.DC/UDC are 0 B covere

Clarification.—Yes. Ho

N cligibility, the period of
service rendered in this Departmdt is (0 taken in consideration,
‘ 1

G.L, Dept. of Post, Lr. No. 4-12/88-PF.} (.

OTBP and BCR Scheme to Group ('
. Offces (Cirele Offices) tn De
J Sche

The question of extending the Time Bound Qpe Promation
me (TBOP) and Biennial Cadre Re

views (BCR) 10 the Group *C*
staff of administrative offices (Circle Offices) has been  ender
consideration for some time past. '

), dated 22.7.1943

StalT of Ariminislrati\ ¢
Pattment of Pysy

2. It has now been decided 10
Bound Onc Promotion Scheme and
of salisfactory servige o the cleri
excluding posts like Hindi Translaze

exiend the benefiy of the Time
Second Promatiog, after 26 years
cal staff of administrative offices
r, Librarian, e,

3. The following

instruetiong are issucd 19 cnsure  proper
implementation of the sch

CMes mentioned g para. two above,

3.1, The schemes will €ome into cffect from 26-6-19y1,

3.2, The posts of LDCs (Rs. sy L300) and UDCy {Rs. 1,000
2.040) in the Circle Offices, LXCepL 1o the extent of (e LDCs/DCs
who opt 10 remain in the existing scale, will be abolished and an equal
number of posts of time scale Pogia) Assistans (C.O) (Rs. 975-1,000)
will e created. The remaining posts will, however, be converied s
Postal Assisiang (C.0.) as and when the concerned LDC/IDC ceases
to hold that post, Ajl the existing LDCs/UDCs will pe required (o
furnish within one month, their option under 'y 93 according to
which they may, if they so like, renain existing scale of pay which

would be personat 1o such officials, The Option ance exerelsed will e
final,

b -

-

3.3. On replacement of the 1.DCs and YD (s by time scale Pogial
Assistants (C.0.), the existing duties of (he LDC/UDC in the Cirele
i Offices will be perforined by the fime scale Pogial Assistamis (C.0.).

Senior officials would be required (o rerform the duties a present
entrusted 1o YDy

3.4. The officials who do qnoy opt for their old seales will be
brought into (he grade of Posig] Assisiants (C.0.) and their pay will be
fixed under FR 22 () a) (2) by treating the POSts in the time scale as
4 Motinvolving assumption of higher duties and responsibilitics.
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3.5. 10% of total non-gazetted sanctioned stremgth (excluding
isolated posts) will be surrendered as matching savings with immediate
effect on a permanent basis.

3.6 The existing officials whao do not opt for the old scaies would
be considered for grant of first promotion in the higher scale of
Rs. 1,400-2,300 if they complete/have completed 16 years of service
23 LDC or as LDC and UDC or as Postal Assistapts/Sorting Assistants
and UDC taken together, and then for second promotion in the next
higher scale of Rs. 1,600-2,600 afier completion of 26 years of
service: Their pay on grant of promotions under Time Bound One
Promotion Scheme and Second Promotion will be fixed under FR 22
I (@) (1). : )

. 3.7. The UDCs who are drawing pay more than the maximum of
the time scale pay (Rs. 975-1,660) and who opt for Postal Assisianis
cadre {C.0.} to get the bepefit of Time Bound One Promotion
Scheme. will have their pay fixed at the maximum of the time scale of
pay without any protection of the loss of pay already drawn.

3.8 Witk effect from the date of implementation of ihese orders,
knowledge of typewriting will be essential for furure recruits in the
clerical cadre in Circle Offices in the pay scale of Rs. 975-1,660.

3.9 The minimum educaticnal qualifications for recruitment to the
Postal Assistants grade in Circle Offices shall be 16 + 2. Further
recruitment, if required, will be done by Circle Offices on an interim
basis imstead of through Swaff Selection Commission til new
recruitment rules are finalized.

3.10. The Circle Office siaff, as on 26-6-1993, will rerain the
existing liability for transfer between the Circle Office and the
Regional Offices. In addirion. their promotion under this scheme will
be conditional, subject to their labiiity for wansfer to any unit focated
at the Headquarters station of the Regional Office/Circle Office.

3.11. The special pay Rs. 70 p.m. being paid to UDCs will stand
withdrawn from the date of introduction of this Scheme.

3.12. Under this scheme, only such officials as have completed
16 and 26 vyears’ service in the Postal Assistanis/UDC/LDC Grade

will be’ eligible for prometion to the next higher grades of Rs. -

1,400-2,300 and Rs. 1,600-2.650 respectively, if they are otherwise

eligible. In cases where a senior has not completed the prescribed -
period of service, whereas his/her junior has become eligible, then
only the junior shall be considered for promotion. However, when the °

senior completes the prescribed service and is adjudged suitable for

promoticn, then his/her origival seniority will be restored “vis-g-is

his/ler juniors in the lower grade. In such cases promotion uader this
scheme will be subject o the condition that the senior employee shai]

;:...._.,.,Q.-»B Y ;
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not be able 1o claim benefit of higher i

‘ pay fixation merel
ground that officials who were junior 1o him in the lower gragac ::":
now drawing higher pay by virue of early promotica.

3.13. In respect of cadres which are covered under the
Time Bound One Promotion, the orders issued vide I;m;crzf:n ;lgf
39-19/74-PE-1, dated 15-6-1974 and Ministry of Finance O.M. No. 7
%%:I;:%f‘gl (A)74, dated 10-1-1977 stands withdrawn with effect ﬁ_‘om

3.14. The existing LDCs/UDCs/1LSG ! i
: : quota officials who d i
opt for this scheme will not be eligitle for :i‘turure considcrationoae(;izzt
'fhc existing promotional channels. All.recruitment 10 LDC. UDC and
3 h,SG promotion quota wiil also e abolished on introduction of this
scheme.

3.15. The officials who complete 16 or 26 years of service and
who are promoted to the next higher scale of pay will conlinue 10
perform operaiive duties until and unless they are posted to regular
SUpervisory posts.

3.16. For promotions under the Time Bound O i
‘ I nz Promaotion
Scheme,_ and 2pd Promotion Scheme, the orders relating to the
reservation for SC/ST communities already issued by this office on
this subject, may be followed.

4. T}}e existing instructions applicable to the different cadres o
assess their fitness for promotion to the next higher scale of pay will
be o_bserved'and the formalities in this regard should be completed
within a period of threc months. The promotions to the next higher
scale of pay wil! be granied from the date of which the eligible
officiuls complete 16 and 26 years of regular service respectively. N

5. This issues with the concurrence of Minist i
: _ ry of Finance
{Deganment of Expenditure)} vide U.0O. No. 2(24)/E. 111192, dated
11-5 —199_3 :md. Dy No. F. 2266/18 (Per)/93, datad 25-6-1993 and in
(}:gn;ullggtgon with Finance Advice (Postal} Dy. No. 1979-FA/63, dated

78 ren an DOTDY T

G.1., Dept. of Telgcom. Lr. No. 22-6 4-TE-II, dared 13-12-1995

Promotion o TQA, Grade IT1I officials to Grade IV QOQ h b

the basidof seniority in thelbasic grade

Your kind reference
Office Leuers No. 274/
Swarmy's Annual, 1994} an
stipulate promotions 10 Gra,

SN—4q

invited to the instructions contzined in this
-TE-II, dated 7N-1994 (SI. No. 171 of
7-91/94-TE-II, ted 30-8-1994, which
IV in the scald, of Rs. 2,000-3200
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3.5. 10% of toal non-gazetted sanctioned strength (exciuding
isolated posts) will be surrendered as matching savings with immediate
cffect on a permanent basis.

3.6 The existing officials who do not opt for the old scales would
be considered for grant of first promotion in the higher scale of
Rs. 1,400-2,300 if they complete/have completed 16 years of service
as LDC or as LDC and UDC or as Postal Assistants/Sorting Assistants
and UDC taken together, and then for second promotion in the mext
higher scale of Rs. 1,600-2,600 after completion of 26 years of
service. Their pay on grani of promotions under Time Bound One
Promotion Scheme and Second Promotion will be fixed under FR 22
M@ M. :

3.7. The UDCs who are drawing pay more than the maximum of
the time scale pay (Rs. 975-1,660) and who opt for Postal Assisianis
cadre (C.0.) to get the benefit of Time Bound One Promotion
Scheme. will have their pay fixed at the maximum of the time scale of
pay without any protection of the loss of pay already drawn.

3.8 With effect from the date of implementation of these orders,
knowledge of rypewriting will be essemtial for future recruits in the
clerical cadre in Circle Offices in the pay scale of Rs. 975-1,660.

1.9 The minimum educaticnal qualifications for recruitment to the
Postal Assistants grade in Circle Offices shall be 10 + 2. Furtber
recruitment, if required, wiil be done by Circle Offices on an interim

basis instead of through Siaff Selection Commission tll new 1

recruitment rules are finalized.

3.10. The Circle Office siaff, as on 26-6-1993. will retain the
existing liability for transfer between the Circle Office and the
Regional Offices. In addiiion. their promotion under this scheme will
be conditional, subject to their liability for wransfer to any unit located
al the Headquarters station of the Regional Office/Circle Office.

3.11. The special pay Rs. 70 p.m. being paid 10 UDCs will siand
wilhdrawn from the date of introduction of this Scheme.

3.12. Under this scheme, only such officials as have completed :
16 and 26 years’ service in the Postal Assistants/UDC/LDC Grade -
will be’ cligible for promotion to the next higher grades of Rs.

1,400-2,300 and Rs. 1,600-2.650 respectively, if they are otherwise
eligible. In cases where a senior has not completed the prescribed

period of service, whereas his/her junior has become eligible, thea
only the junior shall be considered for promotion. However, when the °

senior completes the preseribed service and is adjudged suitable for

promoticn, then hisfher original scniority will be resioved vis-g-vis

his/her juniors in the lower grade. In such cases promotion under this
scheme will be subject io the condition that the senior employee shail

b

ﬂ‘
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not be able to claim benefit of higher pay fixation me

! rel
ground that officials who were junior to him in the lower grazz ;hr:
now drawing higher pay by virtue of early promotion.

3.13. In respect of cadres which are covered under the sch
Time Bound One Promotion, the orders issued vide Dimomc[:n;gf
39-19/74-PE-1. dated 15-6-1974 and Ministry of Finance O.M. No. 7

% 1-%-[;:9; 13!' (A)74, dated 10-1-1977 stands withdrawn with effect from

3.14. The existing LDCs/UDCs/LSG | quota officials wh

. 2 od d
opt for this schere will not be eligitle for "‘;hmre consideration a;ai;;
the existing promotional channels. All recruitment to LDC, UDC and

3 LSG romotion quom wlll alSO x tx) ed on antr uciio O
0 Od n 1 ths

3.15. The officials who complete 16 or 26 years of service and
wl;cfw are promc_v;:cldto the next higher scale of pay will continue io
perform operanive duties until and unless they are posted
SUpPErvisory posis. ) posted te regular

3.16. For promoiions under the Time Bound On i
) ¢ Promotion
Scheme, an;i ZQgISPTr_omonon Scheme, the orders relating w0 the
reservation for communities already issued by thi
this subject, may be fotlowed. g Y this office on

4. The existing instructions applicable to the different cadres to
assess their fitness for promotion to the next higher scale of pay will
be observed and the formalities in this regard should be completed
within a period of threc months. The promotions to the next higher
scale o pay will be granted from the date of which the cligible
officiuls complete 16 and 26 years of regular service respectively.

5. This issues with the concurrence of Minisiry of Fin
b ance
(Dcéaanmcnt of Expenditure} vide U.Q. No. 2(24)/3][1!92, dated
11-5-1993 and Dy. No. F. 2266/18 (Per)/93, dated 25-6-1993 and in

consuliation with Finance Advice (P ] :
Ay ice {Postal) Dy. No. 1979-FA/93, dated

G.1.. Dept. of Tefgcom. Lr. No. 22-6/R4-TE-II, dated 13-12-1995

Promotion o TOA, Grade III o¥ficials to Grade IV QOQ h b

(Rs. 2,000-3,200) ajainst 10% posts in\BCR Scheme , will be on
the basidof seniority in the'basic grade

Your kind reference

Office Letters No. 27-4/

Sv‘vamy 's Annual, 1994) an

supulate promotions to Gra

SN—¢

invited to the ins{ructions contained in this
-TE-li, dated 7--1994 (SI. No. 171 of
7-91/94-TE-1l, dated 30-8-1994, which
IV in the scaid, of Rs. 2,000-3,200
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DEVARBNT N POSTS ¢ ITLJIA
OFPI ¢S JF NE CTIST POSTJASTER GSMERAL A. 2 CI0B HIU$RABAD.

ST /47~5/COT30P/95 Dated ot Hyderasnd, the 7.1.@}_\3‘1‘1
| . 9.
o .

“ Congenuent oa extension of [BO2 (flLils 32y OdE

PR7GLTON)/Bienninl Cadiee -Review ( 3.2C 2o 23X20TCH) to
Grous 'C' staff of Adainistrutive offices ( C.0/R.0s ) in
the Departuwent of Puste @9 circulated in Circle office letter
No. 3 iT/2-3/TBOP/C0/9% dated 28.7.9% none of tue Group.'C' stafl
woriing in Circle/Regional fTicés .. have opted to retain
{iae exiwsting scale of pay/post ( i.e, LSG / use / Loc ).
Accordinglytiae Group 'C' stafl working in Circle/Regional
offices Will be treated as Postal Assisstants (Circle Offece )

with effect froa 256.00.93
_ _ be nade ‘ .
tecesour s entries aqy plenSerin the service books of

tae officials concerned.

' [ (. K. 38 T000A AL )
H Asat. Postmaster Ceneral (J&V),
: For Chief vostnaster General AP Circle,
. 1 Hyderabad-500 001.
4 copy of this memo is issued toO :-
1 | r } . ) ‘
1. The Postmaster General HYDERABAD/VIJAYAHA%A/KURNOOL/UISA%
KIAPATNAM . . |
. . -t . | \ I 1"'
2. The AD (AccouxtS) o CPMG,LHydergbad for information

N e — -

» and necessary action. T : !

i g
1 I -
'

5. ALl tho Officinlo gongurned working in 00/R0os *

I ' .
! s 4

4. P.F of the Officinle. . - ‘

- Banyatny
' Csunbe| .

H L).
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ARPARTETD O POITS I TJ)"A

OFFICE 20 DI« CALS® POIIMA SR G".LJ?.P.J A P CIRCIS AYDERA3AD,

Mewo No, ST/47-5/C0-R0s/TPOP/9% Dated at ﬁyd “the «3--. 01 9%{

In pursuancb to tae orders contained in Uirector

General (Post), New Delhi=110 001 letter No.4~12/88-P5-I(PL)
dated 22.07.93, the uuderaentioned Group'C' staff working in

AN Cireole/Ragional offices who have complcted 16 years of satisfac
factory service as ILDC and UDC or as PA/5A and UUC taken to-
getaer are’ coisidered as fit for first proamotion to the higher
post in the scale of pay of &. 1400 - 2500 under TIAE BOUIM
e PROICTION scheme. The promotion of tne of;101als Wlll take
effect from 26 05. 93

T mm mm b dn e mm e mm e e ae e R ae e M em e mms mer e S mwm A Tvm M e e

s ©1 Naine Office in wiich Date of initlal
- No. worlking appointuent se
PA/ ::A/U.DC/LDC.
1 2 3 4
S/und. ST T " _
7. J.Victor Paul % CR4G, lyderabud 25.10.67 .
2. G.Sadenand, (30) ) " " 21.11.68.
¥, %.. A.3alaiah, : " 01.10.65
4. T.Subbarayudu, " N 1B.06.68
. T.Ranulu, " " 16.12.64
f. N Kgnneswar_rgo, % MG, Vijayewada 0%.02.64
“. . Venkatrao, 5 CPMG, Hyderabad ©16.06.68
R . %, S,Venkateswarararao(SC) " " 93.06.70 ' |
' ////;; A.Subralmanyan, © - " " 17.09.64 1
v’ i{. V.Krishna, . . " . 07.06.68 ;
+ 770 Sat.Neheed Nikhat " ~ 16,06.68 '
‘2. M.A ';‘Aziz,- | o, 04.04.67 ;
‘5. 3at.R. nggg_Nallnl, " " Q1.06.67
. /ﬁﬁ@@\it 4 PMG, “yderabud(WR) 01.12.64. |
' ‘5. R. G2 Xuanr, % OPAG, tHyderabad, 07.07.72 ]
. B, C, Sunkireddy, " " 08.08.65
, \/7. G. )i shnuhard , " " - 09,03.7 4
* ‘8.  YSR. Chandraaur thy, PG, Vijoyawada ~ 20.11.71
/*9. D.Pandurangarao, oPMG, dyderabed  21.10.73
£0. 2.S.Azaraian, . " " 17.01.70
2*. G.Vijayockwiar -II (SC) " ! 13.05.75
an,  J.Sadanaond (3C) " " 13.09.73
27. A, A. Nooruddln " " ' 14.02.74

.on page 2.



A-5 P(33)

: 7!,,_& :

.
IR

IR

rase 2.
4 2 50 .4 ’
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24. Md.Jaseel Ahned Xnay, 3 CPMG, Hydewabad = 17.02.74
25. 3.Chandrasekhararao, PG, Hyderavad(IR) 17.05.76,
25. ®.K.V.Sastry, PG, Miiderabad - 25.05.77
27. ohd.Abdul Jaleel, oo 18.03.75
28. T.V.3nhaikararao, " " - 08.01.74
29. B.Sreceraas durthy, PG, dyderabud(NR) 22.07.73
50. Nuuoqéul Jaussan, CPUG, ‘lyderadad . . ,18.06.70 -
.31, X.G.Prasad, oo " 09.01.74
32. T.Ranesi, | " " 22.10.75
Vv35. Ch.2oulus, " o .- 21.09.76
S3i. S, Gurwaurthy, (3C). oo 15.08.74
J 35. ° P.Narsingrao, (30) " N L 14.02.74
55. P.llarayana PAG, HyderabadtNR) 20.01.73
37. "J4.Vittalroo,  (3C) CPMG, (Iyderanad 1%.09. 74
38. " d.Venkataradana(30) PG, Visakhupntﬁaa 02.12.75°
39, "G.Seshaiahb, . CPMG, Hyderabad 23.10.71.
£0. Mohd.¥urullah Lo 264 09,70
4 1. L Rawwonnn dno " " 08.10.75.
J 12, H.Nhrmyanruo, PG, Vijayawada 02.04.7% .
43. X.Sudershanreddy, CPMG, Hyderadud 13.12.73 .
44+ N.lakshainarayana, " " 16.12.75 .
45. V,Wrewanadharao, PMG, Kurnool 20.10.72 ..
V46,  G.Basakrishian, CPAG, HAyderabad  08.06.76 .-
4 47. G.V.3atyanarayana (SC) K " | 19.10.76 .
. Ji8r I.Xondalrao, . " ; - 23.01.76
J49. - 3. %rinivasalu, v " - 08.06.76
50. Smt-V.Vijayalaksiai, Lo no 08.17.68
"61. G, Takslaaiah, (3C) oo 07.09.74
52. . Vijayalkwiar, Y " 28.10.71
w 5%, P, 5athatai, ' " " - 18.03.75
b . Sr ihard, BiG, dyderabad(R) 21.01.77
55, Sut. S, 2. Adioundard T vigayawada 25.04.7T7
56, Ruwa.vaohanchard , - " " - 31.05.7%
J/bY- St 9. daaadathing vavi, " [ ocrnoad(IR) 31v08:67
W3, Sat.dratata Ganguly, CAMG  yaevadacd 14.09.7%
9. C.o3uniyanariyanag, " " 08.01.74
60. Shaik Osuan, PG, fracrabad(Gi2) -01.08.75
1. .. Asgervado., C " 14.+02.74
J52.  #.Raghurasrao, " " 01.06.76

—.4----—.-.-.....;........_?......_....-_...--.-——.-"—‘.-....,-........_.-.-.—.

contd...on payge .
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53, Vaka Narsi, % . BiG, Visakhapatne:a-—02.12.75 -
64. 3at.il. Porvathi Devi, ;" Vijayawada  09.03.57 .
55. K. Irishnaaurthy, " Kurnool .. .. .'18.01L.77
66. 'P.Yellaramudu, (SC) . " " 19,0575
87. X.Jdanwsanthreddy, CpiiG, dyderan.d 10.07.73
68. 2. Krupanandauw, C4MG, HAyderab:d 28.09. 58
69. .Rajagopalacharlu, " M 25.06.72
70. V. Venkatrumudu, MG, Kurnool 19:06.72 .
VA1, s.N.Rasool, CPYG, :dyderabed 23.11.67
72. K.A, V.Sukhachandra, " ; 20.05.76
73. PJVenkatswaay, (SC) " " 23.11.73
74, Sat.Jayalakshui Parthasarathy " C13.05.77 °
75, Laxwan Papanna, PMG, - Hyderabad (MR) 05.05.77
76. B.Bhikshapathi, CriG, Hyderabad 20.12.73
77. .F.V.Raaana, (M8V) L " .13.09.74
78, ilohd, Pazlur: Rahwan, " con 16.12.73
/79; - Narsaish - (ST) neooo . 29,07.75 .
§0. iohd.Teher Ali . PG, Hyderabud(NR) 08.07.72
81. J.V.N.S.V.Sazer, PG, Vijayawada 03.02.76
82, Sat.B.8ita Devi, " Visalkhapatnan 01.04.75
83. S.i. 4. Nehri, . CPAG, dyderabad 18.01.77°
84, if.A.dafeez PAG, Hy@erxbad(ﬂﬁ) 01.08,75%
g%, Sat.A.Sesharatnan, crle, Hyde&rabad 28,01.76
&6, D.Sanjeeva, T " 20.05.75
87, V.R.Vijayobhaskar, (ST)  BIG, Kurnool 07:12.79
.9
THE P LTOJIYG OFFICIALS WERE JOT RECQOMMETDE) PR ERQHO“IOW
“1 S/Srl . Pitchaiah, (3C) 4 PMG, Vijayowada 02.05.68
2. M.Mohanxao, (3C) A N 06,05,76
5, 3. Vopas, (37) n " 19,11, 71
do P, Krishna or4G, dyderabud 15. 02.74

D Mook o

Aagt. Postuwaster Generol (DuV),

Por Chief Postuaster general A,

dyderabad - 500 001,
: et

24 A

Kanuntay

Coub bel

P Circle,

Dl

E
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GOVERNMENT O INOHTA DEPAR%(ENK.OF PO3TS
Nffice of the Chief Postmaster Geniral,ALP,Cirele,Hya-1,

‘temo No. 3T/47-5/C0-R0s/TBOP dt ~t Hyd-1, tné;;iS”:12—1994.

. ; "' ;l! . . .
In pursuance to the orders: contained injDircctornte lutt:v
Mo, 4~12/88-PE2~1/PL dated 22—7~93-ang Lﬁ.?%.4—33{947§§B6££0%2t%§r10£/ ‘
22-8-8 the under mentioned Group-C staff workin frico/
Regiongi offices aho have qmmﬁleted 16 yenrsof satisfactory gunlify-

wing service as LDC/UDC/SA/PA tken together nroiconsideﬁod n9 Lit
or ?irsi promotion to tne:Higher post in the scnle of pay of,
Ro. 1400-2300 under Time Bound,promdtion scheme. The promotion of
the officinls is with effect from the dntes noted againsy cnch.

T T T T Ay

Ay mm mm e em A AR ok e mm s | md e e e W s = m e

1.y . PR Office in whiod Date of pro-..-

No, lwme Oof the offfieinl “working. | ; tion w.e.f
S/Bpi/3nt B R e 6T

1. J. Kishan (3¢) %CPMG, Hydorabad 8~%~94 ~— -

2, P, My swaomy ) $PMG, Kurnool l 16~6~94 -

3, A, KameswaraRao %CPMG, Hyderabad 19-6-94

4,8.8,S.Tilak 4CPMG, Hyderabad ! 15-8-93

R P, Vinayakumard ¢PMG, Hyderab:d 12-6-94

6, C.K.D. Varaprasad IPMG Vijayawadd i 27-6-94

7. 4. SivasombiReddy %0PMG, Hyderanad " 28-6-94

6.3, IgbAl YPMG, Hyderaocd 28-6-94 .

¥9,Md.daffar AL ﬁiyqt,c aj,ﬁﬁﬁ?MG¢~E¥qexqbagﬁ??Jﬁﬁww%?7r93

10; B Vi01a" Somuel $CPHG, Hyderabhd §-6-94
11.V.Krishna Prnsed J %CPHG, . Hyderabad | T-9-94
12.N.C. Varada Chard v %CPMG, Hyderabad i 6-7-94 7N
13, T, P, Sastri . 9PMG, Vijayawada | 18-7~94 Qﬁj
T4 Nagoawarn Rae(30) ACIMG, Hydurabad | T~0~24 8 Lo
A M Ravl Ray (30)u dCPMG, Hydercbad T~9-04 § #*
16, 5o, dmmajl (5T) %PMG,lHyderabhd ! T~9-94 gi%;
i L

** Under relaxation of service condi tions. |

II, This i8 in supersegsion of this office memo of even No,
itted 1-11-1994, ' § _
ga;. The difference of pay and allowances conoaquent on change of-
d:tte of pwomotion of the officinle above ot S1.8, 14, 15 and 16,

if any, may be regovered and ncow9sary entricsmay plense made in
the Scrvioco! 33aka aftho off{élas to this effect. '

L
N\
(P.PKRA?URM4) Lo

Arst.Postnaster General(S&V),
%CPMG,A.P.Circ%e,Hyderabad-1.‘

;ﬁ@>ff

%rr;?qn#v

L Coubbe|

A

[ L] LB
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4sken +opether are considered ns fit fnr First Prome*ion *-~ +he Higher

" noted og: inst esch,

" [P B [ L . L
OrFICL OF Til CHloF oo #n0bk GLIIFJJ I; N CIRCDe nYDLHASAND —1(:};9

" Memn ST/ 47-5/C0- ROs/ TOP/95-96  n~+ Hydernbsd 3 1-8-95

@ Annexune - A= ' p-

In pursu:nc< to ¢ orders cen*sinec in Dir-c*rv-
ate Lg. Ko. 4-12/88~ PE~I/ PL da+ed 22.7.9% the underrantioned Grour
1Ct g4sff working in Circle office/ Reginnal office who heve couple-
ted 16. yﬂxrq nf s-=tisfactary qualifying service =g LDC/UDC/ SA/ Pa

Pos+ in *he -scele of p~y of B 1400-2300 under Time Bound One Promn*inn
scheme, Th: Promo*ion of the officinls i‘ wi+h 2ffac+ from the d-*z

- +
The affici~la ncy ba pramated anly en +he due do*er and
nr orders prrmnting +he officisrls under THOP achem2 sheuld br irgus?
ezrlier thar +he due ds*s of promntign, The Disc/ Vigil-nce cle~ronce

mey betakan befare pravating the officiels,

N
// . SiE LAGIRT KAC -
J ASLT PCoTulu®IR GLLERAL (S&V)
. $ Ty LL,P.M.G. 4.T. CIRCLYE
' HYDBRABAD

e L - Kemyty
Counhal.

Sl No Name nf +he Officinl Office in which d:+tc of promeotir
wo rking tion .
s/Sri/Smt
1. M, Ptichaiah (sc; : . % PMg Vijayawed- ﬂﬁ.Js
2. M. Mohan Reo (SC % PMG Vijayewsds 1.4,95
3. P, Krishna ., . % CPMG Hydereb=d 1.4.95
4, K. Sunder Rezo % PMG Vishakepatner 22.5.95
5 Heripriys Devi ' %CPMe Hydersbsd 5 »3.96
6. v.v. ananamma . %CPMG Hyderabnd 10.1.96
T S: R. Sivorﬂmnkrwsbnﬁ - FCPMG Hyderabad 10.10,95
8. M, Meens Kum~r1 %CPT@ Hydarob=4- 6.10.95
G, C. Kmaka Duxge . % PMG Vishskapat+nom 5. 3.96
10. M.L. Nepraysne - % PMG Hyderabed 30. 1.96
11, S. Presda RHn(SC) % PVG Vi joyswade 8. 1.96
12. *G. Gop=l / % PMG Kurnonl’ 25, 5.95
13. . P.. Visweswsre Ssstry ' %CPHG Hyderabad T 8. 6.95
14, R.B.M. Sighh FOPNG Hyderobsd 12, 7.95
15. L. Venugop~l : FCFMG Hyder-Bad 27. 5.95
| (Do PLI TPT)
16. “CH. Subbslzxmi %CPIG Hyderobed 22, 5.95
17. N. Yeadngiri . %CPHG Hydersbsd 264 5.95
18. V. Subramsnyeswsre Ren % PMG Vishskapztn-m 21. 5.95
\Jgg. Sycd Omar Hashimi ZCPMG Hydersbad 8. 8.95 N
. : P. Srinivase= Reddy, % PMG Hydersb=nd 9. 12.95(j
\fE1‘ M.S. Subrihmanyam % PMi Vishekepatnem 15,0 9495 s
22. G.C. Saibzhe % PMG Kurnonrl 20. 8.95{%
i Nl
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- } : GOVERNIMEN™ OF INDIA: POST - '
OFFICP oF ™HE CHIEF POSTMASTER GENERAL ANDHRA CINCLE HYDERABAD

r '

sT/5- BCR/Rlgs /Corr st Hydersbad o 4 ~1-96 ;
To . ' 3 ) L ' !
The Ps+mas+ers General = _ - o : :
Vijayewada/ Kurnool/ Vishskapetnam/ Hyderabad B ‘
211 %he SsPos / SSRMs/ SRMs/ SPs - e :
rhe pensger, MMS Hyderabnd ' S e

The SP PSD Hyderabad/ cuntakal/Vijayawad~/ Rajahmuﬁdryi'
SP CSD- Secunderabad _ .

sub: Modifica+ion of BCR reg., |

_ A cnpy of +he DO le*ter 22-5/95 PE-I @a+ed
26.12:95 from Mrs. K. Verm» DDG mrg. & Es++ Pos*el Direc+or=+*e
Rew Dglhi sddressed to Chief Pnastmes*er Genérnl communics +ead
snder Circle office le++er Bat++/2-3/TB0P/ 60/93 dated 2,1.96
ijg furnished belnw InT informatinn &nd negeseary.acﬁion.

75E;£aaﬁ3

J.‘ e
- ( H.SESHAGIKI-T? -
4857 POLTHASTER GRivkual (8&V)
' w THL C.P. MG HYDERAsAD.
Copy to: _ _ N _ _
{. All Section Offigers T S T e e e
.2, A)) Desling Assts in S+aff Sec*jion SRS D
3. Concerned pp&ling files, _ ' o
\ZASP Legel'C@1l Circle office ~ .
5.Bet++, Sectinn Circle Office <\ ’
5 R \ ;\‘_E)MKD
T for Chief ngjmas*ﬁfﬂggﬁg;:1 T
: L Andtra circle Ryderabed
B e m e o i e g = e e T e ———_——tm At e s S S E

Do. Lr. No 22-5/95-PE4I dated 26.12.95 firam Mrs, K. Varma
'DDGC+rg&Eeff) gddressed to the CPMNG AP Circle Hyderabad

- ‘ This is regerding mndifice+ion of Biannisl cadre .
Reviews in respect nt 1/% 15G quo+a officizls ahd UDCs wo-king
ip Gircle “fficos and SECOS who werc seninrs before +the implemen*-
a+inn.of +he scheme , bud becarm@ Funicvs ﬂLmT'-ﬂpkrnmu&“hW:‘ﬁ&IE{

. mhe issue wes excmined in conguld ation with +he
Minis*ry of Finanee . I* hes becn agrecd by +hem in principle
. 4+n mndify +he scheme aceardirgly.  ™he necasciry na+tructiene
. in +hie-regerd '~ - will pe dgsurd in due coursc. - ha pffected
w incubenta may -be¢ infarmed gccordingly. . : 4

v

o A . _ R ER

L]
A

CUsd/-
( XK. VARKA) -
DIG (TRG& LSTT)

L}

o MRS
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T - -~ " : . DakBhavan
Na- ﬁ_~6\<-’:9—'l"?r--[ ' Sankad Marg,
: : New Delhi-110 001.

_ ; Dated: 8/2/96
Te - _ 4 ‘

ﬂfﬁ sioans o1 postal uircles,

Subject: Mocdificatinons of TBO?/BCR scheme = instructions
rega;dinq. :

P L

| "Time Bound One Promotion Scheme and Bilennial
Cadre Review Schemes vere introduced vide this office
letters No. 31-26/83-PE.I dated 17/12/83, No.. 20-2/88-PE.1
dated 26/7/91, No. 22-1/89-PE.I dated 11/10/91 and Ne.
4-12/88-PE.1 (Ft.) dated. 22/7/93 with a view to improve
rromaticnal progpects of employees of the Department of
Fost. As per these Schemes, . officials whn complete
prescribed satisfectory length of service in the

..apgropriaxo gradgs .arc placed in the next bhigher grade._
Su

sequently, it was noticed that some officlals: e.q.
UDCs {n the Circle and SBCO, LSG (both ¥3rd and 2/3rd),
F.O0. & R.M.S, Acccuntants, whe were senior befnre 3 1
implementation of the schomges were denicd higher scales

of pay admissible under the Schomoes whilag somg junior

officlals bocamg eligible for higher scolo of pay by
virtue of Llheir length of service. Somg of the affected
.officials filod -applications befcre various. benches cf

the Central /dministrative Tribunals demanding higher:

scale of pay from the date thelr junior's were made - .
cligible under thbtse Schemes, C . L

2. - The case has been cxamined in consultation with:
the Ministry of Finance, Department of -Expenditure. It
has now becen declded that all the officials, such_as, -
UUgsdin-theJCirclg‘gfgigg and SBCO, LSG (both 1/3rd- #nd

R/ 3rc -0 L M.S. Accountapts, whose senjority wasg
arversely pffccted by Implenentation. of BCR Schenéi_‘ :
nlacing thelr juniors in the next higher gscale. of pay ..
will noW bo considerod for noxt higher scale of pay frog

Py

' Xhe date thelr Immedlate juniors became ¢1igiblg for Ihg
J%Eli_highf?“§5?££9- TRhIs wIIl, howéver, not'bé‘aphlicaplq
. tn the.officials who 2re senlor toithose officials, '

>Trught on transfer under Rule-38, ¥&T.Vol.IV -and.are.
laced In the next higher scale of pay by virtue.of length
~f service.. . ’

3. " The inter-so seniorlty of the officials in the
lower grace will be kept intact feor the pfurpose of "
oligibility for premotion to next higher grade. - . ;

Cantel. .. A
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4, Héads of Circles are requested to settle all
accoraing to

‘ Sggh_pgndiﬂg_ﬁu5GSziﬁﬂlﬂﬁﬂﬂiaiiﬂn£k£¢£4ﬁ__“
the nhove guicelines within 60 days of 1gsuc of these

+ Sty

" orderg.

D | i\ CLMplinnCe rerort $.e. number of cféitials
benefited (in Getail) may be furr. she¢ ©5 the Départment
af ter implementation of these instructions. |

6. ' This. 1ssucs in concurrance with- the Ministry
of Finance, Department nof Expenditure vicde their 1.D, No.
6(37) E.IILI/94 dated 19/12/95.-and Internal Finance Advice
Section vide their Dy. No. 418/FA/96 dated 5/2/96.

7 Plecase aEknuy@édgo the receipt of thoklgttur;-

~ ; .

8 Hindi .version will follow. . | ' .

oA L \___,-.'7«
o (Alo%.Saxmenar L boL
asstt. Dir: Geheral (Estt.)

Cepy tn: .
. 4 e, T L
1. TI.D.S. to Secretary (Post). ) :
2. P.S. to Membgr(O)/McmberCP)/Member(D)[Sr. DDG( QM) .
3. P.S. to JS & FA. - - . R
4. T'.S5. to Sccretary, Postal Scrvices Board.
. 5.  The Dircctor General Audit (F&T}, Delhi-54.
6, - All Reglonal l'ostmasters General. y
T All Uy. Lirectors General and Directors in the
LLirectorate, o
. Chief General Manager (lostal Life Insurance),
New Delhi., . A
. Lirecter, Postal Staff College, Ghaziabad.
0. Controller Foreign Mails, Bombay. o
f. TIrincipals, Fostal Training Centre, Darbhiangal.
Marlurai /Mysore/Saharanpur/Vadoderay: .
. ALl Uircctnrs/Uy. lirectors accounts (Postal)... :
. Officer in charge, AI'S Record Offlce Kamploz. ' T e
. All Sectiong in the Lirectorate. :o : ' I
.« All recognised unicns/assoctiations anc federaticns.
. | Guard file. ' ' .
. Spare corles.

'
1
o

nsstt. Lir. General (Estt)i

Kemymiity
couhhel-
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DECrARTMENT OF 10845 @ I.DIA

OF¥ICE (B TiE CALiF FOSiNASIER GE.ERAL, A.F.CLICLE, AYDERAB..D. 1.
No .EST/2-3/TBOP/CO Dpted at dyd.1. the [& ~4-96.

To
The Fostmasters General,
HYENHQBAD/KUHuDUu/VJJAYﬂWADA/VlsﬂKlﬁig“'AI ¥ﬂ:ﬂ){

Sub: Modification of TBOI/BCR Scheme
Clarificatiqn = Reg.

A eopy of 1he Directo};£e letter no.22-5/95-P.E.I dated
26.%.75 on the above subject is enclosed nefeuitn for information,

K

\
(G Bﬁbbhfrn)\ kk\\ ‘

isst.Postm.stet Gederal(SB)
utne Chisf Fostmuster'Ge.eral,
. Al .Circle,Hyderabad. 50U 001.

guldeace and necescary actisn,

Copy to: ALl the Section officers-Circle office Hyd—i.
. All the Section Supervigors Circle office Hyd~1.

\l)'\'\&(?\'\ "-!.‘&Q , (_',I'; \ ‘\.\;‘ l\ﬂ\

Copy of tae Dte's letter referred as above.

Sub: As above. 4
" Sir, . '
_ This uffice has been receiving references from verious
Cireles reserdisg spplicability of modification of he schewe (dated
8/2/92) to the officials whose seniority was edversely affected by
implementation of Time Bound One Fromotion Scheme (TBOP Scheme).
The orders are very cle>r and need no clarificrtions. However, it is
hereby clerified thet these orders are also applic-ble to srch
of ficigls whose 'seniority was sdversely affected by implemeatgtion
of Time Bound One Promotion Scheme (Ist promotion scheme).
2. ) ALl the Circles are therefore, edvised to go through the
instroetions carefully before seeking any clarificstion(s) etec. in
this regerd. Any reference sent to the Rirectorate seeking clarific.-
tio..s etc. in this regerd should be routed through their respective. -
Chief Postmaster Genergl/ Postmaster Geaeral aud Circle IFA, waere
needed, and their views should aiso be incorporsted in the commani-
cetion(s).

3. Further implementetion of the scheme, is the subject
matter of staff branch of the Directorate. Therefore, issues per-—
tais’.g to seniority, dispute of promotion under Rule 38 P&T Vol.IV
otner felat:d iss es, etc. should be taken up direct with staff Bra.ch.

Kindly acknowledyge tae receipt of tne letter.

Yours faithfully,

SD/-
é%iﬂfﬁ* (Alolt Sanxena)

Asstt.Dir.6 .c al (Estt).
Ao

E?Sf1171lifff*ff RBM

/?fynh.
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C‘. i. De;)t. of f’osr, Lr. No. 4-& 96-SP3-l, daied 24-9-1996

. Further clarifications o applicability of OTBP/BCR Scheme in
S R Depoartment of Post

" This’ office’ Has received” riumber of references after certaip
ctarifications were issued by the Directorate vide Leners Ng.
22-5/35-PE. I, dated 8-2-19%5 and 26-3-1996 (SI. Nos. 100 and 134 of

SwamysnewS  of —April—and -May, 1996 -respectively).—-regarding
applicability of these orders w0 Time Bound Cne Promuoiien Scheme.
Inthis regard, it is once again clarifisd that both the orders mentioned
above zre alse applicablz to suea officials whose senicrity was

1 A B A

agversely affzried by imrlementation of Time Bouna One Promotion
Scheme as already clanifizd 1n Para. 1 of the letier, dated 25-3-1996.

Giner related issves rat.edg by
follows: —

Point 1.—Whether LSG/TBOP Accouman:s are to he compare
with LSG/TBOP Genera! o= oificials or with ihz: of LSG.TBOP
Accountants for the purpose of deciding iheir immediate junior while
implementing their prometion under BCR.

circles are also beirz o -ud as

Clarification. —Under TBOP/BTR Scheme. there is ac distincrion
purpose of functional necess:y. Hence, promotion o TRBOP/BCR
Scheme shall oo impicmeni=d with reference to junicss in the now
common Postal Assistant: 1.SG zradanen s, .

Point 2.—Woiciher UDCs who have compieted 14 years of
clenical services and promoeted under TBOP can be considered for
BCR promoticn if their senionity is by-passed by another UDC who
has completed 26 years of service but is junior in UDC gradation list.

Clarification. —Yes.

.. Point 3.—Whether UDCs of Circles Office can straightway be
promoted to BCR because a UDC of,C.0. gradation list who is junior
has been promoted to BCR on account of length of service, i.c.,
completion of 26 ycars, i.e., whether a Time-Scale Postal Assistant
will jump to BCR.scale without being promoted to TROP Scheme.

Clarificarion.—Yes. The pay fixation in such cases snculd be
30} directly from Postal Assisian! cadre to BOR, HSG- cadre.

Point 4.—Whecther an official who came as L.DC under Ruls 38
of P & T Manual, Votume TV, FR 15 from SBCO, Inter<ircle or
Dnvisions to Circle Office and was subsequently promoted to UDC on
seniority-cum-fitness can be promoted 10 BCR on compietion of 26

SwamysnewS

... \ : LTy I
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SwamysnewS 203 November, 1996

years of service. In such cases will all UPCs above his name ig the
UDC cadre of the circle gradation list become eligible for promotion
to BCR irvespective of number of years of service they have put in?

Clarificaiion. —I5 this regard posiion as mentioned in parz. 2 of
Orders No. 22-5/95-PE-1, dated 8-2-1996, is very clear and is also
applicable for trapsfer under FR 13,

Pn  5.—Whether higher scales of pay from the date of
prom- den of their jumors to TBOP/BCR are applicable to the defunct
scale :ccountants who have net opted for the scherme.

Jderificarion.—These orders are net aprlicable to the persors
who ave noi opted for TBOP/BCR Schemes.

foint 6. —Whettzr
proo0tcn (o thelr junions a
wh did not opt for the wwhaime.

higher scele 7 p from e cdate ~f

L UDEs 0f SBCC o C.

Trificarion.—5Szzme as SLoNe. L oah oL

.
V -
Potnt 7.—1f zn orhicinl acconunodaied vacer Rule 38 15 promoted
io TECP/BCR by g 16256 years of service, whether

his juniors in the iist of division clecle will k2 eranted
TBOP/BCR or highes v e date of promotion of
officic! accommedaiad o

Ci. JSlcation. —As-n case i Sl 2 abaove,

Po:at §.—Whsether the insiruc Npo 22.395-PE-E dated
8-2-19G0 . 15 4 gne LiTe MEESUTE OF 2 WO, U5 TIO08s5.

Clarificarion. —!i .+ 2 continuous prowe

Point 9.——Whether the seniority of (he semors 10 the lower grade
witi pe Kept antact ez though they are not «igisle for promotion
from the date of promotion of their jumor whern junior is 2 Rule 3¥
trensferee and gets his promotion en the basis of jength of service.

Clarification. —-Seniority of officials in the lower grade will be
kept intact with refereace to their immediate juniors, even theugh they
are not eligible for promotion in terms of number of year- of service
cxcept in the case of these officials with greater length of service, who
are brought on trznsfers under Rule 38 and are consequently ranked
juniors 1o other-officials in 1he new Unit. In this connection para. 2 of
Order No. 22-5/95.PE-1, dated 8-2-1996, refers.

Point 10.—Whether Pas, erstwhile LIDCs in Circle Offices, who
became senior by virtue of passing t¥pe test carlier then those who
could not pass wiil also be eligible for promation unzer TBOP/BCR as
and when his junjor PA pets promotion on complstion of 16/26 years
of service.

b
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. Clarification.—Yes. The orders, dated 8-2-1956, .are to be
implemmnted strictly i zccordance with seniority in PA cadre. I i
sentority. whilz in PA czdre bas changed on account of not passing the
tvping test, that chzzged seniority would prevail. o

Pe'mt 11.—Ii is presumed that present Ozders No. 22.5/95-PE,
dazed B-2-1996, wiil be applicable w LSG Accouzntants promated 12
LSG against yrd amd Jrd quota prior 1o 30-11-1983. Tims-Sc2tz
Accorzlams peoczmd to LSG snder TBOP zfter 301141983, whoo:
semzarity I8 fixedcih cfiect from e date of TBOP, Iength of serviek;
etc., are oot covered onder ihése orders. - e T

Clartfication. —Qrdzrs No. 22-5/95-PE-1, dated 8-2-1996 and
26-3-1996, are applicable in case of all officials whose seniority are
adversely affccied by implementation of the TBOP/BCR Schemes,
whereby juniors zre placed in the next higher scale of pay. Such
officials will now be considered for the next higher scale of pay from
the date their immediate juniors became eligible for the mext higher
scale irrespective of the method o” promotion to LSG.

Point 12.—It is presumed that officials who declined promotion
and as a result thereof they were debarred for onc vear and promoted
tater when they became eligible are not covered by the orders, dated

g-2-1995.

Clarification.—Yes.

Point 13.—As 3 resuit of ordess, darec 8-2-1996. ; rd and 3 rd

LSG who have no: completed 26 years of service arc o be promoied
:0 BCR from the date of their juniors. It is presumned thai such officials
=ven though premoted 1o BCR with reiraspective effect will”be
Jdoemad 10 have compleind 3 vears of service which is the eligibiiity
condition for promotion to HSG-1.

Clarification.—-The orders, daied 8-2-1996, clearly indicaie that
the officials whose seniority was adversely aftected by inplementing
TBOP/BCR Schem:s. placing their juniors in the next higher scale of
pay will now be considered for next higher scale of pay from the Caie
their immediate juniors became eligible for pext higher scale of pay. It
has also menioned that imer se scaiority of the officials in lower

grade will be kept intzct for the purpose of eligibility for promotion 10’

the next higher scale, As such the presumption made is confirmed.

Point 14.——Postal Accountanis have represented ihat they being
junicrs as per date of entry in the department are senior (o other Poswal
Acceuntants who are senior as per iengih of service as they have
passed PO and RMS Accountants examination and worked as PO and
RMS Accounian ezrtier. So their seniority should be with reference <o
the date of passing PO and RMS Accountants examination.

Swemyenies
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%oy Clarificasion.—As. i ~case of item 2 SL. No. 1, became the
remonity of such officials in PA czdre is pol changed by virtue of their
passing the PO and RMS Accountapts’ examinations, earier than their

# Pt 15.—Whether the officials wlnse seniority was adv
rfisited by promotim of their juniors - TBOP Schame mvct;scar

grrated higher Scale of pry under. TROP from: thr dats!thzir Junion

Clarification.—Yes. This has alresdy been clarified vide orders,

In zddition 1o the foregoing, it is bereby clarified thar all dther
terms and conditions such as the holding -of DPC, vigilance clearance
will continue to be operative for giving any benefit under the orders,

dated 8-2-1996 and 26-3-1996. -

L.
T 260 %‘”’;w’?’zl‘ ,
G, M\ of Law, Justice & C.A., Ovdi e, dméz.;z}—%;y; ? éfo"

Y L)
The Constitution (Scheduled Tribes) Oder (Amendmeant) Third
Ordinance, 1533,

| (No. 30 of 1556) ", _
vy the President in the For\t}_f—Sevenm Year of the

4

Promulgated
Republic of india.

p_rovide for the mclusion c}v!h(och-‘; “hor ., in
ibes specified in relation to e Siate «+°  .san,

An Ordinance 1
t- v list of Scheduled

v ~uinance, 1996, to provide for the aforesaid matter wias promulgated

b the President on the 27th day of January. 1996; Y
. o

And whereas e Qonstimtion {Scheduled Tribes) Order
(A:nendment) Bill, 1996, was introduced in the House of the People to
replace the said Ordinance, Byt had not been passed and has lapsed
due to the dissolution of the Holse of the People. Y

i A e
Whereas the Conszg;on (Scheduied Tribes) 0.’%‘_?1’ (Amendment,

_, And whereas for giving conginued effect 1o the provision of the
said Ordinance, the Constitdion (Scheduled Tribes) Order
(Amendment) Second Ordinance, \:19$6, was promulgated b} the
President on the 27tk day of March, 1996;

And whereas Parliament is not in session and the President is

i b H - . - - :
sztisfied that circumstances exist which yerder it necessary for him 107

Co:c:sg?un' iale(gs ;:km lo give continued éffect to e provisions of the
- on cheduled  Tribes) - 3 endmemn
Ordinance, 1996 . ribes) - Order,  (Amendmesn:) Eeccnd
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/ Chap. [] APPOINTMENTS AND PROMOTIONS —GENERAL RULES [27-29 P

. g — S

o 97, ¥or olliciating ;lppuimmcms, once  the Biss oloap-

A e T i T B
-

b proved oflicers e prepared 1y Departmental Mnnotion
' Committees and finally approved by Government ot the ap-
L POLBtng authority, no departure from the arder in the list
should ordinarily e e, provided that when adniritsiea-

t
, . i live r.:.\'igvn(ics jequite i, 4 person ot in the Hist ot not .

fivst in order in the list, may he :uppninu:(] for a period not
- N
N | { exceeding three months.

!
i CO)‘FIIL\I.\'IIU.\‘ Or ()ll'l(‘.l,l:s'uli OF OIS 0 DINe = [ R

'i TIVE APTOINTMUNTS AVITPOLNTED T TNGHER [HER N T

a4, Where a puind ol waining is bxel, (0omus mdi-
‘ parily be spent on active wivice, i, in calodaing th ‘imr I
spent on training for the purpase of conlinmatiun, feave ythet
than Goual leave must be cxcduded,

Nuts=The Ditetim Cienrtal has disactionany (e malg any
I e vepthn 10 the 1k,

. PROMOLION 34 HELFEHON GRADES

97.8. Momation 1o the lower or higher seleciion arade of
the clerical endre should be made novmatly in order of seni-
ority, but the appointing authority may in his discretion.
. : pf':lss over any senior official whom he docs not consider it for
. such promotion.  In a cas¢ where the first thice sanior men .
Y “* are all fic for promation, but the first man is good, the second
R I)cucrl and the third l.hc hest, the first man and mod the thind

) or the seeond man should be promotcd.

8, Deleted.
NOPTHOVTION IS 1 Coaznrin oF Ianis

‘ 29, Fvery i tant event i the oflidal cuea of a garct
i » L

el Government servant atfeeting his pay and othor condis

A2 .
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Chap. 1] TRANSIERS ANO POSTINGS {37-38 i

wise for sany particulay class or classes of officials. Transfess
should not, however, he ordercd except when advisable in the
interests of the publis wrvite,  Postien, villagg postmed an!
Class 1V scivants should noet, exeept for veny special ek,
e ll':ll\ﬁ[\(:l'l'(‘(l from oue district o another. Al naisfers mast
I subject (o the canditions 1aid dows in Fundamental Rades

15 and 22. .

47.A. Transfers should generally be made In April of each

year so that the cducation of schocl going children of the stafl
is not distocated. 1o cmicrgent cises ov cases of prmuminn this

estrictions will maturally not operate.

88, Tramsfer at onc's own request,
ey — —

(3) Transfers ol officials when desired for their own con-
venience should not be discouraged if they can be mide without
injury to the rights of others. However, as a general tule, : !
an official.should not be transierréd from one unit to another,
cither within the same Circle, or to another Circie unless he is
permanent. A3 it is not possible to accommodate an official
borne on one gradation Jist inte another gradation jist without
injury to the other members in that gradation list such trans:
fers should not ordinarily be allowed except by way of imitual
exchange. Transfers hy way of mutual exchange, if in them-
selves inherently unohjccﬁonahlc, should he allowed, but in
order to safeguard the rights of men borne in the gradation lists
of both the offices, the official . brought in should take the place,
in the new gradation list; that would have been assigned 10 him
had he been originally pecruited in that unitor the place vavated
by the official with whom he exchanges appointment, whichever

-
'

is the lower.

t
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Chap. 11} TRANSFTRS AND POSTINGS ' [N

i
|
y
i
i
1
]
!
A
i .
v 3
‘»

Nedne=Tramfer of officigls, whe are nol permatet in the grade.

may. 10 deserving cases, b permitted with ihe personal approval of ihe

lHead of Circle/Administrative Office.

(2) When an official is (ransferred at his own request but
withaut arranging for mutnal exchange, he will rank junior in
the gradation list 0" = tew unit 1~ all efficiz's ~F that wait on
thz date on which the transfer _6:'(!cr issed, incuding also
all persons who have been approved. for appointment to that

grade 2s on that date.

(3) If the old and the new unit form parts of a wider unit
for tie purpose of promotion Lo a higher cadre, the transferee
{(whethep by muinal exchange ¢ o.l?cr'.f.risq) will retajn his origi-
nal senfority in the gradation list of the wider unit.

H

Example (i}: —A post office clerk transferred from Mchsana
Division to Kaira Division in the sune Circle will not lose his
seniority in the Circle gradation list for promotion to the lower

sclection grade.

Example (iiy:—A tclephone operator transferred as an
Engineering derk, even under the same D.ET. will have his
seniority regulated both in the Divisional and the Circle Grada-
tion List of Enginecring clerks in accordance with sub-rule (2)
as the Circdle Gradation Lists of. Telephone Operators and

Engineering clerks is not commaon.

&. Sorter transferred from the A.

Example (iii): —AN R.M
1 have his seniority in the grada-

Division to the P, Division wil

emyity
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Chap. 11} [RAKSET RS AND FOSHNGS KL
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“A-l2
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—_—— e - e

Gon lise of PoDivision s woell s of Bilue Canlde bxadim

accordimee with subrule (2)

Example {iv):--A puost ollice clerk transferred from Toona
Division o the Bombay GO, will have ks senjotity fixed in
gradation list of Bombay G.1.0. as alo of Bonbu City Units
in accordance with sub-rule (8) us the Bombay City Units and
the moffusil units have scparate gradation lists for promotion’

ta Lower Selection Grade.

Example (v): —A clerk transterred from one 70ne to another
in the Stores Org'\nmunn will have his seniority fixed in the

t.ld.tlnm list of the new zone m “aceordance with subaule
g

(1) A permancut official transferred + from ane it 1o
another will retain his liew in the old unit until e G be ae
commadated in the new unit according to hig position in the new
unit. He will not however have any claim to go back to' his
okl unit even though he holds his lien there. A declaration
to the cffect that he accepts the seniority on transfer in accar
dauce with this rule, and that, he will not have any i 1o o
back to the okd unit, dvould be obtained belore s olficial as
transferred under this tale.  Any special privilege 1w which an
offici .\'l may be entitled by virtue of his position in the grada-

tion hst “of thie firstt Tromewhich he is transferred will, ordinarily,

be forfeited on his wransfer to a new gr radation list,

22 DGPLTINDITS
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Chap. t1] TH ANSTERS ANDY POSTINGS (38 -40

‘-

\ (M The tramfer of e oflicial from one avn of serviee o
another within o ontscde the Givde can be allowed only with

the personal apjnoval of the Head of the Chdle o Howls of
Gireles concerned and subject 1o the following comditinne: —

(a) the mode of recruinent to the pust 1o which the official
sceks transfer is the same for the post e is hoiding:

anl .

(by whenevar additional qualifications e presunhed Tor
ApPOItIIENL 1o 3L Certain post g minimn heiphs,
freedom [rom colour blindness, ctc., for the post of
Telephone Operators, the applicant should satisly those

' cconditions in all respects; 'whenever any training is re-

quired or preseribed for ilie post, the applicant must

vl . . o , . : .
widergo that traiiing satisfactorily and the periad dt
1 . 8 LAl N '
. such training wust be covered by the official Iy waking

feave due and permissible for the period.

89, A Govermment medical officer is prohibited, under the
rules of his Department from recommending that an ctheal

be transferred from, or that he be excused from procecding o

\‘\ a particular station on the score of health: nor he is m hbaty
i " (o aller an OIS (o thenatove of the duties or the plaee of
li cmizln)‘mcm of an offidal unless requisted 10 do o by the
} afficial's superior.
' 40, Every gazetted oflieer transferred from unie station to
' another must report his movements (o the officer under whuse
' immediate orders he may be proceeding to serve. These teputs
! "
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Chap., VIII| sox-cazerrrny ormcErs-—r.0. & rRALE. [270-272-A

of illing a higher appointment. [n the case of dmeseales where
only ane efficiency i has been presaibed, hefore an othdal
is allowed to cross it, it should be considered wlhicther he has
worked well and is considered fit for holding mme responsible

appointment in the same eadie (inclding independent charge
of time scale post offices),

Nore,—The jmovisiony of this rules <hall also apply 1o e Upper
Division, Lower Dividon and other Time Scale clerks in the Circle and
ather Adminidrative Oméct‘n{ the Pepartment ocloding storet and work.
shops Account Offices. | - ' '

i [}
| -

“271. The cases of all men hela up at any of thc bars shoulll
be "mnm!l} reviewed so that if and when lhc} unplmc in work
and conduct and remedy the defects for which they were held
up they would be allowed 10 a1oss it,

3

272, Deleted.

Lowkr Setecrion GRabg

272-A, (i) Promotion, whether acting or permanent, to the
lower selection grade in the General line in Ciiele office, “Iele-
graph Fradlic, Telegraph Fagincering (including Stores and
Workshops but excluding “U'clephone Monitors) and Wircless
is made narmally in order of seniority but the appointing au.
thority may, «in his discretion, pass over any senior official
whom' he docs not consider fit for such promation,

(i) In Post Offices, Returned Leuter Offices, Railway Mail
Service, Foreign Post and the Telephone Manitors' cadre in
Telephone Exchanges, promaotions to 2/3rds of the Lower Selec.
tion Grade posts in the Geaarnl Line are 1o he reguluted on
the same principle but the remaining 1/3rd posts are to be filled

C'ounb

'T‘ Ry 'm"‘"th.ix,. , T rJ l "




) i
4
>
r‘j
P
\&
13
[ b

DM NG B e

A-l6:

AT HYDERABAD

0./.No,1022/9%

BETWEEN:

. . a @ s ®

I.Kondala Rao
D.Pamdurswgas Rao-
G.Ramwkrishma
P.K.V.32stry
B.Srimivésulu
Ch,Poulus
M.Raghurams Rao
S.Gurumurthy
G.Krlshma Hari

AND
The Umiorn of Imndis, rep. by the
Secretary apd Directer Geweral,
Departmest of Posts, Dak Bhavan,
rew Delhi - 110 001,

The Chief Postmaster Gerersl,

Awdhre Predesh Circle, Hydersbed - 1.

—— -

Coursel for the Applicamts

Counsel for the Respordemts

HON'BLE SHRI R.RANGARAJAN

t

COAM
HON 'BLE GOHRI JUSTICE V.NEEIADRI EAO

: MEMEBER

Annexyne- R 13 P-W

IN THE CENTRAL ADNMINISTRATIVE TR1JNAL @

VICE CHAIRFAN

(mOMN, ) !

HYDERABLD BENCH

Fatv of QOrder 13,

.
i

.. Applicents,

. Respopdéﬁts.

.. Mr L TVIY LS Fu Ehy

. Mr.N,V, Raghiva Reddy

L i AF T
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0.ANC. 1022795, ; pate: |\ .12.1935,

JUDGMENT

1 as per Hon'ble Sri R;Rangarajan, Member (Administrative) I

‘ !
| Heard sri 7.v.V.$.Murthy, learned counsel for the

applicants and Sri N.Q.Reghava Reddy, learned 3tanding

Coun@gl for the respondents.

2."_‘ There are 9 applicants in this 0.A. They were
iﬁitially recruited as Postal Assistants/§ortiﬁg Assistants/
LoCs in various divisions of Department of Posts on the
'ate? mentioned in col.3 of Annexure<l filed with this O.A.‘
All éf them were promoted as UDCs in the ye=ars 1980, 1331,
1982.¢ud 1983 on the dates mentionad agninst them in col.d
of tﬁe sare annexure on the basis cf the competitive
examination held for 80% of the posts which are to be

~

promoted through a competitlve examinatlon as per recruit-

‘ment rulz2s BECABIG., WiGEKx OREKIR Wi 3Rk I K XFXATKR T XK K

KAHOXEENIDEINXK.  Bec use of their selection against 80% quota,
they had become seniors in the cedre of UDC to thei#@rst-
while seniors in tEe LoC. cadre,  All the applicants were
subseguently promoted to.ESG.Postal bssistants with effect
Erom{é6.6.1W93 vide proceedings No.ST/47-5/C0-ROS/T-"P/9 34
dt. 4.1,1994, |

3. It is the case of the applicents that when HEG-IT N

promotionq were ordered on the basis of BTR echeme, they
erstwhile sepiors in the LDT caire
shou]d also be promoted if their /lyadars. who could nok be

on the basis of competitivP exam,

selected for promotion as UDC along with thﬂm/hre promoted

CR’
to HJG‘&I srade unner the gsaid/scheme by virtue of their
(applicants)
having completed 26 years of service, eventhough they have

|
not ddmpleted the requisite service of 26 years,

e 3/

¥ i




ORI

4, Cne Tive Bound gromotinn acl - me was incroduce?

from 30,11.1983% whereiﬁ Postal Employres wno had com-
pleted 16 years o% service {n the basic grade were
promoted to Low:r Selectinn Grade Rs.1400-2300 (RSRP)
subject to their fitness. Thereafter another scheme was
introduced called Biennial Cadre Paview (BZR scheme‘for
short} under letter No,22~1-89-P,E.I dt. 11.10.1991 and
1.11,1991, As per this scheme, postal employees wiﬁﬁ 26
vyears of service in the basic cadre as well as LSG Jadre
put together were promoted to Higher Selection Grade IY
(HSG-IIlfor short) (Rs.1600-2660) subjrct to their ff;ness
for promotion overlooking the claim of the applicants herein,

as they have not coﬁpleted total service of 26 years in

th2 basic as well as LSG cazdre putxa tocetherx by then.

5. Agygrieved by the above impugned ordars, the
applicant No.l herein and others submitted representétionx
0t.~4.11,1994 to the respondents, But, so far no reﬁly
has biren reéeived by them. Hence, they hpve filed thiis

O for a direction to the responiznts to promote tﬁeé

tc the {SG-I1 grade (Rs.1609~2660).without insistingi

on the condition of thejr completing 26 yesrs of servicd
in the basic as wall a3 LSG cadres stipulaved in the nop w7 r
schene, by virtue of their senjority in UDNC/'SG cadres to
their junir-s who were promoted to the highér cadre by
virtue of their having comgpleted 26 years of service in

the basic and LSG cadres with effect from the date/ﬁateé
their ersihiile juniors were promoted from LSG to HSG-TT
(Rs.1600-2660) with effect from 1.1,1994 with all conse..
Juential benefits including seniority, payment of arrears

of pay and jllowances with interest @ 18% p.a. {rom such dates,

-
.

YA



: 4‘ :
6. Similar BRCR schemz w&s also introduced by the
Department of Telecommunications and officials promoted
to LSG cadre in thelTelecom Department wio were placed
similar to the applicantqfherein, apprdached the Bangalore
Bench of the Tribunal by,filing OA.403/92 for similar
reliefs as prayzd for in’ this O.A, It was hela by the
Bangalore Bench of the ~ribunal that the iLSG officials
promoted under 1/3rd merit guota in Telecom Department
should aiso be promoted unier the BCR schem2 even if they
have not completed 26 years of service in the basic gfnde

and (5G without insisting on completion of minimum

(e

rescribed years of service if their erstwhile juniors
in the .85 and basic grades were promoted to Graue-II in

the scale of 55.1600-2660 (RSKP) under the BCR scheme.

7. Following the above dirzctions of the Bangalore
Banch of the Trihunal; Principal Bench, Mew Delhi also
gave similar directinons in the case of postal employees

in OA No$.1713/93 and 2597/93 who were similarly placed.

B. _- The prayer in thls 02 is similar to the prayers in
the OAs quotéd in paras-6 & 7 ahove. The applicants

herein wars promoted to UDC cadre earlier to their erstwhile

senjors in the LT cadre, by virtue of their selection

againstlﬁoz selection quota through corpetitive examination.
The OASLquoted above in paras-6 ; 7 are in regsrd to the.
applicants therein who were'selected to LSG cadre against
1/3rd 5erit guota. In this case as well as caszs referqyd
in paras-6 & 7 the applicants were promoted to UDC/LSG
ecariler to their erstwhile seniors in the cadre 6f Dostal
Assistants/3orting Assistants/iWDCs. Hence, the reque§t for

promotion to HSG-I1 against BCR scheme from the dates when

their erstwhile seniors in the cadre of pPAs/Sas/LDCsS§Juniors

«sd5/-
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x {n t.. cadre of ULC/15G) wers promoted to K5G-11 under

3cx scheme. The principle to pe decided in tris O.A,

is similar to ghe principl® sqvolved in the ahove referred
QhSs 1in paras-6 & 7. Hence, we Se€ 0 reason to tzke a
ditterent view than what has already beed taken in the

above ORS. . I

-

-9, " This Tribunal had aisnosed of number of OAs where
the reliefs prayed for wers similar to ons 403/92 o= Lhe ;
f£ile of pangalor= Bench an3 03 Nos.1713/33 and 2597/95 ou
the file of the principal Bench. It {s stated for the agpu;
licants that ghe SLP® £iled against the judgment delivered
by this Bench following the Bangslore Bencn and principal

gench had been dismissed by the apex court, but the copies

of the orders of apex court are not made available,

10.- " The applicaents harein are similarly situated to che
postal vmployees in oA 1713793 and 26587/93 on the File of
the Principal gench of this Tribune-s OA Nog.403/.2 on th2
f£ile of Bangalore Bench: and OAs No,352/94 and 961/93 on
the file of this gench, In view of the fact that all the
applicents herein are having similar gricvance, we see no
reason to differ from the direction given by the Rangalere
pench and principal gench of this Tribunal. In the resvlt,

the following directions are given:=

(1) In imulewmenting the BCR scheme, the applicahts whi
are senior in UDC cadre py virtuz of their promotion
to UDC cadre compared to cther officials who'were
promozed ¥® as HSCG-I1 (Rs.1600-2660) underqthe BOR
scheme, should be promoted to 11SG=-IT in the scale of
Rs.1600=2660 in their turn as per their seniority
whenever their juniors in the lows:r grade are con-
sidered for promotion to H3G-IT by virtue of thelr
having compieted 26 yzars of service in the basic
and L3G cadre without insisti..y on the applicants
completing the minimum prescriped yesrs of service
{n basic as well as LSG cedre, All other conditions
of BCR scheme except the lenyth of service will
however be applicablé while considering their promoti§

to 1'55-11 cadre ( R5.1600-2660).
Q>9//f : .G
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(41) Consequently, in case the applicants are [
. found suitable, for such promotion, they
shall be prom?ted to HS5G~II with effect
{from the date 'their erstwhile Juniors were y
promoted from LSG to HSG-IT with ell conse- (
quential benefits including senjority and s
arrears of pay and allowances from such dates, 1L
Tney should also be put on supervisory duties
-~ depending on their seniority, i
i

(111) . The BCR scheme should be modified suitaﬁly : v
to protect the interests of the officials | | i
like the applicants for their promotion | 1
from LSG to HSG-IT, ‘

{(iv) The alove directions shall be complied withinp
@ period of 4 months from the date of the
receipt of the copy of this order,

(t - .
2k. The 0S is ordered accordingly. No costa./

Tn;g? BE TKUL GV - 1

: vﬂL—ﬁﬁfﬁﬁi..“—ﬁssyi'f‘

é‘%‘; 2ok 1ALy
oa--[-n YT Trre hd

Coun thcer
“anira) Adminisirative Tribuea - \
- Hyduerabad Bench
. Hvderabad.

S e ey iy g e -

To

,1¢ The Secretary and Director General,
Departrment of Posts,

Dak Bhavan, Unlon of india, Q Raw Delhi-],
2. The Chief PoStmaster General, A.P.Circle, Hyderabad-1, " - | |
’,zﬁffbne copy to Mr.ToV.?.GaHurth¥, Advocate, CAT.Hyd,
4. Ooe copy to Mr.N.,V.l.aghava Reddy, Addl .OGSC.CAT.Hyd.
5. One copy to Library, CAT.Ryd,
6.100e apare copy. : T

Y
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| 0.A.H0.45/91
v M New Delhi thie tho 24th bay of Fobruary, 1995,

llon’bla Mr., J.P. Sharma, Member (J)
lHon'ble Mr. B.K. Singh, Member (i)

N ' ) - Shri Bed Singh, .
S/o shri Ran Singh, ) !
C/o Shri Sant Lal,advocate,
C-21(B) New Multan Nagar,

Delhi-56. Applicant ; -

{through Sh.IQQnt_Lal, advocato)

! versus

1. Union of India, through
the Secretary, Ministry of
Communications, Department of Posts, ' .

New Delhi-1. : C .

2, . The Chief Postmaster General, '
Delhi Circle, |
Meghdoot Bhawan,
New Delhi-1, . . I

J. Shri K.K. singhal, ' N
Asstt.Postmaster(Accounts), . '
(L5G Accountant) New Delhi H.0,
Hew Delhi-1. _ i

) 4. Shri Braham Pal LSG Accountant, , |
- . New Delhi H.0. Hew Delhi-1. :

5. Shri M.S. Gouba LSG Accountant, .
' Ramesh Nagar H.O.New Delhi-15.

. Shri parba Paha LG hccountant,
. Delhi G.P.0., belhi-é, Respondents

{through sh. M., uptyu, advocate) :
. : ORDER '
delivered by Hor’ble Mr.B.X. Singh, Member (A)

This YO.h. has "beén filed against memo;
numbers 1 & 2. Both were issued from the office of Chicfg

Ppstmaster General Delhi Circlc’vide annexures A-1 and

A-Z. Annexure A-1 relates to the grant of gpedial
allowance of Rs.40/- to two persons promoted under time

4 — béund promotion scheme and annexure A-2 relates to the

- e ——— ——

promotion of three persoﬁs who though passed the Post q :
D no .
‘ ';\

"‘;'.r, ' I

~¥ 2 T = R
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" to which they were to be placed in the L.S.G.

P

1"2"

R 1Y

office and HHS pccountants examination in 1979 in thelr

circles Western anil  North Eastern put on their request

were transferred to pelhi Circle. These people have been

‘promoted ignoring the claims uf the applicant.

The admitted facto of this case are these.

The applicant Wwas appointed as postal Aisistant with

effect from 4.1.1977. He passed the -departmental

examination tor promotion to the post of the rost office

and .M. 5. (Railway Mail SHFVLCC) Accountanta examination

held in 1979 and was promoted as post. Offjce Accountant

with ‘effect from 2.4.1981.

.-

»  meeting of the Departmental ¢ouncil

(J.C.M.) was held in 1983 with the members of the service

unions and staff side to consider the promotional averuds

of Postal employcesS wherein it was decided that -schemd

for two timé bound

on completion of 16 yCurs of cervice and other

complotion of 26 yaurs of curvice ghould be introuduced,

3

The ntw scheme of one tlmc}bound promotion

was framed and intgoduced in  Postal Departnent with

gff t from 30.11.1983 vide JGWET No.31-26-82-2L-1 dated

17.13.1903. This is annexure A-4 enclosed witn the C.A.

This was also applicable to the Post Office and R.M.S.

Accountant cadre, vide para-21 of the scheme according

scale of

pay only on completion of- 16 ycars of gservice and were

allowed supervisory allowance when posted against the

standard post in their turn ard it was not opposed by any

service union. I

. L

promotions in onefs cervice carcer (i}

after '
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1t ic odmitted DY poth the parties that the
appltﬁ)hwt had not complctcd‘ 16 years of service in
i “clerical cadre which 1is a pre condition for grant of

’ﬁ”\ . L.5.G. lio could not be promoted to that grada. it iso

further admitted that though Respondents No.J to 6 are
junior to the applicant in pont Office oand RMS Accoun;nnt
cadre but since they had complé;ed more than 16 ydhfs of
gervice, they werc approved »y the D.P.C., wuander thciTiéc
pound Promotion Scheme. The apﬁlicant hac not compictcd
16 years of service and is "not entitled to promotion

under T.B.0.P. is not in dispute.

e

he relief prayed for are:-

n(l) to set-aside the impugned ordert;

(1) to direct the respondents to congider

the applicant {or promotion to the

post , of Lower Sclection  Grade

. Accountant in accordance with his

s v genlority and the Recrultment Rules

> o 1976 from the date, his® immediate
junior wag promoted; .

(:i1) to grant the consequential bercfite
of arrewsrs of salary and allowunces.

and seniorlty otc.- .

o A notlce wae issued to the respondents who
filed thelr reply and contested the application and grant
of reliefs prayed for. We heard the lcarned counsel for
both the parties and perused the record of the case.'

[
.
L

The learned counsel.for the applicant placed

' his feliance on the Recruitment Rules*of 1976 sspecially

item No.15 dealing the grant of L.5.G, to Accountan#s of

Fost Offices and RMS Accouptants . cadre framed under

proviso to Article 309 of the Constitution issued in the
;

e
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communications Hotiflication NKo.6/26-73-5PD 11 dated
30.9.1976 which stipulates that the (Clerks/Postal
Assistants) in the Post Offices with 10 years of service
in the grade who have passed the Post'offices and Rallway
Mall Service Accounts Examination’ are coligiblae feor
promotion to lower selegction grade Accountants in  the
Post Offices and the promotion ig by conjority baced on
the year of passing tha examinatinn. This is annexurs
A-B of the paperbook. The applicant was due to bo
. conoidered in accordance with the cstatutory rulcs of 1976
but he was ignored. The learned counsel also referred to
tho clarificationa glven in D:G.P&T, Hew Delhi  letter
No.9-8/727SpP~II dt.10.1.1974. "It clearly lays down that

0
senior officials should not be left out for consideration

to lower selection aradc just because they had :not
completed 16 years in the requisite clercial gradé. | It
furthcr.étipulntes that such casces Fhould be referrea to
‘D.h. for qu?uée‘ of granting necessary relaxation &o

that these sanfors are brought within the zone ‘'of

consideration. “This Lletter of D.L}PLT ie entlosod ap
i

Annexure A-7 with the O.A. \
It was further pointed out that Respondent
No.3 is' junior to the applicant since the latter passed
.!3le P.O.& R.M.S, Accountants examination held in 19ﬁ0
, where the former passed it in 1982. Similarly,” Sarva
Shri Braham Pal, H.S5. Gauba and Darba HNHabha (Respondénts
No.4 to 6) are also jdnior to the applicant although they
.passed the examipation iﬁ 1979 but as a rocult of intor
circle truns?ur under the provislons of Rule 38 of g & T

Manual Vol.4, on their request from Western and North

o

.
[y

Tt
name of Precldent of India vide Minlstry or’
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Eastern Clreles to Dolhi Circlo in October, 1989 and . in

June, 1982 they were placed below the applicant. This is

not denied by the respondents.

Tiie  learned counsel”™ for jthe applicant
further argued thatltho new Scheéme for grant of TBOP is a
non-functional qrédu-qivcﬁ on completion of 16 ycars | of
service and these . officlals 6o pioﬁétcd will get
supervisory posts in their turn.

The learned counsel for the respondents

argued that since the applicant had not: completed 16

.years of service which is a pre condition for grant of
-TBOP, he was not granted LSG .nd  his juniors  i.e.

‘respondents No.3 to & who had completed 16, years Yot

service were allowed the promotion by D.P.C, under the
scheme framed by respondonts in consultation with etnff
union. It is -admitted that the rpplicant had completed

only 14 years of service when DPC met. Ho argued that
with the introductlon of the new Scheme, all instructions

on the subjeckt has been superseded,
\

After hearing the rival contentions and
going through the record, we arc unable to sccept  the
contentions of the learned counsel for the: respondents.
There is a clear averment in O.A. that rules of 1976
ham not been-amended even after the new scheme of TBOP
was introduced. The rules have been framed)under proviso
to Article 309 and havera mandatory force and these will
pravail over administrative instructions. item 15 of the
Recruitment Rules refars to officials who have pacsed tha

P.0. and R.M,S. Accountants Examination.and they are
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eligible for pronution after completion of only 10 years A
of service. They will rank senjor to those who pacsed

thig cxamination gubsegquently and also to those who are

peing consideri:d for TBOP on the basis of 16 years: of

gervice. Merlt is & time honoured principiu from the
remote past and this is also contained in item 15 of the '
Recruitment Rules and this principle of seniority baced
on merit ;s a result of passing the P.O. and RMS
;\ff\ Accountants examlnation has been incurporated in  DEPAT
letter No. 9/12/68 opp-11 dated 13.12.1959 and aleo in

letter NHo. 9-10/68-5pP8-I11- dated 12.3.1970 placed at

annexure A-5 and annexure A-6 of the O.A. The same view
has been ralterated in letter No.9-8/72-5BP-11 dated

-\ 10.1.1974 that geniors cannot be ignored just pecause |

they had not completed requisite numpber of years for

) being ecligible to LSG. In all such cases reference is!

required to be made to DGPLT for relaxation.

o The rules are of a mahdatory nature and
« === =+ aaministrative ingtrubtiona are. merely directory in
natura. Tha recruitment — ruled w%ll prevsil  over ’
administrative inatructxons only tbose administrative
Yy instructions which supplement the rules acquire mandatory
force and, therefore, the instructions quoted and filed
at annexures A-5, A-6 and A=l will have the force of 'a
statute and the instructions quoted by the learned
counsel for the respondents which are inconsistent with
- — rules will be treated as merply directory in nature.
!:)nzir non-observance will not matter but non-observahce
of a rule issued under provise to Article 309 of the
Congtitution and administrative instructions iséued Lo
; cupplement them will prove fetal.
s /]
, . h .

v
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o - The crucial guestion 1o the applicabllity of 1
“ N
F Lhe rules.  The  rules of 1976 have nol heen amncnded | and \
. . 1
, are appllcable is admitied by tne respondents also.  The h
{ Y '
applicant ha: papssed Lhe P.o.LRKS Accountants examination I
/
stipulated in  serial No.15 of the Hecruitment Rules. He

has also completed 10 years of service. As

such, the
applicant ius entit)ed

for promotion under the gald rudes
AN C - .
.“\ and he 1s not clairiny promotion under TROP but under the

-

. . o .
statutory rules of 1976.7 As cuch, his case should be

considered on merits by holding a review D.P.C. and it ‘ '
R —
he is suitable, i
|
1
!
|
i

he should be pfomoted from the date his
. immediate Junior was
t

benefits’//;

$ e  0.A. is thus allowed anr

promoted with all consequential
~he respondents

are directed to consider the case of the applicant on

4 merits under the statutory rules of 1976 to the grade of

LSG. The respondents shall implement the .. directions

within a perfod of two months from the date of receipt of
. .

a certified copy of this order., 1 . \

Thore will, bowever, be no order ag to
\
consts.
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J o Frm:n: | P .
' Moo Habeeba
3 Ph Civele OH&&(;
F MG el
To ’
The Chief Postmaster-Gensral,

A.P.Circle,
HYDERATDBAD - 500 001,

. '
Raspocted Sir,

Sul-1 Requost For promotion to the cedzed
of LSG/H3G 1I(PA CO) under TBOP/
DCR Schemes af promotion on par with
my juniors - fegerxding.

LK T

: 5 e ‘
N TI have heon w pramstndfoppointed to the
| . .

-

cadre of LIC w;a.f.-§7‘2-&<> on passing the examination.

Acocprding to the axinting gradetion liet of Group ﬂ%;&i-kbﬁ‘
staff of CO/R0s as on 1-7—1967 my name stonds at Sl. No. 3|
wmle s walm1nxni/Tmmp UDCa. My Junioraf-Sid U ey goderse, -
at Jll‘”ﬁ‘%= who ars promoted to the cedre of UDC at &
loter dete i.0. From 2.4 < ¢€- (IJ were promoted to tho codra
of LSG/HsE=H~w.a.f, 94 & 6, vide C. 0. Memo, No.S5teff/
AT~5/COR0/TROP~93, deted 4-1-94 ignnfing me who is sanior
to the above mantioned officlials.

According tu'tha Rectt. rules framed

undar frticle 309 of Constituticn of India, prometian 1

ahmuld be mada hosed on the senlority subfect to fitneso. - |.
Aq'much, 1 should heve been given prnmotlon to the cadre
“nf Lbﬁ/Hah"II‘frmm the deate my junisx(s) have been promo-

ted fee. 24, g - lygnoring the denior and promoting

ﬁhﬁ'juninra basing on the length of servica is ‘ageinat the
rules. In this cannection, kind attentiin iB invitoed to

the judgnmentg delivered by the [AT, Bangalors Berich in ‘
JA Wn.403/92, Pxinchal Hagel, Naw Dealhi in 0A Nu.17123/933 al
2597/93 and Hydexabed Bench 04 Nm‘28/94, 928/91, 961/93 &

A62/94 wihemlhn the s2ame principle wos enunciatoed.

I, therefors, request you to to kindly
promntﬂ mo to tho Cadrd of LUYG{PA CO}/HSG-ILH{PA [0)
N-F.f- N NG e ~on par with my Jun¢ale(é3*‘f4 fiﬁﬂlw%

htiiﬁe earliest for which act of kindness, I shall be =ver

‘\’2‘
- Lh,ng‘xlt'rA;{,u] *Q..B'U‘h
by ? & PD ‘l'?]as qqi’q\

/L,af C

ﬁ'&.ﬁt! ,  Cheryy Younre Faithtully,
. ’ Q [
“; ‘@3, s “ 07 .
Hregy 92 v;;‘t‘ti. x]?ﬁ, 9%4 ( \Mobec qu _ )
_ o DA
ﬂke(f?ﬂ/)
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The- Chlef Po,tmwster—Ghner l
AP, Cixrcla,
HYDERARAD~500 001,

o e - -

-

Resbected Bir,
. Syub:~ Request for promotion to the cadre of LG

P4 (CO) under TBOP on par with my .junior(s).

According to the exmotlng gradation 1ist of
Group 'C' staff of co/Ros 28 on 1 7 1987 my name stands at S51. ;Z"_
- under permanent/Temp.LDCs. My Junlor at SfTb 8 35 name o
\'S3‘3¥°“mﬁc“ﬂu“ is promgted to the cadre %f LSG ef V1de '
C.0.Memo.No. Q\'ﬁ”?@? ¢ [ ?T ‘H

A cordxng/;o the Rectt., rules framed under
Article 309 of the Constibution of India, promotions should be
made based on the seniority subject to Titness. As such, I should
have been given promotion to the cadre of 1SG PA(CO) from the
date my junior om&%Smt*#V' ~&E5 Cr| CPUA is promoted.
Ignoring the seniors and promoting the juniors basing on the
length of service is against the rules. In this connection,
kind atténtion is invited to the judgements delivered by the
CAT Bangalere Bench in OA No. 403/92, Principal Bench, New Dolhi
in OA No.17T13/93 & 2597/9% and Hyderabnd Bench 0A No.28/94, 928/H1
961/93 & 352/94 wherein the same principle was enunciated.

'

! I, therefore, request you to klndly promote me

tolthe cadre gf LSG PA t o on par with my
" &© “ at the carliest for waich |

noring/ me.

junlOT(S)
act of kindness, I shall be ever ‘grateful be you.

Hyderabad-1 Yours fithfully,

Date: £.d -12-1994.
. . Le > Q]‘}J\o\/b‘\,%/kﬂ& /L‘L_{_,(___.—
l
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Ta

The Chief Postmaster-Genaral,
A.PcCiI’Cle, '
HYDERGADBAD - 500 001,

Rmspected $Sir,

Subs Request for promation to the cadres
=~ of LSG6/HSG LI(PA CO) undex TBOP/
BCR Schemms of promotion on pex with
my juniors - Regarding. . .

LI _

! have baen aﬁféyappoint.d to ‘the -
cadre of LOC w.e.f. |5 -7 nn-paaaipd.thp axéminutiap.
According to the axiating-drgdation'liu¥ of Grouﬁ ey
otatf of CO/ROe as on 1~T-1985 my nama atands at Sl. Na,jgi;
under permancnt/Iemp. UDCa. My junintéﬂTﬁ‘ﬂ-SbbﬁGﬂqﬂﬁmqﬂh
at S1. _9 gzg‘&%"%ﬁﬂf’h}?&ted'tq the. cedre of UDC at & '
later date i.n. from Jﬁhifffﬁgl wore premoted to the codze

_ of LSG/Q@G-%ﬁ WeB.fs gbf%-jg_'vi&n C.0. Memo. Mo.5teff/

-47;5/C0 0/780P-93, dated 4-1-94 ignofing me who is senior
-to the sbove mentioned officiels.

-

J
i

According to the flectt., rules framed
under Article 309 of Constitution of India, promotion
_ahould be made hosed on the seniority subject to fitnesa.
As such, I shopld have been given promotion to thé ca@ra'
“of LS6 AHSG=1 from the date my junier{s) have been proma-
ted i.o. Qb}$-—73 . Ignoring the venilor and ﬁromoting

thé‘junlors hesing on tho length of service is againat the
L rules. In this connection, kind attentiin is invited tu
"the judgements delivered by ths LAY, Bangslors Ber.ch in
UA No.403/92, Prineipel Bench, New Delhi in OA No.1713/33 &
2697/93 and Hydersbed Bench'OA No.28/94, 928/91, 961/93 &
352/94 wheeidn the seme principle woe enunciated. T

‘ 1, therefore, request you to to kindly
. premots me to the Cadrd of LUHG(PA CO )/ Hsg=1HPAT0)
wee fs 2b-6-93 | on par with my.juniara{a)sqn{'ﬂ-SésﬁQ

o T i T
at the esrliest for which act of kindness, I shall be‘EU??”’

grateful to you.

Rakpand , . . Your:e faithfully,
(%) — '

( R .USHA PAN )

- Ko umthy

| CGunhel

Date s 23 =12-1994. -
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To ) .
The Chief Postmqqter»Gbnenwl ' '

A.P.Circle,
HYDBRABAD n)OO OO 1.

Respected Sir, ' .
Sub:;- Rsquest for promotion to the cadre of LG
PA (CO) under TBOP on par with my junior(s )

According to the existing gradation 1ist of 256
Eroup 1C! staff of CO/RO= as on 1-7-1987 my1§3mr %Fands at o%% A
,un 5Ef§ﬁ{@@@pnt/Temp LDCs. My junior at S1.___, Eme__“*____w‘

42
Q&ﬁoToQ?d) bo fgfeucf‘%‘f']df'}&ffior@f _nﬂ.ji&_ vige| . C;L;

__ 1gnoring me.

C.O.Memo.No.

According to thé Recit., rules framed under
Article 309 of the Constibution of India, promotions should be
made based on the Seniority subject to fitness.. As such, I should

have been given promotion Ha t§$?§5@5$ 9¥5ﬂﬁ9L?A Co) from the

date my junior Sri/Smt. - is promoted.

Ignoring the seniors and promoting the juniors basing nn tho
length of service is against the rules., In this connection,

kind att&ntion 15 invited to the judgements delivered by the

CAT Bangalore Bench in OA No.403%/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/9% and Hyderabnad Bench 04 No.28/94, 923/91
961/93 & 352/94 vwherein the same principle was enunciated. :

'
N

: I, therefore, request Y?u(% ﬂépdly promote me
to the Cadr?ﬂo f QGQ%.“C&@&*’%G\&M; : on par with my

Junlor(s) . at the earliest for wnich

act of klndness, I shali be ever grateful be you.

Yours f£aithfully,

I M snder,

Hyderabad-~1
Date:?4 -12-1994,
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C Q axestaqn 1s promoted to fxe cadre of ISG wef, b §t vide

R S S

———— \

From:
o] - @ freg

f*ﬂl 7u YNIO A ;ffi

. I
R ET BN
Te

The Chief Pou tmqster—Gcneﬁwl
A.P.Circle,
HYDERABAD~500 QO01.

Respected Sir,
Sub:~ Hequest for promotion to the cadre of LSG
PA (CO) under TBOP on par 1 with my junior(s).

According to the existing gradation list of
Group 'C' staff of CO/ROs as on | -7-1987 my name stands at S1.
under Permanent/Temp. LDCs. "My junior at Sllfk1’ £ by name SHvt:

P

C.0.Memo.No. %«x” L[ )-C éfp ﬂﬁf‘TpD[ 1gnor1ng é~9 “'l 9‘4

According t the Rectt., rules framed under
Article 309 of the Constimition of India, promotions should be
made based on the senlorlty subject to fitness. As such, I should
have been given promotion to the cadre of LSG PA(CO) from the
date my junior Sryi/Smt. {\' QL g&ﬁf\co{>«11u_ is promoted. ,

Ignoring the seniors and promoting the juniors basing nn the
length of service is against the rules. In this connection,

kind attention is invited to the judgements delivered by the

CAT Bangalere Bench in OA No.403/92, Principal Bench, New Delhi
in QA No.1713/93 & 2597/93 and Hyderabad Bench OA No.28/94, 928/91
961/93 & 352/94 wherein the same principle was enunciated.

I, therefore, request you to kindly promote me
to the cadre of LSG PA(CO) v.e.f. 94 hS¢  on par with my
junior(s) f}, ?&f}iﬂfp{rrbKQQU a% the earliest for wanich
act of kindness, I shall be ever grateful br you.

Yours f aithfully, i

/@}11"-"‘_”— ’
__/’—-‘_—‘

Hyderabad-1
Data: .&JQ ~12-1994,

- e v Y

'1""'-:-‘%1-&‘- Mrgrertn, g - - s
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pxgcﬂLaJchTCNMAiS promoted to the cadre of ISG wef 66 TS vide
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T o* CEN1RAL REGISTRY ._J
The Chief Postmaster-Genafal
A.P.Circle,

HYDERABAD~500 001.

Respected Sir, ‘
' Sub:~ Request. for promotion to the cadre of LSG
PA (CO) under TBOP on par with my * junior(s).

L ]

According to the existing gradation list of
Group 'C!' staff of CO/ROs as on 1-7-1987 my name Stands at 51> ‘
under Permenent/Temp.LDC8. My junior at SlszﬁKijby name .

L @ rithg B

C .O.l\"[emo.No._f_:}l{%_ [L{')ﬂdcoﬁg/’ﬂfoe’ﬁéﬁ-

cording to éhe Rectt., rules framed under
Article 309 of the Constihution 6f India, promotions should be
made based on the Seniority subject to fitness. As such, I should
have been given promotion to the cadre of LSG PA(CO) from the
date my junidr Sri/Smt. A . e ohdd ol is promoted.

Ignoring the seniors and promoting the juniors basing nn the

length of service is against the rules. In this connection,

kind attertion 1 invited to the judgemonts delivered by the

CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No.1713/93% & 2597/93% and Hyderabnd Bench OA No.28/94, 928/91
951/93 & 352/94 wherein the same principle was erunciated.

t

: I, therefore, request you to kindly-promote me
to the cadre: of LSG PA(CO) w.e.f. éléﬁﬁ%J%#EL on par with my

junior(s) _A . C“asngggmc;dcjxrgqu,aﬁ the earliest for waich. . ]
act of kindness, I shall be ever grateful be you. ;

Hyderabad—1:' Yours £aithfully,

Date: 29 =12-1994, _ /
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From:
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The Chief Postmnster~Gunoﬁﬂl -
A.P.Circle, |
HYDERABAD-500 001.

Respected Sir, |
‘ - Sub:—~ Request for promotinon te the cadre of LG

PA (CO) under TBOP on par with my junior(g).

—

According to the existing gradation list of

—  Gyroup 10t staff of Co/ROs as on 1-7-1987 my namu stands at Sl.ﬁLl_ -

under Permanent/TempmLCs. My junior at 315123358 by name £§n+-“m
J\'CL‘QRQYFHWKMOiS prompted to the cndre of LSG 23 ?LE'B'Q%Vi%e'

. , ¢
C.O.Memo.No.JQg{ay Lf?-('r Q@,.RDJrTT%OF~q 3‘ noriﬁé YR
T 7

According'to the Rectt., rules framed under

Article 309 of the Constitution of India, promotiond should be

Yy made based on the seniority subject to fitness. As such, I should
have been given promotion‘fq the cadre of LSG pA(CO) from the
date my junior Sri/Smt. L '§;§§3ka]TWLﬂ(‘{U is premoted.

Ignoring the seniors and promoting the juniors basing on the
iength of Sgrvice is against the rules. 1In +hig connection,

kind attention is invited to the judgements delivered by the

CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/93 and Hyderabad Bench OA No.28/94, 923/91
961/9% & 352/94 wherein the same principle vas enunciated.

'/

o 1, therefore, request you to xindly promote me

to the cadre ¢of ISG PA(CO) w.e.T. 9 b E*%ﬂl on par with my

Y junior(s) & . c?ﬁQ&QVcﬁh\@?.. at the carliest for wpich
act of kindness, I shall pe ever grateful bo you. :

Hyderabad—i Yours faithfully,

Date: 93 ~12-1994. \\\ e s

(fﬂ‘(f*}ﬁt G TR e
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To

The Chief Postmaster-Ge onek”rl -
A.P.Circle,
HYDERABAD~500 0OG1.

Raespected Bir,
Sub:~ Hequest for promotlon te the cadre of LSG
PA (CO) under TBOP on par with my Junlor(s)

- According to the existing gradation list of B
Group 'C! staff of CO/ROs as on 1-T- 1987. my name’ stands at S1. _%#i

under Permanent/ﬂ[‘ﬂmy IDCs. My junior at 51 Eﬂ‘ﬂ)__g by name Q o_i,ﬂo\-l\
i¢ promoted to the cadre of L3G wef‘ﬁ{. vide

C.0.Memo. No.(ZH{ | 4O E’/ Co R0 /T@cp { - i me.kt-*l-Su

Accordlng to the Rectt., mles framed undor
Article 309 of the Constitution of India, promotions should be
mode based on the seniority subject to fitness. As such, I should
have been given promotion to the cadre of LSG pa{C0) from the

date my junior oxa/Smt 1 - QL« E(?ﬁﬂ&(Y1{u . is promoted.

Ignoring the senlors and promoting the juniors basing on the
len,_\th of servme is apalnot the rules. In this connection,

kind attentlon is invited to the judgements delivered by the

CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No. 1713/93 & 2597/93 and Hyderabad Bench OA No.28/94, 928/91
961/93 & 352/94 wherein the same principle was enunciated.

; I, uhelefore, request you to klndly promote me
to the cadre of LSG PA(CO) v.e.f. f>u') N T ¢ 2 on .par vwith my
junior(s) ép Qﬁr\(}‘{(\ wyruu . at the carliest for walch
act of kindness, I shall be ever grateful o you. T

1

Hyderabad=1- | | .Yﬁfﬂfhfully,

~12-1994., + ’
@ VT WO D \/\\,mmﬂ\
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From:
Mo A Reff

TS

c}/@ oot AWYD

j Te » ‘
fhe Chief Postmaster-Genefal ‘
A.P.Circle, ‘ '
HYDERABAD-500 001. , o
Respected 3ir, ‘
Sub:~ Request for promotion to tde cadre of LSG
pA {CO) under TBOP on par With my junior(s).
4 ' According to the existing gradation 1i8t of %/

Group 'C' staff of CO/ROs 2s on {-7-1987 my namu,Stands at g1,
under Permanent/Temp.i;BCs. My junior at S1. rby nane B .

\ Seihonm AdthN g promoted to the ocadre pf LsG \4ef__?_6'"&%iga {
C.0.Memo.No. 51)*‘1' jtﬁ——-ﬁ <o €0 m@:?:i‘@noring me. A CR_’

'

. Accc!rding o the Rectt., rules framed under

X Article 309 of the Constibution of India, promotions should be
made based on the seniority subject to fitness. As such, I should
have been given promotion to the cadre of L3G pA(Q0) from the
date my junior Sri/Smt. D - G etlon o} AM ' is promoted.

Ignoring the seniors and promoting the juniors basing on the
length of service 18 against the rules. In this connection,

kind attention is invited to the jud gements delivered by the

CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
Fn OA No.1713/93 & 2597/93 and Hyderabad Bench OA No.28/94, 928/91
961/93 & 352/94 wherein the same principle vwas enunciated.

!
I, therefore, r'cquest you to kindly promote me

to the cadre of LSG PA(CO) w.e.f. 26— éf"q_?;bon par vith ny
junior(s) A “Sf—‘?a\mﬁJ’“O“\c""dM'i %t the earliest for waich

’

act of kindness, I shall be ever grateful to you.
i .

Hyderabad—{' Yours faithfully,

Date: 273 -12-1994. ' | ?(;)
. ﬁr%m‘ \ : ]k\q~ \ﬂ-/(‘"{(/) -

Kemunthy
" Coubll
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To: :
The OChief Postmester-Goneral,
A.P.Circle,
Hyderabad~1.,
8ir,

Subs~ Rey.ost for promotion to the oadre of
LG PA(CO) on par with ey juniors -Reg.

I have boen appointed as LDJ in the office of the

Chief PM} under rglaxation of reorultment Rules on 25«10 =82
vide PM} Lr.No.Steft/2-2/75/V dt. 25-10-1982.

Acoording to the exiating gradetion 1list of Circle/.
Reglonal offices prepared upto 1~7-1987 my name stands at Sl.
No,50 under permanent LDCa. My - junior Smt A.Sesharatnam

who haé joined in 0.0, ON heyr transfer fro% SBCO under rule-38
on 1-1-86 stends at S51.8 in the liet of Temporary LICs in
the said Spadit+ion . -t,Accordingly Smt A.Sesharatnam is far
junior to me.

Consequsut on implementation of TBoP Scheme in the
Uircle/Admn, 0ffices Smt A.Jelsharatnam has bean promoted
to the oadre of LS@ PA(CO) vide OFPNy, Memo No.87/47-5/C0-R08/
PBoP/9% B¥t. 4-1-1994 though Yam senior to Smt_A.Sesharatnon
dn the'oedrs of LD my name was not found in the memo cited
above.

According to the regrultment Rules framed under
tr{idlo 309 of the constitution of Indiey Promotion to the
osdre or LSG PA (CO) should be paped on seniority subject
to fitness. Béeing on 8aid rules I should have been given
promction to the osdre of LSG PA ak3 (Co) ?rom the dete of

‘my junior was promoted l.e. on 26=6=97% 1gnpring the claim
of senior and promotid junior on the basis of length of
eervioces is againset Reoruitment Rules, In this.connectlon
your attention is invited to.the judéement@.of the CAT
Bangalore bench in ite 0:i ..o, 403 of 92, Principle Bench of
N.Delhi in its OA NOs 1743 of 93 and 2597 of 9% and Hyd. Bench
in its OA No. 828 of 94, 928 of 91, 961 nf 93 and 352 of 94
enunoiated the sald prinoiple.
| I thorefors request you % kindly promote me as LiG
ﬁn_&co) weB.fs 2646093 the date on which xy junior Smt

(mFiKQ§“h9TQ$ﬁ§m wes promoted. I shall be very grateful for aot
By gOF aindneee, ;. o
f.f%o:  pnanking you 8ir, " Yours feirhfully
\\‘ ! a mE;‘_: “l '.n ; ) j\' lr:—lL./\ A ‘I-i_“ ’
. Dakeil =12-94 TR

Wl:fﬂl%ytd}ega})"@. 6 %Cmqnﬁj ( V. SHhN"_“(l
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Ta ' ‘ ;
.. 'The Chief Postmaster-Genefa

A A.P.Circle,
HYDERABAD-500 001,

Respected Sir, -
. Sub:~ Hequest for promotion te the cadre of LSG
PA (CO) under TBOP on.par with my junior(...).

According to the exisying gradation list of 5;’
Gpoup 'C! staff of CO/ROs &s on 1-7-1987 my p(etands at Bl¢
2 SO 1-T-195T WP Sl
\‘_ ﬂ?@qz(\qgggwnt/Temp.LDCs. My ;Jun‘lor a‘“c izl_____% y_qrjmc? L
%kaﬁv&o&dﬂ:g {@U gqﬁ%e[aﬁ)jb?‘,%ﬁfﬂL vieS U

__ ignoring me.

C.0.Memo..No.

: . According to the Rectt., rules framed under
Article 309 of the Constihution of India, promotions Should be
nade based on the seniority subject to fitness. As such, I should

B ‘ la 3 by Y t o . " ar »
n 1ave heen glve"l__EEOF“Ot10’}3‘?0%1":&2{,%?}1&%\21%1‘5(3 pA(CO) from the
date my junior Sri/Smt. is promoted.

Ignoring the seniors and promoting the juniors basing on the
length of service is against the rules. In this connection,
Kind atbention 15 invited to the judgements delivered by the
CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/93 and Hyderabad Bench OA No.28/94, 928/91
961793 & 352/94 whercoin the samo principle was onunciated. '

-C","

.

I, thercfore, rcquegil;()yrp\& j;q;rl;indly promole mo

to the cadre g:fq“li(}o ipﬁ%}\?&‘i«&uf L on par vith my

junior(s) at the carliest for waich .. . _.

- act of kindness, I shall be ever grateful bo you.

Hyderabad-i Yours faithfully,

Daveiny, -12-1994. 0 et 2

A 4L ‘
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The Chiefl Poeﬁmaster~Genaﬁnl
A.P.Circle,

HYDERABAD~500 001,

t———

Respected SBir, |
' ‘Sub:~ Request for promotion te the cadre of LSG

PA (CO) under TBOP on pir with my junior{s

According‘to the exioting gradation list of 5
Group 'C' staff of Co/Ros a0 on‘1-7~1987 my ,pame Efands at o . :%f“
Whd€y ;@“rm”}f%m/wemp IDCs... My junior at 51 LU0 gy oyt

sl Y
mote%{T ﬁhe cad Cﬁ' we%4+ 3 V% 3y

_ ignoring me.

C.O.Memo.No

pccording to the Rectt., rules framed under

Article 309 of the Constinution of 1nﬁ¢n, promotions Sshould be
made based on the seniority subject to fitness. As such, T ﬂhoufﬁ

have been given promotloqr¢0(th [cadr of 189G pA{CO) from the

T : »OT ﬂ“_) .

date my junior 57i/Smt.. is promoted.

Ignoring the seniocrs and promo?ing the juniors basing on the

1ength of serv1oe is against the rules. In this connection,

kind attehtlon i5 invited to the judgements delivered by the

CAT Bangnlore Bench in OA No. 40%/92, Principal Bench, New Delhi
in OA No.1713/93% & 2597/93 ond Hyderabnd Bench OA No. 28/94, 928/91

961/93 & 352/94 wherein the samo principle wny anuncinted,

I, thergfore, request %ougtg windly promote me

to the cadre 5 A(CO), Wae.T.
junior(s) FR @ %??(\%44“ﬂ(?¢u.

on par with my

at the earliest for wnich

act of kindness, I shall be ever grateTul bo you.

Hyderabad—f Yours faithfully,

Date: 274 -12-1994.
\ | (s
. “ -l

Keamysuthy
Coun bt/
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From Bﬁ\avmt I o»md

Tae

The Chief Posﬁmnster—Gone$QI
A,P.Circle,
HYDERABAD-500 . 001.. : l

Respected Sir,

Subs:- Request for promoﬁlon to tl;le cadre of LSG
A (CO) under TBOP on par with my junior(s).

According to the e‘xiqting gradat oxi 1i8t of
Group.'C' ataff of CO/ROs oo on 1-7- 1987 my name

C o Uaxotyamic promoted to the cadre of 1SG Wef;c L, R7vide
C .O.Memo.No:-ga{_f- i W C { OIJ-R_A! Tléf)f,‘-‘;'& (:{énohn@t wbQ ¥

According to the Rectt., rules framed under
Article 309 of the Constitution of India, promotions should be

nade based on the seniority subject to fitness. As such, I should

have been given promotion to the cadre of 186G PA(CO) from the

date my junior xd/Smt. ,.ﬂ Cp Q[ ,..ﬁc,r{mn,“, 1o promoted.
Ignoring the seniors and promoting the juniors basing on the

length of service is against the rules. In this connection,
xind attefition is invited to'the judgements delivered by the

CAT Bangalore Bench in OA No. 403/92, Principal Bench New Delhi.
in OA No.1713/93 & 2597/93 and,. Hyderabad Bench OA No.28/94, 928/91

961/93 & 352/94 wherein the same principle was enunciated.

' I, therefore, request you to kindly promote me

to the cadre of ISG PA(CO) w.e.f. 9 .. f_w-(‘Z ‘on par with my

juniox(s) -ﬂ : .(\f" ,(/fnxall-mmu, at the earliest for walch . _

act of kindness, I shall bg ever grateful to you.

Hyderabad-1 o ' Yours f~ithfully,

Date: 2% -12-1994, . .
: . @Mg_ﬂ)\-’vvi
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~of LSG/H5G6=-11 from the dote my juniex{s) have heen promo-

~nguinteful Lo you.
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To

Tha Chief Postmester-Gensral,
A.P.Circla,
HYDERARDAD- 500 001,

Raspocted Sirx,

Suhs Request for promation to the cadred
of LSG/HSG II(PA CO} under TBOP/
DCA Schomwa af promotion on par with
my juniors - Regexding.

" e w '

I hava been w groweded/oppointed to the
cadre of tNC w.a.f,. .- 2-§2 on pasaing the nxominotion.

According to the exiating gradation list of Group 'C!
ataff of CO/ROs ap on 1-T=1987 my name atondn at Sl. Ne.y
undex permanent/Temp. UDCs, ®y junioras

at 41]3“@ f/ who are promoted to the cedre of hDC at =

later dote i.8. From 24. & .q5 were pronnted to the cadra
of LSG/HESTH-w.n.fe 2. 4 Gz vida C.0. Memo, No.S5teff/
AT-5/C0R0/TROP~93, doted 4-1-94 ignoring me who is senior

to the above mentioned officlals.

According to the Rectt. rules framed
undor nrticle 309 of Conontitution of India, promotion
should be madns hnsod on the senjority subject to fitnesa.

Ag auch, 1 abhould heve been given prometion to the cadre

ted i.6.A Ve jtesodwvdgnoring the svenicr and promobing

the juniora hasing cn tho length of servicm io ageinet tho
rules. In this connectinn, kind ettentiin ip invited to
the judgomnnts delivered by thae LAY, Hangalors Herch in
Ui Ne.403/92, Principsl Usuch, New Dalhi in OA Nu.1713/93 &
2597/93 and Hydarabed Bench (IA N0.28/94, 926/91, 961/93 &
352/94 wheeddn the anme principle wzn enunciotod,

; I, therefnfa,'rmquest you to to kindly

prémofa mi te tho Cadrg of LUG(PA CO)/HSG-II{PA 10)
wee.fe Q- €9 ‘_ on par with my juniore(s)'ﬂ“-‘[{;k/(,\zw*

nt the sgarliest for which act of kindnees, 1 shall be ever

1
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The Chief PostmaSter—Gcncﬁnl-
A.P.Circle,
N HYDEXABAD-500 001 ‘ : .

Regpected Sir,
s P Sub:- Request for'promotlon te the cadre of L.SG
PA (CO) undar TBOF on par w1th my Junlor(S). )

"

Group 'C! staff of C0/Ros as on 147-1987 my1na?cstands at S1.__ .

ﬂj\ g?%fﬁoiﬁg anent/Tﬁﬁi 1Ce. My junior at Sl. ﬁjffﬁ g%ﬁ;iide 1
i

T E ?ted te the re of #5 g
;. Mf Tl ro| Teof- 7
0 .Memo . No " ignoring me.

Accordlng to the ﬁectt.y rules framed under
Article 309 of the Constinbution of India, promotionS should be

made based on the seniority subject to fitness. As such, I should

have been given promotion %0 ta',j?dre ¢ 1,86 PA(CO) from the
. Gy &UNeLew.

According to the gxisting gradatlon 1ist of S
n+

ig promoted.

~ datae my junior Sri/Smb. _
Ignorlng the, seniors and promotlng the juniors basing on the
length of service is against the %ules. In this connection,
kind attention is invited to the judgements delivered by the
CAT Bangalore Bench in 0A No. 403/92, Principal Bench, New Delhi
N in OA ¥o.1713/93 & 2597/93 and Hyderabad Bench OA No.28/94, 928/91
961/93 & 3%52/94 wherein the same pr1n01ple was cnunciated. ~

iV

I, therefore, reqﬁest yoz;ﬁg 1nd1y promote me

to the cadrepffcabG T%§CO)1U Leafd on par vith my
| INOTOQUL] 5t the erliest for waich
act- of klndﬁess, I”shall be everggrateful bo you. T

junior(s)

! A
Date: 23 ~12-1994. < ‘ ,d_mgf\\T.mw 4N
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The Chief Postmaster-Gonefal -
A.P.Circle,
HYDEHABAD-500 001. .

‘?L\ _
! Respected 3ir, '
: - Sub:~ Request for promotion te the cadro of LSG
PA (CO) under TBOP on par With my junior(s).

According to the existing zradation 1ist of
Group 'C' staff of CO/ROs as on 1-7-1987 my name stands at $1..3
under Permanent/Temp.LDCs. My junior at 3l. g by name

Gad. ”-gﬂgﬁa“fﬁ!%‘f moted to the cpdre of LSG wWe 26-693 vide
4 C.O.Memo.No.—%@Hj f& .

A

W-5 | (o e |TROP-92 debr,Figdadt:
’

According to the Rectt., rules framed under -
Article 309 of -the Constibution of India, promotions should be
made based on the seniority subject to fitness. As such, I should
have been given promotion %o the cadre of LSG PA(CO) from the
date my junior Sri/Smt. J)\(L’Qﬂﬁﬁ{q{ﬂﬂﬂu is promoted.

1

4»* Ignoring the seniors and promoting the juniors basing on the
length of seréice is against the rules. In this connection,
kind attention 18 invited to the judgements delivered by the
CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No.1713/9% & 2597/93 and Hyderabad Bench OA No.28/94, 928/91
» 961/93 & 352/94 wherein the same principle vwas enunciated.

£ I, therefore, request you to kindly promote me
to the cadre of LSG PA(CO) v.e.f. éQA..L~(;Z on par with my
jmﬂior(s) -ﬂ "QC‘ Qrmdﬂ’vnm At the eariiest for waich
act of kindness, I shall be ever grateful be you. B

T Hyderabad-1- | Yours faithfully, '
Date: 73 -12-1994. =R ‘%UMDM hee Lo
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Y Te
~ ¢
* The Chief Poctmaster-Gene#al
A.P.Circle,
HYDERABAD~500 001,

Respected Sir,

Sub:- Hequest for promotion te the cadre of 1SG
PA (CO) under TBOP on par with my Junlor(o).

Acoordihg to the existing gradation list of 9.
-?J Gyroup 'C! staff of C0/R0Os as on 1-7-1987 my nig: stands at 3 .
, -
under Permanent/Temp.LDCs. My junior at S1.

NANQL ﬁme w
L\ g Qf Wﬁeqﬂ(’;r&tﬁd tc‘ tho ‘ci%d]re_. OF‘E" wefd_‘,

C.0.Memo No ignoring me.

According to the Rectt., rules framed ‘under

Article 309 of the Constibution of India, promotions should be
mode based on the Beniority subject to fitnesa. As such, I should
have been given promotion to tpogfgdé%zsf.ESG PA{CO) from the
date my junior STi/Sm ¢ Ahavean is promoted.
Ignoring the Seniors and promoting the juniors besing on the
length of service is against the rules. In this connection,
cind attention i invited to the judgements delivered by the

' CAT Bangalore Bench in 0A No.403/92, Principal Bench, New Delhi
in OA No,1713/93 & 2597/93 and Hyd&raqu Bench 0OA No.28/94, 928/91
961/93 & 352/94 wherein the same principle was enunciated.

I, therefore, requegt you.(j ﬁ}ndly promote me
to the cadre if L&? (Co W. e f > on par with my
T " junior(s) "a‘(‘f
act of kindness, I shall be ever grateful &o you.

at the carliest for waich -~ .

Hyderabad-1 Yours £ aithfully,

|
Date: 9% -12-1994. ‘ : {/(fﬁﬁ_ﬁg/

Komriky
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Te } .
The Chief Pontmaster-Gene#nl
A.P.Circle,

HYDE:1ABAD~500 001 .

Regspacted Bir, .
' Sub:~- Request for promotion to tne cadre of -LSG
pA {CO) under TBOF on par with my junior(s).

According to the éxisting gradatien list of C

Gproup 'C' 8taff of CO/ROs a9 on 1.7-1987 my name stands at S1.
sk

~atecw

‘JfL\ Gng?r permanent /Temp.LDCs. My junior at B1. E&;tiame'- .
. (o v} [ - i
Hee

C.0.Memo.No

—

A SR A

According to the Rectt., rules framed under

-Article 309 of the Conatitution of India, promotions should be

made based on the seniority subject to fitness. Ag sueh, I should

have been given promotion ﬂo éhe %ladre of LSG PA(CO) from the
Ko Y hove tayany, :
= iz promoted.

date my junior §%4/Smt .
Ignoring the seniors and bromoting the juniors basing on the
length of service 'is against the rules. In this connaction,

xind atféntion is invited to the judgements delivered by the

CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhil
in OA No.1713/93 & 2597/93 and Hyderabad Bench 0A No.28/94, 928/91
961/93 & 352/94 wherein the same principle was enunciated.

T, therefore, requegt ¥y §?gkindly romote me
’ b q O{?) __ctl P

to the cadre;ff'éfgiﬁA(ig) wee o T on.par vith my
junior(s) Jaxate@w o4 the earliest for walch

act of kindness, I shall be ever grateful te you.

Hyderabad_i i Yours faithfully,

Date: 773 ~12-1994. P (tdosn fraonsf

Kemumthy
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The Chief Postmaster—Gene#al o CENTRAL REG)sT ‘

A.P.Circle, |
HYDERABAD-QOO 001,

Respected Sir,
! gub:~ Request for promotion to the cadre of‘LSG‘
' pA (CO) under TROP on Par with my junlor(s).

According to the éxioting gradation 1ist of
Group 'C' ‘ataff of CO/ROs a9 on 1~.7-1987 my pamJ gtands at S1.7

W heg rfg)
T

i

wnder Permén'c;,nt/Temp.LDCS. My junior atb $1. Q. Py name.ﬂ——&‘-@:-‘vc\*o%«awf

_ is promgted tO ne cadre of ILSG vef ). L9 vide
¢ .0.Meno.No. Sfﬂ) i Q’I-—_g? CO__!RO/T&O[‘_:_‘}}_ igﬁdfﬁ'@ me .
lAccording t!o- the Relctt.,‘ rules framecd under
Article 309 of the Constibution of India, promotion3 should be
nade based on the seniority subject to Fitnesa. As guch, I should
have been given promo‘tioﬁ to the cadre of LSG pA(Co) from the
date my junior‘ﬁj./Smt._ﬂ ' Sf AN e U . is promoted.

B i ssmarsm

Ignoring the seniors and promoting the juniors basing »n the
1ength of service 18 against the rulesS. "In this c;mnection, ,
xind attention 18 invited to the jud gements delivered by the
CAT Bangalore Bench in OA 'No.403/92, principal Bench, New Delhi
in OA No.1713/93 & 2597/93 and Hyderabad Bench oA, No.28/94, 928/91
961/93 & 352/94 wherein the same principle was enunciated.

1, therefore, request you to kindly promote me

to the cadre of 1,86 PA(CO) W.CeL &!2..(, -9 7% on par vith my
3unior(s.) ' gfz.[»ma‘\ﬂd_zg__,__' . at the carliest for wnich

s e

act of kindness, 1 inall be ever grateful ®° you.

Hyde;'ab-7/ Yours f aithfully,
Date: -12-1994. 9_,/

((ome 5 4 Mé-\m'j)' ‘
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From:
o) (2 ReZim T d\mﬂxc"‘*’r\—‘
__‘BMS
oA teo)
CJQ‘ - g‘l.‘u\(‘\ ' k’r\\{O ’
-‘l.‘\x Ta * ’ !
fhe Chief Postmaster—Geneﬁal' . L
A.P.Circle,

HYDERABAD~500 001.

Respected 31ir, ' , .
Sub:~ Request for promotion to the cadre of LSG
PA (CO) uwnder TBOP on par With my junior(s).

‘ _ According to the exiating gradation 1ist of ,

Grouﬁ 10t staff of Co/ROs as on 1~7-1987 my name stands at'81.469~

under Permanent/Temp.LDCs. My junior a4+Sp~( x40, by name .
is promotved to the cadre of LSG wef$ e Cg\fvide

> O.Memo.No. T W{’r@“@ﬁ, _ignoring me.
ccording to tfe Rectt., pules f&'ﬁnﬁbc’l"aﬁd'a(f
Article 309 of the Constihution of Indi2, promotions should be
made based on the seniority subject to fitness. As such, I should
have begn given promotion to the cadre of L3G PA_(CO) from the

-~

date my junior STL/SMb . oy i 2 3O is promoted.
e e

Ignoring the seniors and promoting the juniors basing on the

length of service is against the rules. In this connection,
kind attention is invited %o the judgements delivered by the
CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/93 and Hyderabnd Bench OA No.28/94, 928/91
961/93 & 352/94 wherein the same principle was enunciated. :

I, therefore, request you to kindly promote me
to the cadre of LSG PA(CO) w.e.f. = (L Byon Par vith my

. -

jundoxr(9) SO at - the earliest for wnich

it e —
act of kindness, T shall be ever grateful be you.

Hyderabad-1 Yours fithfully,
Dﬁte: 33—1 2-—1 994. ( /:),._‘ ; ‘_(:‘nv A-qil ! ( )
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HYDERABAD-500 001.

L
" act of kindness, I shs@l be ever grateful bn you.,

)
\/-N

s e &

From: -

ﬂ)-\Mﬂf\‘_aQ’E, J\@muﬂr
P o, ofoCLME,

‘ ""’—”‘"q;(ﬂ:_j,

Te

The Chief Postmaster-Gene#al
A.P.Circle,

-

Respected 3ir, _ ' \ _ : i
Sub:- Hequest for promotion te the cadre of LSG
PA (CO) under TBOF on par vith my ju\.pior(s).

Accoi"ding 4o the existing gradation list of ” ,
Gyoup 'CH staff of ‘CO/ROs as on 1-7-\1,9'87 my pame S}AN + Sl. —
under Perma / 5 Cuni = ra'&gm 'D«EGLM ave
anent/Temp.LDCs. My' junior at S1. téy)name
PO
. igs promoted to ]he cadre othng}Pqe 2:6 K w{jd& \-._?
. —— gty - -

C .O.Memo.No.—aﬂr“-u \ KD - S COw ROJ_W[ 'V ignoring me. Y
! / .

According to the Rectt., rules framed under
Article'309 of the Constihﬁtion of India, promotions should be
made based on the seniority subject to fitness. As such, I should
have been given promotion to th ?adqgﬁof 186 pA(CO) from the
date my junior Sri/gmt. MI) '_HCnﬂn!C(VP ~ic promoted.

Ignoring the seniors and promoting the juniors basing on the

n

length.of service 1S agninst the rules. In this connection,

xind attention i3 invited to the judgements delivered by the

CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/93% and Hyderabnd Bench OA No.28/94, 928/91
961/93 & 352/94 wherein the same principle was enunciated.

. | I, therefore, requedsd GyOUG‘ig‘icindly promote me
to the cadre of PA(CO) w.e.f. a " U on par ¥ith my

oS
junior(s) T) A "QQVQ ‘ at .‘che earliest for waich

Hyderabad-1 Yours fnithfully,

Date: R'ﬁ -1_2'f1 394 ﬁ(ﬁa o b phonnmns s
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/@'“T\il\
To | :
The Chie?l PostmasterﬁGeneral
A.P.Circle,

HYDERABAD-500 001.

Respected Sir,
Sub: - Request for prematinn ta the cadre of
SG / HSG-II(PA CO) undeTr TBOP/BCR schemes,
of promotion on par with my junior(s) - Reg.

*Eﬁiﬁl—*~ jz\,-lohﬁ&gjbeen promoted and appainted to the cadrq
~f UIC v.e. f. on passing the -examination. According to
the cxisting grodation list of Groupjd‘Q_C dtaff of CO/ROs
A8 on 1‘7“19?3:9Y52ﬂ9£g§ﬁﬂmdvcﬁh.iLh” \oaﬁﬁoﬁiﬁnrmanent/Tomp UlCa.
My juniors ‘! ' at S1._____ Y@ anﬁ?gpmoted to
the cadre of UBCDért-'x latexr dat .y from 2 _/[ Q_q,j!ere
premoted uo£$P, cqijﬁlgf 3 se7hseaf-wJelt. vide
C.0.Memo.No. ignoring thMhnﬁiéfsenior ta the
above mentloned official(s ) .

According to the Rectt.rules framed under

Article 309 of Constitution of India, promotion shanld be made
based on the Seniority subject to fitness. As such, I should
have been given promotion to the cadre of‘;ﬁ@ﬂ&ﬁ@ﬁgg from the
date my junior(s) have been promoted i.e.,______ . Ignering

the senior’ and promoting the juniors basing sn the length of
service is against the rules. In this connection kind attention
is invited to the judgements delivered by the CAT Bangalore Bench
in QA No.403/92, Principal Bench, New Delhi in QA Ne.1713/93 &
2597/93 and Hyderabad Bench 0A No. 28/94 928/91, 961/93 & 352/94
1»'he:r':'-zln the same principle wvas enuﬂclated. )
I, thereforo, ,;gqucﬁtﬂviu—th_kind%gLngom@te po

to the cadre nf LSG(PA CON/ HBGFI(BA. Coyem. e, t. .

on per with my juniorg¢s) at the earliest for
which @&mt of kindness, I shall be ever grateful ta you.

Yours fllth{ully,
PR T S SR
({\ ’)L*L/li\.\ '| .(c{( agd )’.\("0

e .(; e cmdy
f ‘t‘ o A :‘ \(\ :]‘L

Hamuntey
coun !

Hyderaband~1
Date:2% -12-1994,




Te,

The Chief Postmdaster-Genotinl
4.P.Circle, 3
HYDERABAD~500 001. - _ _ '

Respected Sir,
Sub:- Request for promotion te the cadre of LSG .
PA (CO) under TBOP on par with my Junlor(s) '

Li)c;_, ¢
it CﬁﬂrdEPgIto the existing gradation list of
Group 'C' staf¥ of CO/ROs' as on 1-7-1987 my namc stands at Sl.__
under Permdnent/Tomp.LDCo. My junio by name

ab-81
;LS gomoted tow‘m\e cadzag ?6‘1‘9!2—53@ vide
C.O.Memo.No : ;224§n%:L%§EPe.

v Accordjing to Lt.; rul-es @?C@eﬂ, swwnder
Article 309 @1, ¢ ) 00 £hut€6% 5§1@ﬁag Clﬁ&omotlons should be
made based on fthe seniority subject to fitngmq.L+&sf%ﬂ#h, I should
have been given promotion to the cadre of LSG PA{CO) from the

date my junior Sri/Smt. . is promoted.

Ignoring the Seniors and promoting the juniors besing nn the
length of service is against the rules. In this connection,

kind atténtion i3 invited to the judgemerts/defivéyad by the

CAT Bangalore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/93 and Hyderabad Bench OA No.28/94, 928/91
961/93 & 352/94 wherein the same principle was enunciated.

. I, therefore, request you to klndly promote me
to the cadre of 1L8G PA(CO)} w.e.f, . on par vith my
junior(s). '~ at the carliest for waich
act of kindness, I shall be ever grateful do you.

' - 2605

Hyderabad-1 - ConnTpeo WBurs L aithfully,

Dﬁte: c2'5 =-12-1 994- = W QW
N\ e TEENEET

"‘"-—-__.?.__.—_-".'
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To

The Chiefl Doutmaster-Goneral,
A.p.Circle, -

HYDERABAD~500 001.

Respected Sir,
Sub: - Request for promoatinn tn the cadre of

1SG / HSG-II(PA CO) under TBOP/BCR ochenes
of promotisn on par with my junier(s) - Reg -

L I )

I have been promoted and appainted to the cadre

~f VIC w,e.fL. “, ]n,gm@n passing the examination. According to
the existing gradation 1ist of Group 'D! #C' Staff of CO/ROS

as on 1-7-1987 my name stands at 51. under Pormansent/Temp.UDCa.
My juniors ’i\ _Q:,I,,r;uﬁ at S r%_: whoe. a;‘ﬁ-@éomoted to
the cadre of UDC at 1ﬁter date i.e., from vere
premoted to the cadre of LoG/H‘G II w,e.f. G‘G ;E vide
C.0.Memo. NoL ?m/lgr{dpfhg;me %lé\! :g"(éagmprqu the.
above muntloned offficial s)

According to the Rectt.rules framed under
Article 309 of Constibution of India, promotion sheunld be made
based on the seniority subject to fitness. As such, I should
have been given promotion to the cadre of LSG/H3G-II from the
date my Junlor(s) have been promoted i.e. . Ignering
the senierw and promoting the juniors basph o tBe length of
service is against the rules. In this connection kind atténtion
is invited to the judgements delivered by the CAT Bangalo;e Beuch
in OA No.403/92, Principal Bench, New Delhi in OA N~.1713/93 &
2597/93 end Hyderabad Bench OA No.28/94, 928/91, 961/93 & 352/94
vherein the same principle vas enunciated.

I, therefore, request yéu to kindly promote me
te the cadre af LSG(PA CO) / HSG-II(PA CO) w.e. i

é- t'Tor

on-p@r with my junior¢s)"£3}#g? - at the e
which aect of kindness, I shall be ;Ver5 grateful ts you.

Yours faithfully,
« ) - B - .
( ég-:;ﬁt(;Q¢»~' 5)

Hyderabad~1
Date:9%-12-1994. /.

Coun f
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"A.P.Circle,

g CELMECA . i»\\(&%ub‘”‘g '
{ * I i,
To : '
The Chief PostmasteruGeneral,

HYDERABAD~500 0Q01.

' |

Respected Sir,
. Sub: -~ Request for promotisn ts the eadre of

1SG / HSG-IT(PA CO) under TBOP/BCR' Achemes

of promotion on par with my Junior(s) - Reg.

E»DC—-- I have’ggg_ promoted and appaintsd to the cadre
n:f—l—HBf:"‘w e.f. \"”3 8 Sn passing the examination. According to
the existing grgdation list of Group 1D 40 Staff of CO/ROs
as on 1-7-1987 my name stands at S1. [i_; under Perpanent/Temp.UICs.
My juniors DD & emorIvr YR F‘y; ]0"" ‘vﬂﬁ'ﬁ?g promoted to
the cadre af UDC at a later date i.e., from 26672 vers

premoted to the cadre of L3G H»&-—I?;’ﬁ“ 2> G- Sﬁbvide
C.O.Memo.Nq;TTLPWJY'CLa»@{b TT;&@ origg me vwha 1is Senier t4 the
above mentionéd ofﬁ[clal(s)/ Dt - [¢$j)ar
According to the Rectt.rules framed under
Article 309 of Constibution of India, promotion Sshould be made

based on the seniority subject to fitness. As such, I should '
hgve been,-given promotion to.the cadre of LSG/HSG-II from the

. date my Junlor(s) have been promoted i.e. 2. 6 éﬁ%}; Ignnring

the seniors and promoting the juniors basing en the length of E
servibe is against the rules. - In this connection kind attgntion .
is invited to the judgements delivered by ‘the CAT Bangalore Bench \f
in OA No.403/92, Principal Bench,‘New Delhi in QA Ne.1713/93 & '
2597/93 and Hyderabad Bench OA No.28/94, 928/91, 961/93 & 352/94
vherein the same principle wvas enunciated. ' LT -

| I, therefore, request ysu to kindly promote me
to the cadre af LSG(PA CO) / HSG-II(PA CO) w.e.f. 26~ L T
on ppr with my juniorfs) - S22 VAN the earliest for
which amt of kindnesé, I whall be ever grateful tg you.,

Ioursafaithfully,
( Yo )

| <!¥&!(uuuuhuéQL“4mﬂ)

Hyderabad~1
Date: 29 -12-1994.

o Bamumthy
~ Coubke)



Te -
The Chief Postmaster-General,

A.P.Circle,
HYDERABAD-500_001.

Respected Sir, _ J .
‘ Sub: - Request for prematian ts the cadre of
| ISG / HSG-TII(PA CO) under TBOP/BCR schemas
of promotion on par vwith my - junier{s) -- Resg.

' I have been promoted and appninted to the  cadre
sf_f@gr\{:ﬁé.f 9[ 28 6% passing the examination. According te
the existing'gradation 1ist of Group ‘D' 3C' Staff of CO/RQs
as on 1-7-1987 my pa:ﬁe stands at Sl.]_a_ under Permanerit/l‘emp.UDCs.
My Jjuniors a; Caivene YO ;tb_.}_-_@_]_,_\ﬁ_’_’_\ivhd” a%promoted to
the cadre of UDC at a later da%e i.e., from> & G 51 Rviere

promoted to the éa.dre}of L3G/HSG~II w,e.f, = . ..g:ﬁ’_gide

C.O.Memo.Nog-Im»’i‘ CLD’% f'fn:g‘?@a wha is senier ta tie
- Y .
above mention¥ offig/ial(s) / oh S:z_LQ—r'fr"S‘-f

According to the Rectt.rules framed under
Article 309 of Constitution of India, pr'omo“bibn sheuld be made
based on the seniority subject to fitness. As such, I should
hgve been given promotion to the cadre of LSG/HSG-II from the
date my junior(s) have been promoted i.e 2 Q,/Qﬁ Ignaring
the seniers and promoting the juniors basing en the length of -
service is against the rules. In this connection kind attention
is invited to the jﬁdgements delivered by theT CAT Bangalore Bench
in OA No.403/92, Principal Bench, New Delhi in OA Ne.1713/93 &
2597/93 and Hyderabad Bench OA No.28/94, 928/91, 961/93 & 352/94
wherein the same principle uvas enunciated. e

I, therefore, request ysu to kindly promote me
to the cadre of LSG(PA CO)./L HIG-TII(RA CO) vee t D0 el AT

on por with my Juniorgs) i - el o, 8t the earlieot for
which act. of kindness, I shall be ever gra"ceful tm yeu.

Hydera bag ~1 ; ) Yours faithfully,
Date: »3-12:1994. (AL e )

Chief Ponima

- f x7 FAAIH

weq Gz ¥

sl General
g CR o

- Kamysthy

%’ 13 sl el >
b W&9 ‘If‘(‘!‘ﬂ]“-?. C“Glﬂl é R G :! ‘) ba J
- AL lfGleI y
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To .

{
The Chief Postmaster-General,
-A.,P.Circle,
HYDERABAD~SQ0 001,

Respected Sir, . .

Sub:~ Request for prematian ts the cadre.sf
1SG / HSG~IT{PA CO) undexr TBOP/BCR schemes.
of promotion on par with my in.nioz‘(?') - Reg.

« &0 i
I have been promoted and appainted to the cadre
-~ X
oL ﬂ@c woe £ 0 ~l_:( 'gt')on passing . the examinatisn, Ancordixﬁg ta
the existing gradation 1ist of Group 'O! 8C' Steff of Co/RO8®
an on 1-7-1987 my pame stands at 91.2-() under Permangét/Tgaplp.UDCB.
L aauat %) ' i

My juniora 1) -&CU_ Jeeve  at SLLNIN wld adZ f¥8roted to
the cadre of UDC at afcﬁter dase i.e., frém Dhf gz vwere

promoted to the cadre of LSG/HSG-II w.e.f. D {E NS ﬁj\fide‘
C.O.Memo.No.Q-—.?adf \ Un-gj o Rojlg'lgﬁgg%% wh “s‘gsennl.jo'f"{'sgne
above mentioned gfficial(é3

According to the Rectt.rules framed under
Article 309 of Constitution of India, premotion sheuld be made

based on the seniority subject to fitness. As such, I should K
hgve been given promotion to the cadre of LSG/H3G~ITI from the ) %I
i’}r

date my junior(s) have been promoted 1.9.,52(,-6 g;? Ignoring B
the seniors and promoting the juniors basing en the length of 4&
service is against the rules. In this connection kind attention ;

is invited to the judgements delivered by the CAT Bangalore Bench -:
in OA No.403/92, Principal Bench, New Delli in OA Ne.1713/93 & '
2597/9% and Hyderabad Bench OA No.28/94, 928/91, 961/93 & 352}94

wherein the same principle was emunciated, e

ey

| TR

.

‘ .+ I, therefore, requ'est*ynu to kindly promoté-me
to the cadre of LSG(PA CO) / HSG(%i(PA co) wee.f. ANk 2 y
on per-with my juniorgs) t\ « NCvefoeue at the earlient for

which a@t. of kindness, I sha

¢ e\_rcgr grateful ta you.
N\~ Yours faithfully,

Hyderabad -1
Date: 23-12-1994.
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To

The Chief Postmaster-General,
A.P.Circle,
HYDERABAD--S00 0Q01.

Respected Sir,
Sub: - Request for prematinon te the eadre of
LSG / HSG-IT(PA CO) under TBOP/BCR schemes
of promotion on par with my junier{(s) - Reg.

LOe¢ I hnve Eggg,nromoted and appainted to th? cadra)
of B v.e.f. 1C7Y pa051ng the examination. According to
the existing grqdqtign 1ist of Grouwp ‘0! 3C' Staff of CO/ROS _
as -on 1-~7-1987 my nonme stands at 912 under Permapsnt/Temp.UICs.
My juniors 5. SO'“\'-}‘“‘ YO attAl ____Ywh% cﬁzromoted to
the cadre of UDC at a later da%e i.e., from ;?G—é r-Were

promoted to the cadre ,of LoG/ $ .e.f 26 -6 32 vide
C.0.Memo. No.Sﬂ_ ) fea itagn ihg” me whe is. qgfior to the’
above mentioneé Offlélal( ) £ L{ﬁ'l_px

According to the Rectt.rules framed under
Article 309 of Constitution of India, promotion sheumld be- made
based on the seniority subject to fitness. 4s such, I should
have been;given promotion to the cadre of LSG/HSG-II from the
date my -junior(s) have been promoted i.e.,ZG é’g}.:’t" Ignoring
the seniorw ahd promoting the juniors basing on the length of
service is against the rules. In this connection kind attention
is invited to 'the judgements delivered by the CAT Bangalore Bench
in OA No.403/92, Principal Bench, New Delhi in OA No.1713/93 &
2597/93 and Hyderabad Bernich OA No. 28494, 928/91, 961/93 & 352/94
vherein the same principle was emunciated. T

I, therefore, request ysu to kindly promete me
to the cadre of.LSG(PA CO) / HSG-Eif?ﬁ*CO) Wea.f. ::2’€;’”é;’93~J
on pgr vith my juniorgs) I -f:751“~3”°"“ at* the earliest for
uhlch act of kindnes '8, I shall be ever grateful ts you,

Yours faithfully,

Hyderabad-1_
Date: Q3 -12-1994.
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To

fhe Chief Postmaster-General,
A.P.Circle,
EYDERABAD~500 001.

Respected Sir,
Sub:~ Request for premalian te the cadre of
d 1SG / HSG=II{PA CO) under TBOP/BCR schemes
of promotion on par with my jonier(s) - Res.

I have been promoted and eppaintad to the cadre
ﬁi‘ﬁDC W.e.f"JIL:Q;égi;lpassing the cxamination, According to
the existing gradation 1ist of Group ip1-aC' Staff of CO/RQS
as on V-7-1987 my name stands at Sl.é{EL_under Permanent /Tenp.UXSE.

My 3uniora 1\ A car(:uq at 81.2.. \{ who are promoted te
the cadre of UDC at a’lmter da%e i.c., from ,24;«5 %hl were

promoted to the cadre of ?G/HSG— W,e.5. ﬁqu;G'C“? vng
C.0.Meno.No. %74{' 47)--£7 to R@ﬁ[ﬁ%ﬂ? i SSidy wd the
above mentidnedréﬁficiallﬁy
According to the Rectt.rules framed under
Article 309 of Constibution of India, promot ion sheuld be made
based on the Seniority subject to fitness. As such, I shogld
havo been given promotion to the cadre of LESG/HBG~-II frem the
date my jhhior(s) have been promoted i.e.,;%iﬁ;é 'qr} Ignnfing {

g et

the seniors and promoting the juniors basing en the longth of ‘

service is againot the rules. In this connection kind attention
is invited to the judgements delivered by the CAT Bangalors Bench
in OA No.403/92, Principal Bench, New Delhi in OA Ne.1713/93 &
2597/93 and Hyderabad Bench OA No.28/94, 928/91, 961/93 & 352/94
wherein the same principle was enunciated.

A2

: I, therefore, req&est yau to kindly promote me
to the cadre of LSG(PA CO) / HS YII(PA*CO) wee.t. 95 : Jé 'Qrﬁ
on per with my junior{s) ji};; reifei L ¢ at the earliest for
which act of kindness, I shall be evgr grateful ta you.

Hyderabad~1 Yours faithfully,

Date: 42 -12-1994, ‘
ate: 43-12-1994 Cs b )

¢S L VEN KATSURBL
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To

The Chief Postmaster-General,
AP.Circle,
HYDERABAD~500 Q01.

Respected Sir, .
' Sub: - Request for prematian ta the cadre ef
- 1SG / HSG-TI(PA CO) under TBOP/BCR schemes

' of promstion on par with my juniex{s) - Reg.

LD I have been promoted and appainted to the cadre
wvr.e.f.’)—@a_f__“:\ E'nsl}assing the cexaminatien. According te
the existing gradation 1list of Group ‘0! 3C! Steff ‘of CO/R‘Q&'!

as on 1~7-1987 my nanme standé at Slgl~ under Permanent/Temp.UICs.
My -juniors D Cauljean N ?{ﬁi__:‘%xhg promoted to
the cndre of UDC at a later da%e Ll.e., from 2§ (5 Z vere
promoted to the cadrg of L3G M.e. Lo > L L A X vide
C.0.Memo . NS / 'Fv)"{ Co-fe/ 1ghbr -;g me whp is senior ta the
above mentiohed official(s) ARy et Ak

According to the Rectt.rules framed under
Article. 309 of Constitution of India, promotion sheuld be made
based on the seniority subject to fitness. As such, 1 should
have been given promotion to the cadre of LSG/HSG-II- frem the
date my -junier(s) have been promoted i.e.2_.-f2f§g§> . Ignaring
the seniorw and promoting the juﬁiors baging en the length of
service is agaihst the rulés. In this connection kind attention
is invited to the judgements delivered by the CAT Bangalore Bench
in OA No,.403/92, Principal Bench, New Delhi in 0OA Ne.1713/93 &
2597/93 and Hyderabad Bench OA No.28/94, 928/91, 961/93 & 352/94
wherein the same principle vas emunclated.

I, therefore, request ysu to kindly promote.me
to the cadre of LSG(PA CO) [sHEG=EF(PA CO) v.e.f R G (.2
on per with my juniorés) 4 ~Sei)9CNEE the earliest fot
which act of kindness, I shall be ever grateful ts you.

' Yours faithfully,

Hyderabad -1
Date: 23-12-1994,

( -Slu't NS [ e ek
p

To p s in)
H«O C'-U-\_a.l’—"‘f—"( 1.

sne (o Bomunthy
N Caunbe
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) To
A3 The Chief Postmaster-General;
] . AIP cCirCle'

HYDERABAD-500_001.

Respected Sir, -
o Sub: - Request for prematian ta the cadre of
156G / HSG-IT(PA CO) under TROP/BCR echenesd
of promotipn en par with my junior(s) - Reg.
v . PN 1l (
\ 1£.D168Ave been promoted end appainted to thcl cadre -
:} ~f UDC w.e.f. __ on passing the gxamination. Accordi te ;‘

the oxisting gradation list of Group 26' ac’ £f
as on 1 7-1987_@1\{\;@@(};\(1.1&3 at S51._1MV, ng anent/’l‘emp U&u -‘.ﬂ"

My Jjuniors at 61 ) wﬁ?c{g aﬁeﬁ&owo‘ced 10

. the cadre of UDC at a lafer da*i_i e., rro Qq fys gi vexro

premoted to - ue)-o¢! §& -I'f “yvide

C-O.Memo.No. ignoring me whe is senior-ta the

above mentioned OfflCial(o)
‘According to the Rectt.rules framed under

Article.‘309 of Constibution of India, promotion ghanld be made
based on the seniority subject to fitness. As such, I should
| have been given promgtion to the cadre of TJSG;;{I;{SSRII from the
ol date my jgnior(s) have bean promoted i.e., . Ignering

the seniors and promotlng the juniors basing fn the lcngth of

service 1s against the rules. In this connection kind attention

is invited to the judgement s delivered by the CAT Bangalore Bench

in OA No.403/92, Principal Bench, New Delhi in QA Nae. 1713/93 &

2597/93% and Hyderabad Bench QA No. 28/94, 928/91, 961/93 & 352/G4
“T whereln the same principle was enunciated. . ’

I, therefore equest yau to klndibbpréﬁggégme

to the cadre ~f LSG(PA CO)) gzu‘v@l(d?@(_ﬁo ) w.e.t. .

on per with my junior$s) ' at the earliest for

which ast of kindness, I shall be ever grateful t--ydu;

'3 DEC 1994

; ‘
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Ta

The Chief Postmaster-General,
A.,P.Circle, )
JHIYDERABAD-500 001.

Respaected Six,
Sub:~ Request for prematian ta the radre of
LSG / HSG-TI(PA CO) under TBOP/BCR schens

of promotion on par with my junior(s} - Reu.

T have been promoted end appainted to the cadre .
Af UIC v,e.f. 242 éhggs?smg the exama.natlon. According to
the existing grqdqtlon 1ist of Group ‘D! 4C! Staff of CO/ROS .
as on 1=-7-1987 my name stands at 81.2( under Permanent /Temp. UL
My juniors rﬁ“x,czuﬁigvgxﬂ wﬂﬁl.( 1o nlg Tﬂﬁ%romotmito ‘
the c¢ndre of TG at a ltter da*e i.e., from . [ £,4 >.were
premoted to the cadre of L3G/HYG= eofe o (L caﬁylde
C.0.Memo. Nocfﬁ[,;:)r\/c_o ~o ‘Tﬁ»ghﬁ ‘:"C‘n»rf @ whn i8 senior ta the

above mentlonéd offﬂglal(s) / (’frJ3L+

According to the Rectt.rules framed under
Article 309 of Constitution of India, promotion shenld be made
based on the seniority subject to fitness. As such, 1 ghould

|
have been given promotion to the cadre of LSG/HBG-II from the f
date my Junlor( ) have been promoted i.e.TRf - L £3%, Ignoring i
the senior® and promoting the juniors basing en the length of
service is against the rules. In this connection kind attention
is invited to the judgements delivered by the CAT Bangalore Bencq
in OA No.403/92, Principal Bench, New Delhi in OA Ne.1713/93 &
2597/93 and Hyderabad Bench OA No.28/94, 928/91, 961/93 & 352/94
wherein the same principle vas emunciated.

I, therefore, request yau to kindly promote me
to the cadre of LSG(PA CO) /<HGelI{RPA-CQ)-w.e.f. D £ AR
on ppr with my juniorés):;;lhg~’ awe.aneKat the earliest for
which amt of Xkindness, I shall be ever grateful tw you.

Yours faithfully,

(ASe o LK)

Hyderabad-1
Date: 29-12-1994.

B.
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To

The Chief Postmaster-General,
A.Pp.Circle,
HYDERABAD-5Q0 0Q01.

Respected Sir,
, ' Sub:~ Request for prewmatian te the eadre af
LSG / HSG-TI{PA CO) under TBOP/BCR schemes
of promotion on par with my junier(s) - Reg.

L I )

1)_ : 1%@ e BEn promoted and appainted to the cadre
——&T e v,e.f

__ on passing the examinationh. - According to
the existing grodation 1list of Grou;gé?(‘ 4C' Staff of CO/ROs -
as on 1-7-198T7, myfame smnc\; at S1. y.eundgr ﬂﬁert@@nt/’l‘emp UICs.
My juniors at Sl.______ Whe (nxg @romoted to
the cadre of UDC at a later da*e i.e., from ~ » Wa < LWere

=5 “T5

premoted to 7‘ cadre/ocf)_%//}{ (E‘I ﬂ}é f. 2 vide
C.0.Memo.No. ig orlng.,rme\ whnris/sé-rilor i~ the
above mentloned offlcml(u)

According to the Rectt.rules framed under
Article 309 of Constitution of India, promotion shenld be made
based on the seniority subject to fitness. As such, I should
have been.given promotion to the cadre of pgﬁ@ygg«;lﬁfrom the
date my junior(s) have been promoted i. N . Ignering

the seniorw and promoting the juniors basing an the length of
service is against the rules. In this connection kind attention
1s invited to the judgements delivered by the CAT Bangalore Bench
in OA No.403/92, Principal Bench, New Delhi in OA Ne.1713/93 &
2597/93 and Hyderabad Bench 0A No.28y94, 928/91, 961/93 & 352/94
wherein the same principle vas enunciated.

I, therefore, request ysu to. klnd]z_grogljokr; me

to ¢he cadre of LSG(PA CO) / Hé%‘"‘?j@;gygk\ c.1. c

on pr with my juniorés) at the earliest for
which' act of kindness, I shall be ever grateful: ta you.
Hyderabad—1 Yours fallthfully,

Déte{23-42—19?4. ( C%\ﬂﬁfmbuwqu )

-
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‘To

o A - L\B . UPO 105

From:

s {QC}Jﬁ06&u7
@A ar:;CLo('f””‘r, Ihed |
1N

The Chiel Postmaster—Genanal‘
A.P.Circle,
ﬁXDEﬂABAD—SOO 001 ..

Respected ¥ir, ' _ ,
. Sub:- Hequest for promotion to tho cadrc of LG

PA (CO) under TBOP' on par With my junior(s).

According to the exiating gradation 1ist of Y
Group 'C! staff of CO/ROs 239 on 1-7-1987 my name stands ag Sl.ﬁgg_
under Permanent/Temp.IDCs. My junior at Slh.hﬁf_-_r‘_@'ﬁ'y_'?ﬁgl%n'é_ R
~511MT?1VQ is promoted to th7 cadre of ISG wef b' X2vide

C.O.l‘]Lmo.No_.: ;‘71.-( C@Ro{ﬂpﬁf"ighoriﬁ 'e.a U'I'SL{

According to the Rectt., rules framed under
Article 309 of the Constibution of India, promotions should be
made based on the Seniority subject to fitness. As such, I should

‘have been given promotion to the cadre of L3G p£{C0O) from the

date my junior Sri/f8mt. ) Neo re Vg is promoted.

Ignoring the seniors and promoting(@he juniors basing on the
lengthh of service is against the rules. In this connaction,
kind atténtion iz invited to the judgements delivered by the
CAT Bazngalore Bench in OA No.403/92, Principal Bench, New Delhi
in OA No.1713/93 & 2597/93 ond lyderabnd Bench OA No.28/94, 928/91
961/93 & 352/94 wherein the same principle was enunciated.

I, therefore, request you to kindly promote me
to the cadr? of—ég}iﬂpo) w.etf. C(D\‘(j \ L *QZ on par vith my
junior(s) _{J° 108 | COYO . at the earliest for waich
act of kindness, I sﬁ, 1 be ever grateful be you.

L

Hyderabad-i ' Yodrs fﬂith%ully,

Date: Q3. -12-1994. \ )
Jj ljl»wp(icl.

- Coubbef
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To

The Chief Postmaster-General,
A P.Circle,
HYDBRABAD~-500 Q01 .

Regpected Sir,
Sub:- Request for promntlnn ta the cadre of
LSG / HSe=TTTFA CO) under IBOP/BCH achemos
of promotion on par with my Junior(s) -- Reg.

dtﬁﬂi I have been promoted and appainted to the cadre
~f{ #IC W.e.ftlb'B Sﬂ on passing the ‘examination. According ts
the existing grgdation list of Group ‘0! ¢C' Staff of CO/ROs
a8 on 1-7-1987 my naheﬂg}ands at Sl.t4L4 unde7OPoquﬁ%nt/Temp UlCs.
My Jjuniors 11) 11CIV0 qf S81. rJL who are omoted to
the cadre of HBC,"?at a l‘ater date i.e., from q[) ?> §I vere

premoted to the cadre of L3G/ g U.b. i éibpqurg vide
C.0.Memo. No.%on TU'7 S-ja’y‘o]}s She 4

ig orlng me whn 18 seninr tA the
above mentioned OffIClal( 3 ) ' '

According to the Rectt.rules framed under
Article 309 of Constitbution of Indls, promotien sheunld be made
basaed on the seniority subject to fitness. As such, I should
have been given promotion to the cadre of LSG/HSGTIL frem the
date my Junlor(s) have been promoted 1. e.,aRb ?'3 Ignering

the seniorw and promoting the Junlors basing sn the length of
service is against the rules. In this connection kind attention
is invited to tho judgemonts delivered by the CAT Bangalore Bench
in OA No.403/92, Principal Bench, New Delhi in OA Na.1713/93 &
2597/93 and Hyderabad Bench 0A No.28/94, 928/91, 961/93 & 352/94'
vherein the sdme principle was enunciated. —
I therefore, request yau to klndly ro e me
to the cadre af LSG(PA CO) / %Eﬁ“IITPA'CO) vee.f. éﬂ
on pgr with my junior¢s ) D CU€7EFVC at the earliest for
which awt of kindness, I shall be %ver grateful te you.
Hyd erabad ~1 " Yours fqithfully,

Date: 2% -12-1994,




~ The Chief Postmaster—General.
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To

A.P.Circle,
HYDERADBATD - 500 001,

Respected Sir,

| Sub: Request toxr promotion to the cadre#
| T of LSG/HSG II{PA CC) under TBOP/
‘ BCR Schemes of promotion on par with
my juniors ~ Regarding.
* W W

I heve been w promoted/appointed to ths
cadre of LDC w.e.f. C-1.1982 on passing the exemination.

According to the existiﬁg gradation list of Group 'C'

staff ‘of CO/R0s as on 1-T-1967 my name stands at S1l. No._
uader permunent/Temp. UDCs. My juniors
at S1. _ who are promotéd to the cadre ot UDC at s

4 .
later date i.e. trom 26.6-13 were promoted to the cadre
of LSG/HSG-II w.e.f. 2&.6'93 vide C.0. Memo. No.Staff/
47-5/COR0D/TBOP-93, dated 4-1-94 ignoring me who is senior

to the above mentioned officials.

According to the -lectt. rules framed

under Article 309 ot Constitution or India, promotion

* should be made based on the seniority subject to fitness.

As such, l.should have been given promotion to the cadre
at LSG/HSG-11 from the date my junior{s) have been promo-
ted i.e.. 206 6. VENR Ignoring the senior and promoting

‘the juniors basing on the length of service is against the

rules. ‘In this connoction, kind attentiin ie invited to

‘the judgementa delivered by the CAT, Hanyalere Berch in .

0A No.403/92, Principal Bench, New Dzlhi in DA No.1713/93 &
2597/93 and Hyderabad Bench 0A No.28/94, 928/9%1, 961/93 &

352/94 wheeinn the same principle wss enunciated.

< ' I, therefore, request yau to to kindly

- promote me to the Cadre of LSG{PA CO)/HSG-II{PA CO)

w.e.f. 2(.¢ (>3 on par with my juniors(s)

at the garliecst for which act of kindness, I shell be ever

wﬂ;\rfai\fhmlly,

e '(\Jr‘--‘-)‘ e RAS D)

A6

& Bamyrihy
Counk/
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To

Ths Chief Poatmastar-senarul, 5
_xdarahad-500001. !

. |
Respected Skr,’ ' {

Subi- Request for Promotion to the cedre aof
LSG/HSE II{PA CO) undexr TBOR/BCR
Schomes €f promotkoh on par with my
Juniors - Regaxding.

~ .
T

I have been promoted-asppointad to the cadre of

L.D.C. w.e.f._I5~ 10- 86 - on-pasaing the exeminaticn. -
Accaording to the ax;atzng gradetion list of Grnup 'C' stn PL
of CO/R0a as on 1-7-1987 my name atanda S5l.Ma._wWo ﬁhr“ i
Permanent/Tamp. YfRCs. My juniora 0. &}J:ﬂ—fie)Jﬁé\ at a3
Sk.No._nl,  who are promoted to the cedrd of WOC at e  f
le#nr date i.a. from {5 <¢c. ware promoted to thecadzro LE
of LSG/HSG w.s.f. . £Qa vidd C.0.Homd No.Steff/47-5/ e
CGRO/TBDPO§3. dated 4@1-1994 ignoring me who is ssnibr to the [:&
ebove mentioned officials. -

-

A ey

According to the rectt.rules fremsd under Articls 309
of Cunntitution of India, promotion should be made baved on
the a-niority subject to fitness. As auch, I should havs been
given promotion to the cedre of LSG/HS6<3Ifrom the dats my
junior{a) have bean promoted i.e¢ D). S Ti’(‘q

. . :?gnoring the
senior and promoting the junkoxs beeing on tho lenghh of sorvidd
is mgainst the rdl-o. In this connection, kind attendticon is
invited to the judgements delivereq by the C.A.T.,Bangalore
Banch in OA N0.4034£92, Principal Bench, Now Dolhi in SRR
0A Ho.1713-93 & 2597493 and Hyderabad Benc 0A No.28/94, 928/91,
961/93 & 352/94 where in the sams prinéiple wee anunciatsd.

+

1, therefore, request you to the kindly promota
me tg\th;;adu of LSG(PA CO0)/HSG=IT(PA CO) w.e.f._ 24 £
on/par h my juniors. - at the esarliasst

ﬁh&c ”é;i‘ﬁ{\gindnnaa. I shell bo ever grateful to you.

Youre feithfully,

4
"'r p/ /}q f“L“Lj ¢ - {’)"'{-U“ j@f‘.
{ ¢ R X )

4 hamyiby

»-\Pfh
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To
The Chiet!t Mostmaster-uchnorael,
A.P.Circle,

Hyderabad-500001.

:;?‘: Respecfed Skr,

- .
VU L .
N ST Sub:- Request for Promotion to the cadze of
croT L LSG/HSG I1(PA CO) undor TBUP/BCR,
; i Schemes 6f promotkch an par w;th my

y Juniors - Rogarding.
| o
I have been promoted-appointed to the cadrg_of
L.D.C, woe.f, J~1"87T on passing the examination.
1‘L ' According' to the existing gradation list of Group 'C' staff
of CO/R0s as on 1-7-1987 my name stands Sl No. N~ L. under
E [N}.S"' -nc--‘L__“
Permanent/Temp. UDCs. My juniors EE g:&gg re
SL.No. .+\ who are promoted to the caedre of UDC at a
. £
letter date i.e. from kéi%ﬂ&%{LBWEIE promoted to thecadre
of LSG/HSG w.e.i. Q)¢ .39 vide C.U.Memd No.S5taff/47-5/
CORO/TBOPB93, dated 481-1994 ignoring me who is senibr to the
7*’“ above mentioned officials.

, According to the rectt.rules framed underx Article 309
of Constitution of India, promotion should be made hased on
the seniority subject to fitness. As such, 1 should have bean
A.“ given promotion to the cadre of LiG/i{Se-I1 from the date my

junior(s) have been promoted i.e. Q7.7 .t V- ﬁkVﬂd narlng the

sanior and promoting the junlkors,bceing on-the lenghbh of servidsa
is against the rules. In this connection, kind attendtion is
i;vited to the judjements delivered‘by the C.A.T.,Ban jalore
Bench in 0A No.403£92, Principal Vench, New Delhi in

X 0A No.1713-93 & 2597493 and Hyderabad Benc 04 No.28/94, 928791,
361/93 & 352/94 where in the same printiple was anunciated.
I, therefore, request you to the kindly promote

o the Cadre of LSG(PA CD)/HSG II(PA CO) w.e.f. flb ¢ -a 2

Yours iaithfully.
e v IN

Was-lg 199y
?/ & ( CF‘M‘\(Q( )

%m’)um‘?
Dunhe
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To
The Chief Pontmuutar-hunnxml,
AvP.Clrclo,

HYTER nuy AD e 500001,

DA AL A ety YAPrTE. WEE Y A

Haspected uin,

$ubd Ruguest tor promotion tu Jhe cvadrud
T of L4G/nat 1I{PA CU) undez TBUP/
ECH Schumue of prouotdion un par with
my Juniors -~ uayarding.,
LR K '

I have beon w pronoted/appointed to the
cadra of LOC wea.f. 72 NZ'fLJ on pasaing the exsaination,

Acioxdang ta whe axdaling giradetion list of Group 0!

ataff af CU/RUS 32 gn 1-T=1967 my nuame atundo at %1, Nu.lvﬁ
' undsr purasusnt/Yamp, MHCe., oy Junicre Jl.Qﬁy_:wa@Aff\".

ab 91, 0 Wwhd 18 promated Lo tho cadea of UOC at o

later duta i.u, teem 3. &0 683 woro promurtad to the cadra
Of LEL/HaG-11 weedf, s iz vive Lo, Nemos Haodiafe/
4T-5/C000/V3UP=9Y, detud 4=194 igrnoring me who iy senior

beothe aauve asnllened officiale.

Acdazding tu thu auetis zules Vouansd
undar article 3UY of Constiiutiun of Iniia, prOmutian

*.. should be mode bosed on the ssnivrity subject to fitness.
A such, | whould have bven givon prosoticen to thu gadre
of L9G/iS6~T1 fram tho dute ay junicx(s) have buen praua-
tod i-égﬁ%&zgiiﬁlgu__. Ignecing the senlor and Qrwmntini
the Jundors Lasing on the lungth of searvice iv ugainst. the
'rulua. In 4hia cnnnorti:n, kinp ationtiin ig inviied. ta .
-the Judgemunca deliverued by tha Cai, duuuuluxu Ver ch din

UA 30.403/98, Principal beach, Naow balhd in Ofr - 1713/93 &
2597793 and dydea.uad dench ua oL du/9d, FRUBL, H61/91 &
IF2/94 vhemihn tha seme prinniplo won snunciited.

»-

1y theroiogw, csquast you to to kindly
pxumutu me o chue cadew of Lot{Pd wU)/HaGs=IE(FA L0
/w\g.f.\,Q\fa ;..-(}Dl an jpir with my junlnu.(:})__"iz Ne f-qw Werg!

nigmhu uuxliuat foxr which wct o hinaongsa, [ whol) be ever

i

grutu;dl Lo yuu.‘

4 -

A TR e ‘ o ,
i . ; Yayen faithtully,
. i i 3/,‘-‘\;ﬁ
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IN THE CENIRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

| AT HYDERABAD
PR ')03“\3',"’!? - *x

1, Smt, Habeeba 1.
2. G.Sreegamakrishna | 22.
3. R.Usharani 23,
4, K,Bhavani Shankar 24.
5. Smt. Atuna ' 25.
6., B.Venkateswara Rao 26.
7. M.V,Seetaram | 27,
8, I.Vinocd Kumar 28,
9. M,A,Rafeeq 29,
10. Smt. N,Shanta i . 20.
11, M.Malathi Devi . 31,
12. G. VljaykumaL-III | 32.
13, Bharat Kulkarni 33,
14, B.Nargingrac - 34,
15, V,Jobl Jayaraju 35,
16. K.R. Pranayaﬁheela 16.
17. K.Sudarsanakumax ( 37.
18. Smt,.P.Usha Prasad 38,
19, Syed Omer .Hashmi 39,

20, Smt. Rema Somnath
|

* | ' .Vs

#

1. The Union of India, rep.by fhe
Secretary and Director-General,

Dept. |of Posts, Dak Bhavan,
" New Delhi-1. |

2. The Chief Postmaster General,

AP Circle, Hyderabad-1.
! |
. i :
Counsel for the applicants

Counsel for the respondents

CORAM:s = !

!

THE HON'BLE SHRI R,RANGARAJAN i

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.) ,

W

=g

—--—-—.—-.—..-——“—.—.—-—

D,Venkataramana
R.Phani Prakasarao
K.V.Kameskararac
Smt ,G.Sreedevi
Anil Chandra Sarma
Kum, Shoba Menon
Smt, S, Anuradha
Smt.Daphne E.Jamal
SL,Venkatasubbu
Smt,MA. Shamantha Kumari
Smt K, Sandhya
A,Srinivasarao
Smt.G.Vajramani
Emt , L, Ramadevi
K,Viswanath
V.Durgaprasad
C.Ravite]
T,Srinivas

P, Madhusudanarao

| L
Appli;cants.

.. Respondents..

t Mr.T.V.V. S.Murthy

: Mr.K. Bhaskara Rao, A&ddl.CGsC.

MEMBER (ADMN. ) ;



T et e ——

-2- :
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;

CRDER

{

ORAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMK.)

Heard Mr.T.V.V.S.Murthy, learned counsel for the {/

applicants, None for. the réspondents.

| ' .
2. IThere are 39 applicants in this G4, They%ere nbt promoted

under the

was introg

{Annexured

Time Bound One Fromotion (TBOP)} Scheme., The TB@P Scheme

juced by R-1 by memc No, 4-12/88-PEI (Pt) dated 2?-07-93

3). A clerification was issued by R-1 to that écheme

by memo No.22-5£95-FEI dated 8-2-96 (Annexure-9) én the basis of

the judgement gg of this Tribunal in OA.1022/95 dated 13~12-95

(Annexure-13), But instead of amending the scheme in accordance

with the ¢

iirection given, the case of the applicants were%considered

i

as per the original orders. Thus they were geprived of the promotior

under that scheme by not medifying the said scheme. The épplicants

had filed

representation in this connection to R~2 which‘gre enclose

i
from Annexure-15 to Annexure-53, It is stated that those! represen-

tations are still to be disposed of. In view of the abcvé pending

representelations the following direction is giveni=-

R-1 and R-2 should dispose of the representations of

the applicants judiciously taking due note of the observafions/

directiont given In OA,1022/95 dated 13-12-95 (Annexure-13) whk withi

a period of two months from the date of recelpt of a copyéof this

judgement

3.

itself. BNo costs,

spr

The OA is ordered accordingiy at the admission %tage

SARAMESHWAR Q (R. RANGARAJAN)
MEMBER(JUDL. } 4. P, MEMBER ( ADVN.. )
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Copy to:

1. The 3ecretary and Dirsctor General, Dept. of Posts,
Dak Bhavn, New Delhi,

2: The Chief Postmaster Gemeral, A.D.Circle, Hydsrabad,

3. Onas copy to Mr.T.V.V.5,Murthy, Advocate,CAT,Hydarabad,.

4, One copy to Mr.K.Bhaskara Rao,Addl.CGSE,CAT Hydarabadﬁ

5. One copy to D.R(A),CAT Hyderabad._

6+ One dupﬁicate copye

YLKR
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IN THE CanTRAL AJMINISTRATIVE TRIBUNAL -
HYDERY 31D

THZ HovrpLe sygg FRANGARAJAN = M(A)

AnND

THE HON'BLE SHRT B.S.JAT PARAMZSHWAR -

Dated: |3 {?g—

BRDZR/3UDGHE NT

MA/RMA/C.A onp,

in

24400122, 3{py -

At
{

't EJ and Interinm Directions

L
[
od ., : *

[.GL._

l']

i1l odad
Disposed of with Directions

Dismissad
Dismis

sed 4s withdrawn
Dismisskd Far Jefault
Ordered/Rejected

No order as te costs,

YLKR - II Court
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

iMvoNO. 20/98 in 0,4. 1237/97&

Date of Order: 195-1-98,
Between:

1, The Union of India, rep. by the
Secretary & Pirector General,
Dept.of Posts, Dak Bhavan, New Delhi-1,

2. The Chief Postmaster Gener al,
A.,P.Circle, Hyderabad-l.

N ¢« Applicants/Respondents,
and ' o
1. Snt.Habeebac 21. D.Venkata Ramana,
2. G.Sreeramakrishna, 22. R,Phani Prakasa Rao.
3, ReUsharani. 23, K.V.Kameswara Raoc.
4. K.Bhavani Shankar, 24, Smt.,G.Sridevi,
5. gnt.aruvna. 25, Anil Chandra Sarma.
6. B.Venkateswara Rao. - 26, Kum.sShoba Menon,
7. M.V.Setaram, - 27. Smt, S. Anuradha.
8.- ¥.Vinodkumar, 28, &mt,Daphne E,Jamal.
9, M.A.Rafeeq. 29, S.L,Venkatasubbu,
10. Smt-N.Shanta. ) . 30. mt.M-A-Shmantha K‘.mar:i.o
11, M.,Malathidevi,. - 31, smt,K.Sandya. !
120 G.Vijayakur!IaI-III 32. Be SIinivasa Rao,
13. Bharat Kulkarni. 33, smt.G.Vajarmani
14, B.Narsingrac. 34, Smt.L.Rama Devi,
15, V.Job Jayaraju. ‘ 35, K.Viswanath,
16, K.R.Pranaya Sheela. 36. V.Durga Prasad.
17. K, Sudarsanakumar. 37. C.Ravite]j.
i8, gmt.pP.Usha Prasad. 38, Te.Srinivas.

19, Syed Omer Hashmi. 39, P.Madhusudhana Rao.
20, Smt.Rema Somnath, :

For the applicants: Mr. K.Bhaskar Rao, Ad&3l.CGSC,
For the Respondents: Mr.T.V,V.S.Murthy, advocate.

CORAM: ) .
THE HON'BELE MR.H,RAJENDRA FRASAD : MEMBER(ADME)

The pribunal made the following Order:-

Heard Mr,T.V.V.SgMurthy for the applicants.(in OA)

In view of the reasons stated in the M.,a. time
granted uftp 31-3-98 to take a final decision in the matter.

T’nus the M.A. is disposed of,
J Jf/) - V"‘?P’
Deputy Re€gistraf,
To

1. The Secretazy and Director General,

Union of India, Dept.of Posts, Dak Bhavan, New Delhi 1%

2, The chief Postmaster~Cenéral, a.P.Circle, Hyderabad-l1.
3. One copy to MK,K,Bhaskar Rao, Addl.CGSC.. caT.Hyd,.

4, One copy to Mr, T.V,V.S.Murthy, Advocate, CAT.Hyd,

5. One apare copy.:

pvm,

++ Respondents/Applicants,

is
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IN TEL CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAL BENCH AT HYDERABAD

THE HON'BLE MK,J1 TICE
ICE-CHATRMAN

THE HON‘*BLE MR .H.RAJENDERA PRASADs M(2)

DATED; -\ -1998

by

I‘Id.A./R_TAw‘e.-A-No. &0’0\‘5

| in

tO..r"s.No. 51 ey ,
T.A.No, CW.B )

%dnitt d and Interim directions
Issued

Allowe
' :
l '
Disposed of with direction

DiSmiss d. T

Di%miss d as withdrawn
fﬁgmiss d for Default.
Or%ere Rejected. .
Né or

r as to costs,

*
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD

1 BENCH AT HYDERABAD.4

(UnderJRule 4(5)(a) of the C,A,T., (Procedure) Ruies,

-J M.A.No 637 of 1997
: in

‘ OOA.SCR..NOQ%&’\ of 1997

BETWEEN:

1)

2)

3)

4)

5)

6)

7)

8)

9)

10)

i1)

12)

13)

14)

Smt,Habeeba ;W/o Mohd Suleman Khan,

Aged 39 years, Postal Assistant,

(PA~for short) Office of the _
Postmaster-G eneral, Hyderabad Region,

(0/oc PMG, Hyaerabad-for short) Hyd&Rgbad - |

G.Sreeramakrishna ,S/0 Venkataratnam,
Aged 41 years, PA, Ofiice of tne
Cnief rostmaster-Gemeral, A,p,Circle,
(0/0 CEMG=for short), Hyderabad-1l,

R.,Ushargani,Ww/0 R.Manohar,

Aged 43 years, PA, 0/o CPMG,
Hyderaqad.

K.Bhawvani Shankar,

S/0 K.V,Subbaraop, Aged 42 years,
PA, 0/o CPMG, Hyderabad,

Smt.Arund, W/o M.A.Akthar,

Aged 42 years, PA)GVO CEMG,

Hyderab?d.

B.Venkateswara Rao S/o Late B.Subbarao,
aged 42 years, PA, 0/o CPMG, Hyd.

M.V.Seetaram,S/o Late M.Venkateswarlu,
Aged 4llyears, PA)O/O CPMG, Hydgmabad

I.Vinod Kumar,S/o Late Raju,
Aged 39 years, PA)O/O CPMG, Hydgmabad

M.A.Réféeq 8/0 Late M,A,Saleem,
aged 36 years, PA, 0/o CEMG, Hydcﬂgqu

Smt.N;SAanta W/o Late MN.Rapamurcthy,

Aged 38 ‘years, PA)O/o CPEMG, Hydgmighad
| IR

M.Malathi Devi W/o M.C.Revathikumar,

Ayed 38‘years, PA)O/O GPMG, Hydemabead

G.Vijaykumar-IIi S/o Late G.P.Baburao,
Aged 39 years, p’A)O/o CEMG, Hydenmabad,

Bharat Kulkarni)S/o Late Krishnajikukkarni,
Aged 38 lyears, pA)U/o CPMG, H ydgnabag

| .
B.Narsingrao S/¢ Late B.Pochaiah,

(sc) Ageb 37 years, PA, 0/0 CPMG, Hydemgﬁqd,

1 937)
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15) v,Job Jagaraju,s/o Late V.J.Simon (SC)
~  Aged 41 years, Pé)O/o CPMG, Hy@gnabad

le) K.R.Pranayasheela,W/o K.J.Deevanraj,
aged 36 years, PA)O/O CPMG, Hydgnabad

17) K.Sudarsanakumar,S/o KYVL Narasimhamurthy,
Aoed 34 years, PA)O/O CPMG, Hyd,

18) Smt.p.Ushe Prasad,W/o P.V.Varaprasad,
Aned 38 years, 9A)O/O CPMG, Hydepnabed

19} Syed Cmer Hashmi S/o Syed Y ousuf,
2aed 43 vears, PA 0/c CPMG, Hy demna bad

20 Smt.Rema Somnath W/o Somnath Nair,
aged 34 years, PA 0O/o CPMG, Hydegngbad

21) D.Venkatafamana,S/o'D.Vishnumurthy,
aged 37 years, PA)O/O CPMG, Hydgngbad

22) R,Phani P&akaSarao,S/o R.Ayodhyaramaianh,
aged 39 g'ears, PA)O/O CEMG, Hyd,

23)K.V.Kameswararao S/o Late K.V.Satyanarayana,
Aged 39 years, PA)O/O CPMG, Hyd.

24) Smt,G.Sreedevi,W/o Late M.Venkateswararao,
aged- 36 y?ars, PAJO/O PMG, Hyderabad,

25) Anil Chandra Sarma S/o Late K.L,Sharma,

aged 32 yearsi(q/o PMG, Hydgnabad PA;(

. 26) Kum.Shoba Menon,D/o Late K.B.Menon,
J - aged 31 years, P.A) 0/0 CPMG, Hydemaqled

27) Smt.S.Anuradha W/o H.Prasanna,
aged 36 years, PA)O/O FMG, Hydenabad

28) Smt.Daphne E.Jamal,W/o Shaik Jamal,
- Aged 35 years, PA)O/o FMG, Hydanqud‘

29) S.L.Venkatasubbu S/o0 §.V.Lakskhmanan,
-aged 34 years, PADO/O CPMG, Hydemabad

30) Smt.M.A.shamantha Kumari,
aged 34 years, PA)O/o PMG, Hyderabad,

31) smt,.K .Snadhyé)W/o k.‘ Viswanath,
aged 31 y?ars, PA, 0/0 CeuG, Hydomnabad

- 32) A.Srinivaéarab,S/o A_Nagojirao,
aged 35 years, PA)O/O CPMG, Hydgnabad

33) Smt,B.Vajramani,W/o Late G.Vijayakumar,
aged 47 years, PA)U/O CPMG, Hydenabad

3¢) b‘mt.L.Ram%devi W/o Late L,V,Rao
&Aged 42 yea—rs) r’A) 0/0 CPMq, Hydo::'mbdkd

§§.L_.d:)mA«;x&%vh

w/o B.Kri'shnaswamy {sC),

HeoNtd, o o 3i
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35) K.Viswanath S/o0 Late K An;alah
aged 38 yeats, PA O/o CPMG, Hydtn&baq

36) V.Durgaprasad S/o V.T.Krishnamurthy,
aged 32 years, PA O/o the CFMG ,Hyd.

37) C. Rav1teJ S/o L ate C, Sitaramaiah,
aged 33 years, PA 0/o THE CPMG,
Hydenabad

38) T.Srinivas S/o Late TPC Rao,
aged 33 yedrs, BFA_0/o the CPMG,
Hyderabad, )

39) p.Madhusudana Rao S/0 P.L,Narayanarao,
aged 36 years, PA)O/O the CPMG, Hydxnab&4 esses Applicants

A N

1) The Unlon of Indi rep.by the
Secretary and Director-General,
Department of Posts, Dak Bhavan,
New Delhi-110 001,

2) The Chief Postmaster Generdl,
A.P.Circle, Hyderabad-500 001, ‘ .=e«s Respondents

APPLICATION UNDER RULE 4(59(a) OF THE C,A.T. (PROCEDURE) RULES,1987f

Brief tacts leading to the application:- , ' |

We are the applicants in this application and in rhe original
applicatién, and as such we are well acquainted with the facts

of the case.

2. We submit that we are initially appointed as Lower Divisio
Clerks (LDCS-for short) in the office of the Cnief Post Master
General, (CPMG-for short), Aﬁdhra pradesh, Circle, Hyaderapad ana
in the Regional Ofrfices. The Director-General, Depactipent o £
Posts (D.é.Pbsts—for short) (R-1) by an vraer No.4-12/88-PE,I
qated 22-07-1993 (Annexure A3 at P.No.34 & 35 of the OlJA) extended
the fime-Bound,~ une promotion (TBOP-for short) Scheme| and

SChearne
Biennial cadre. Review (BCR-for short) to the Group 'Cl starr of

‘ .
Administr@tive Offices (Circle Cffices and Region31.0ﬁEices) in

the Department of Posts with etrect from 26-06-1993 .

Hcontd, « « 4
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3. We s?bmit that the CPMG, Hyderabad (R-2) by his ofifice

Memo.No.ST/47-5/Co~-R0OS/TBOP/93, dated 04-01-1994 (AnnexureIAgf

at p,Nos, 37 to 39%ﬂﬂemo.No.ST/47—5/C0-ROS/TBOP, dated 05-12.1994
(Annexure-ﬁgﬁi‘at P.No.éq)and Memo.No.ST/47-5/CO-ROS/TBOP/95—96,
dated 31-08-1995 (Annexure A7 at P.No.41)1bromoted some ofjlthe
juniors to thé applicants herein in the LDC/PA cadre who weére
brought on trﬁnsfer under Rule 38 of the P & T Manual Vol,IV,
on the ground:that they have completed 16 years of service)to the

Lower Setection Grade (LSG - for short), superseding the

applicants, This anomaly of promoting juniors ignoring the claim

of the seniors under the TBUP Scheme has not been removed ONn re-

‘ctifiea by the D.G, rosts (R-1) by his subsequent clarificitions

(Annexyne Ajdat® e
(Annexure A at P.No. 43 & 44) 22- 3/95—PE . wdated 26-63-199§<
and Ne. Gy-be/ap .
J(SPB .II, dated 24-09-1996 (Annexure All at P.Npo.46 & 47) and

issued vide his office Memos.No.22-5/95-rE.I, dated U8~ 02-199 4)

the representatlons of the applicants in this regard are not

replied to by the CPMG, Hyderabad (R-2),
! | ~

4, We age therefore challenging this anomaly under the
TBOP scheme and the clarifications issued thereon by R-1 and
its implementation by R-2 with a prayer that we should be also
promoted to the LSG cadre from the date our juniors were
promoted, without insf%mng on the condition of completion of

‘ A
16 years of service,

5., We have common interest and cause of action and there
is the common question of law and facts, and the reliet prﬁyed
Vtor is the same. We theretore pray that this Hon'ble Tribunal
may be pleased to permit us to file single O.,A,under the provisions
of Rule 4(5)(d) of the C.A.T (Procedure) Rules, 1987, as the

REER Cc3use of action and relief prayed f¥or is the same,

Heontda o« o 5%

L | Q. L. Qi keaffnhb
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VERIFICATION

We% the applicants in the above M.A,as shown inllthe
cause tiﬁle and all residents of Hyderabad, do hereby

verify
| |
that the contents of paras 1 to 5 are true to our knowleage

|

and are believed to be _true on legal advice and that we have
: |

not suppr

essed any matérial facts,
[




- 9) M.A.Rafeeq

|
29) 8.L.Venkats Subbuf: )

|
1) smt,Habbeba
2) G.Sreerama Kri’shha‘g%

3) smt,R.Usha Rani .

4) K.Bhavani shankar

Sbanthjuna o *

' 8) B,Venkateswara Rae W
Gl

7) M.V.Seetaram “ ‘

- -
8) 1I.Vinod Kumar

10) Smt.N.Shanta
11) Snt.M:Malathi Devi .
12) G.Vi'\j,@y'akwnara-nx . H@u\f\/
13) Bharat Kulkarni

14) B.Narsing Rao .— B -

16} Vu}?b Jayaraju‘
16) &ntlLK.R.E:anaya ashee)_.a '
17) K.S}hdgxsana Kumar __3 | \%ﬂ
v e
N

19) ‘sy‘j Omer Hashand k L= Ok ’ﬁk\d\m:/
' @—M N ﬁ)wno/f\ /

: !
18) &mt.p.Usha prasad

) | o .
20) Smt,Rema Somnath

21) D.Yenkataramana -——-————" W

22) R.Phani Prakasa Rao —
24) &Jt.G.Staeﬂew. “-—-’ G G900 Joi.

25) mf‘n Chandra sama{:%%? ‘g\%’w

26) Kt’nn-Shoba Mehon @
A
<-L

/

27) smt, S.Anuradha

28) smt. Dephine E. Jamal




31) Sat.K.Sandhys .@w .
32) A.Srinivase 5eo A

33) Mt;éﬂhjlrmm @f!\;o%}LMOMA
34) sat,Lonems Devi Qoocclh

35) K. Vishwanath - | \%,W
38 ) V.Durga Prasad M&le:_\_j/

‘ . A7) e
37 38) C. RAVI TEJ a.pas T4
¢ : . 1 "
38 8%) T. SRINIVAS (;C&w
39 @3. P. MADHUSUDHANARAO (/-

9

Solemnly affirmed and signed
in my presence at Hyderabad
on the 3bth pay of June, 1997,

Couns;%gggltﬁ?gizgélica
-’\/_//\f;

i

ADVOCATE,
Hyderabad

To

The Registrar Central Administrative
‘ Tribunal, Hyderabad Bench at Hyderabad,

nts,

|
s
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IN THE CENTRAL ADMINISTRATIVE
. TRIBUNAL HYDERABAD DENCH AT

' HYDERABAD - 4,

MJA,NO. ot 1947
in

0.4,5r,No., of 1997

A
Application for permission
for £iling single D.A,under
Rule 4(5)(a) of the CAT

(Procedure) Rules, 1987

Filed bys~

T,V.V.S.MURTHY, § A ppalaseaga. -
Counsel for the Applicants

H,No;B-361, Phase-II,
Residential Complex,

o

Vanasthalipuram,
H yderabad~500 070,
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CRDER /
ORAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMK. )/ o~

1‘ ‘\ " y

Heard Mr.T.V.V.S.MuLthy. learned counsel for tte

applicants. Rore.for the resbondents.

2. There are 39 applicants in this OA, They%ere not promoted
under the Time Bound Cne PromotiOn (TBCP) Scheme, The TBOP Scheme
was irtroduced by R~1 by memo No.4-12/88-PEII(Pt) dated 27-07-°23
(Annerure-3). A clerificetion was issued by R-1 toc that scheme
by memo No,22- S/QS-PEIrdatediB- 2-926 (Annexure-2) én the basis of
the judgement g@ of this Tribunal in OA.1022/95 dated 13-12.95
(Annexure-13}, But inetpad of amencin¢ the scheme in accordance
with the direction given, the case of the applicants were considered
as per the original orders, gThus they were geprived of the promotio
under that scheme Ey noi modifying the ssid scheme, The applicants
ha¢ filed representation in %his connection to R-2 which are enclose
from Annexure~15 to Annexure;-53. It is gtoted that those represen-

|

tations are still to be dispesed of. 1In view of the abcve pending

representations the following direction is given:-
‘I

R~1 and R~2 should dispose of the representations of
the applicants judiciously gaking due note of the observations/
Girections given 1In CA.1022495 dated 13-12-95 (Annexure-13) wk withi
a period of two months from the date of receipt of a copy of this

judgement, . 5

3. The OA is ordereéﬁaccordingly at the admission stage

itself. Ko costs, 1
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X
*,-L*'AJ; IN THE CLNTRAL ADMINISTRATIVE TRIBUMAL : HYDERAERAD RENCH
_ PN
) AN e W e AT HYDERABAD
AN
0.2.125%F /27, Dt. of Decision : 17-09-87,
1, Smt. Habeela 21. D.Venkstaramana
2. G.Srecramakrishna 22. R,Phani Prakesarao
3. R.Usharani 23. K,V Kareshararac
4. K.Bhavani Shankar 24. Smt,G.Sreecdevi
5. Smt. Arupa 25. &nil Chandra Sarma
6. B.Venkateswara R&g0 26, Kum,Shoba Menon
7. M.V,Seetaram 27. Smt,.S,Anuradha
8., 1.Vincd Kumar 26. Smt.Daphne E.Jamal
¢. M.A.Rafeeq 2%, SL,Venkatzsubbu
10. Smt. N.Shanta 30. Smt.MA.Shamantha Kumari
11. M.Malathi Devi 31. Smt.K.Sandhya
12, G.Vijaykumar-ITI 32. A,Srinivasarao
13. Bharat Kulkerni 33, Smt.G.Vajramani
14, 2,Naraingrac 34, Smt,L,Ramadevi
15, V.Job Jayaraju 35, K,Viswanath
1€, K,R,Pranayasheels 16, V.Durgaprasad
17. K.Sudarsangkumar , 37. C.Ravite]
1€, Smt.P.Usha Prasag 38, T,Srinivas
19, Syed Cmer Hashmi 39, P.Maghusudanarao -

20, Smt. Rema Somnath

1

Vs

[

— g

1. The Union of India, rer.by the
Secretary ané Director-Ceneral,
Dept. of Fosts, Dak Bhavan,

New Delhi-1.

11

2. The Chief Postmaster General, '

AF Circle, Hyderabad-1. . .. Respondents. i
L
Counsel for the applicants s Mr.T.V.V.S.Murthy )
i :

Counsel for the respondents : Mr.X.Bhaskara Rao, 23381.CGSC.
CCRAM: = 5

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.) , !
THE HON'BLE. SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

o

o Jue
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IV s.-EJJ'iA:L r &M -I "R.‘:.L‘fh ;Ax;HU’f 1‘ Iv L‘ J L T::TCH +d !r...i-d
f

Mosolve 20/98 in veire 1237/97. ’

]
Late of crder: 19-1-98, ;!
be tweens ' b

i, Xt Union of India, rep. by the I
tecret .xy & Jirector Cenersl,

Lept.of .octs, Lak Ehiwan, New Lelhi-1, ‘

i}

i

2. +he hief .pstmester teneral,
.-wi ovimlf.', 3 Y“‘Ider-l -

L ADIESy oo dpplicante/rE: poncent sl
Oy LN

angd ¥ >

79 ) l

1. -nt,Habeeba. 1—*’-_5 %\, Venkata hamana. i

2¢ telreeranckrighnas '_"-f._ 1. ‘I..Phani Prakass rao. '

3. +eUsharani. RPN ,,23"'}. V.kameswara £30. |

4e reothaveni _hankar. -“."-""}-.'QBAC 240 antl.Getiridevi.

S5 1itesTUNGe "‘-.)_ 3 25. nil _handra Laria.

6. «.Venkatcswara haO. w26, Kum.choba Menon,

7. e Vei8taram, 27, Mt. e nurachae.

Be T.Vinockumar, 28, .mt,laphne .,Jamnal. |

9, eaePafeeq. . 29. -«LeYenkatas :bbu,

10, "7t.le hantea. L. At Me..eshamantha Xunarie.

11, M.Kalathidevi, 31. ume,Keovandya. I

12. CoVijayakumar-I11 324 feciinivasa i.ao0.

13. rharat kulkzami. 33, imt.C.7ajarmani

14. ~.Narsingrac. 34, umt.L.Fama xvi,

15, V.~ b Jayarajv. 35. X.Viewenath. I

16, K.l.l'ranaya theela. 36. V,urga trasad.

17. ke.udarssnakumure. 37. .o avited. {
_ 18, ‘mt.p.Yrh- Prasad. Lo re7rinivas. I
i 19, ~yed Cmer Haslmi. 39, P...achusuchana Fao. !

2C. .ntohen comneth, es Rec ondents/npplicani':h.

’

for the ;pilicinte: ¥r. K.bkhaskar =0, .&l.lC.C, l{
For the lespondents: Mr.T.V.Y..lilurthy, ‘cvecate. !
Cl. s

Tl i I‘d wiahe 1ifcalie b Ils. il.—t‘.n Lnddee s B ;‘-1...'-5...2-.(..4..."3) !i
Jhe tribunal mode the fcllowing crder:-
Hear€ Mr.io/eJogiurthy tor the ypplicants.(in u#)

In vicw of the reasons stated in the ... tire |Us
granted uftp 31-3-98 to tuke & {inal decislion in the matter.

;hl.!s the iesee ie dit;.o.‘ieﬁ Of. i
warfus afy.

CERTIFIEQ_TO BE TRUE COPY W
‘ 1
Tl KW-x x !{

‘ Yararee afgsrérias hrere (e feruty ceglztrar.
e ww « - - - Gourt Officer7Dy, Registrar
- . g tuwds g
PT a2 . . Cenwal Admsﬁrst ative Tribunal |

o grarare
1. he ..:.crﬁt;aggABzTﬁ L,gISCtOI General, l]
o - Unfdén &1 In € t.0of losts, Lak Zhavan, llew ntlhi-l..
~ 2. e (hief ostmseter-feneral, ‘.Fl.lircle, HYéEIubCC"I. )
' 3. (ne copy teuMr .l Bhaskar 110, MOAl (X dT.e ~ Te' 'yGe 4,
&. .0t Copy to Nr, Je.eVeieliurtly, .<veCate, - Teollyd. '
‘ 5. <Ng & B9 CODY. ' '
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